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LEGISLATIVE ASSEM.BI. Y. 

lVedneBday, 18th Afarch, 1925. 

The Assembly met in the Aaaembly Cbamber at Eleven of the Clock. 
Mr, President, in the Chair. 

QUESTIONS AND ANSWERS .. 

COlolPETITION FOR TJlB SEJ.ECTION OF A PLAN FOR A CONFERENCE HAt.J. 

rOR THB LEAGUE OF NATIONS AT GENEVA. 

t1200. ·Maulvt Muhammad Yalmb: (a) Will Government be pleased to 
state whether'libey have received from the office of the League 'of Na.tions 
at Geneva copy or copies of the programme of the competition' for t ~ 
selection of 'a plan for a Conference Hall forwarded for the ~rc itects who 
are nationals of States members of the League of N ationa ?  . 
(b) If they have not, will they. when they do receive the copies, place 

them on the table for the information of the House and also publish them 
for the public? 

(0) Will Government be pleased to state whether .the intemational 
jury, consis.ting of architects, that will judge the designs 8ubmitted for 
the competitioQ, includes adequate representation in regard to the interests 
of architects in India? 

CO)(PETITION FOR THE SBLl!'.CJTIOB OF A Pr.AN FOR A. CONFERENCE HALL 

FOR THE LEAGUE OF NATIONS AT GENEVA. 

1210. ·Mr . .TamDadas K. KaIt.,,": (a) .Will Govemment be pleased to 
sta.te whether they have received from the office of the I"eague of Nations 
at Geneva copy or 'copies of the programme of eompetition for the selec-
tion of a plan for 8 Conference Ha.ll forwarded for the 'Mchitects whu 
are nationals of the States members of the League of Nations? 
(b) If they have not, will they, when tliey do receive the copies, place 

them on the table for the information of the House and also llUblish them 
for the publi(!? 

(0) Will Govemment be pleased to stltte whether the intemational jury, 
consistin~ of architects, that will judge the deBligns submitted for the 
competitIon, is adequately representative in regard to the interests of 
architects in India? 

. Xr. L. Grallam: With :vour permission, Sir, I propose to rep]y to ques-
tIOns Nos. 1209 ft.nd 1210 together. 

Mr. It. Ahmed: On a point of order, Sir. Are not ~ the' question!' 
just the same. word for word,. and sentenoe b:v sentence? I had already 
&.sked the Honourable Member, especially his department. when he ~  

---. ...-.. -.--.. -----".--.. 
t ~-~,, , ~ thi, queetion 188 beloW' question N~  1210-. --.. _ ...... _-
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LBGISLATIVB ASSBIIBLY. [18TH MAR. 1925. 

the .lH'xt officer to the Secretary in that department last year, that, when 
the FlBme questions are asked by different. Members, only one of the ques-
tions should be printed on the list of business instead of printing all the 
'Cjuestions and all the na.mes of the several Honourable Members who have 
given aotice of the sarne? 

M.r. L. Graham: Sir, I aIn not aware that the Honourable Member is 
enf;itled to say what question shouJd be printed on the list. 

'Wit,h :vour permission, Sir, I propose to reply to questions Nos. 1209 
and )210 together. The Honourable Members are referred to the reply 
ive~ by me yesterday to the similar question asked by Mr. B. Das. 

Kt E, Ahmed: Supplementary' question, Sir. Do Government 
propotite to consider whether India call send some representatives to the 
I,tl ~m  of Nations for the purpose of representing India to the nationals 
of the Ii.tates members of the I_eague of Nations? 

Kr. 'L •. Graham: That qu(:sj,ion, Sir, does not anse. 

Mr. • ... • .. A.luQed: Do Government carefully try to· see that both the 
-questions, Nos. 1200 and 1210 ask definitely whether the Government of 
India would J;e good enough to send some people to represent India? May I 
state th(! Jastpart of both the questions, namely (e), because the wording 
is identi i l~1 ' t e sarne: 

" Will ovel'Jl~nt be pleased to state whether the international jury, consisting of 
:architects, thatwl,l1 judge the designs submitted for tile competition, is adequately 
.reprOlientative in regard tc; the interests of architects in India!" 

,  I repeat the' same question, Bir. 

IIr. L. Graham: Sir, with your pennission, I will refer the Honourable 
"Member to the o,llswe·)' I gave yestol'day to n similar question. 

IIr .. E. Ahmed: What WIlS t1!e ns ~  

Mr. L •. r~  The answer I gave yesterday sO" far as I remember 
it was thattJm"")"Qternational jury composed of 6 architects. I am not 
prepared to say if this figllrt:' is (lorrect ' because I am speaking from 
memory. 

Kr. E. Ahmed: Do Government propose to represent adequately the 
interests of the architects in Indin? 

, Kr. L. Graham: The ans\vcl' given by me yesterday, Bir, was that the 
'Government were fully satiflfiod with the constitution of ~ e jury. 

Kr . .J'amnadu II. Mehta: Would not Government have saved Borne 
money if the,v had not printoo my question 'I 

Mr. E. Ahmed: In view of the fact that, especially in the town of 
A~r  there are some old relies of the Moghuls and there are some good 
-designers mon ~t the descendants of experts in the matter of arehitects, 
do Government propose to keep up the dignity of India by sending one 
Tepresentfltive to the League of Nations? 
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REMOVA.l, OF THE Lnur ON THIC POSSESSION OF AMMUNITION FOIt 12 
BORE GUNS A.ND 2:Z.· BORE IbFr.E:R. 

1211. *Ba11 Walihuddln: Will the Government of India. be pleased to 
lIta,te the names of the Local Govornments who have rembved from their 
provinces the .. limit·· on possession of ammunition for 12 bore guns Ilnd 
22 bore rifles. in response to the Government of India Hesolution No. .- ~ J. 

dated 8rd November, 1928, in the. Home Department? 

The Bonourable Sir Alaandel Jluddlman: Government have no in-
formation on the subject. 

OPENING OF A BR.\NlJH POST OFFIOE NEAlt THE DAltGAH KH.\WJA • 

NI1.AMUDDIN IN D](J,HI. 

1212. *Bali Wallhuddin: Arc the Government 8Warl' (a.) that there was 
.s. branch post office some 8 or 10 years ago at the DargRh Khawja Nizlimud-
din itself, (b) it was since removed to Arab Berai very adjacent to the said 
Dargah without causing inconvenience to the general public there. (e) that 
the post offioe hus now been removeti to Youngpura at B dis Lanoe of about 
'2 miles from Nizamuddin, (d) that rept'flted representa.tions Were made' 
b'y the people concerned. to have the 1,ranch post office opened indepenCiently 
or transferrod from Youngpura to remove the' great inconvenience of the 
J'eople there. (6) if the answers he in affirmative. will the Government be 
pleased to state what· action do the Government propose to remove such 
iI'convenience, (f) will the Government be pleased to state the 'average 
"income of sale proceeds in stamps and parcel ost ~e, etc., also the numbers 
of lette1'8, packets and parcels. both registered and unregistered .. rcspectively. 
posted from Arab Berai post office which was adjacent to the Dargah 
Nizamuddin during the last 8 years? 

Sir Geo1lrey Glarke: (a) Yes, for 5 months in 1915. 
(b) Yes. 
(0) Yes. 
(d) No, Only one application has been received. 
(e) 'l'he question of opening 0. post office near the Dargah Khawja 

Nizamuddin in Delhi haR alreRdy been considered nnd was dropped as no 
Buitnhle building was available. If the tnlstees of the Dargah can Rssist 
in finding suitahle ecommodl~t,ion for a post office, I shall be glad to re-
-consider the matter. . 

(I) The information flvailllbl{' ShOWf; thnt on an average only Rs. I> 
worth of stamps was sold and 4 parc( Is were booked at tho Arab Berai 
post office daily. 

JIr, It, Ahmed: Is there any post l1ffice in'India whose income, either 
by sale of postage stamps or deliveries of letters is much less than that. 
'Or as much as it is? 

. Sir Geo&:ey marke: There are plenty of rural post offices whose income 
IS lesR: but lD a city we have to see whether a post office is justified in 
~ particular locality. :If the Da.rgah will find a suitable place fot' a. post 
()ftic.e, we shall consider it. 

JIr, E. Ahmed:It:i the Honourable Member aware that both the Hindu! 
nnd ~ e Muha.mmadans have great respect for the Khawja Nizamuddin 
(Awha) and we Members of the Legislaturo coming from different ports 

A 2 
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of India take part in its ceremoni!"s by going there? I shall be thankful 
if tlie Government will be good enough to take some steps there for the-
purpose of improving communication. Do Government propose to take 
steps to remova their grievances? 

Sir Jeo~ Oluke: When the city gets a little quieter, I will go down, 
and try nnd settle the matter. 

CIRCULATION or FORGED 100 RUPEE CURRENCY NOTl£8 IN CEltTIIN 
BIG COMllERCur. CENTRES. 

1218. ·HaJI WaJlhuddlD: Is it a fact that 0. quantity of forged G. C. 
notes for I{s. 100 each are pouring into certain big commercial centres of 
India and bearing "water-mark" too, distinction by the public is almost 
imposs.ible and, if so, wha.t practical action (besides fonnal notification) have-
the Government of India taken to safeguard the due public interest and to 
discourage the evil prevailing. If not, what special precautionary mea.sureB' 
do the Government propose to take in the near future? 

~ The Honourable Sir Bull Blackett: The words used in the question-
give an ~ er ted idea of the facits. A few RB. 100 currency notes of a· 
new forgery have been presented at certain currency offices recently. The 
forgery is well executed and bears a water-mark which is a reasonable-
imitation of that on a genuine not,n. netection by the public, however,. 
is possible mainly on account of tbe inferiority of the paper on which 
the forgery is printed. The police are making every endeavour to trace-
their origin. . 

Mr. E. Ahmed: Do Government propose for the benefit of the publiC" 
to appoint an officer at the Currency Office, Calcutta, ·to help people at 
the time of exchanging currency notes as from time to time the Honourable 
Member's Department has been prosecuting people who are neither thieves 
nor anything of that sort. 

The Honourable Sir Bull Blackett: I do not think that question arises. 

lIr. DevaJd Prasad SlDh&: Do Government propose to publisD instruc-
tions for the guidance of the public to enable tbem to detect these notes? 

The Honourable Sir Bull Blackett: No, Sir. 

Mr. E. Ahmed: In view of the fact that tlie Honourable Member him-· 
self admitted that there were a number of cases, do Government propose-
for the henefit of the public to appoint a. pub1ic officer to help the people 
going to exchange notes at this currency office who are neither thieves n('1" 
,anything of the kind? 

The Honourable Sir Baa1l Blackett: I am sure the officers of the Cur··. 
rency Department are always glad in the interests of the country to help 
the people. ' .. 

Kr. E. Ahmed: Are Government aware that in the Calcutta Currency 
Office 88 soon 8.B a numbered note is presented by the people, they take 
them to the lock-up if the note is found to be spurious 'accoJJding to their 
h&lief, although as a matter of fact it is at that time impOtisible for them 
to detect whether, it is actually spurious or not, and the people are kept 
in the lock-up till they are Bent up to the court for trial? 



QUESTIONS "D lNSWBRS. 2079 

fte Honourable Sir Baall Blackett: If the Honoura61e Member will put 
• Ibis question down, I shall be able to remember the first part before he bas 
reached the last. 

RULES ISSUED BY THE HIOH COURT1! TO OIVE EFFECT TO THE RECOMMENDA-
TIONS OF THB INDIAN BAR COMMITTEE. 

Ill. Dev&ki Pruad S1Dh&: May I ask a question of whioh I have given 
,private notice t.o the Honourable Member? 

(a.) Will the Government be pleased to state how many High Courts in 
India have decided to give effect to the recommendations of the Indian Bar 
Committee? What steps have such High Courts taken in this direction ~ 

(b) Are Government aware that the Patna High Court has so far taken 
no steps to give effect to the recommendations of the Indian Bar Committoe, 
while the High Courts in Calcutta. and Rangoon have alrp..ady eilrolled and 
are enrolling a large nwnber of Vakils as-Advocates? . 
(0) Will Government consider the advisability of urging the Patna High 

Court to take steps for enrolling VIl.kils as Advocates, in accordanco with 
the unanimous recommendations of the Indian Bar Committee? 

The Honourabl81 Sir AleDnder lIudd1m.an: (a) 80 far H..'! the Government 
~  India are aware the Calcutt,a, Madras and Rangoon High Courts have 
is<lued rules to give effect to certain recommendations of the Indian Har 
,Committee. The Madrl108 High Court have issued a rule permitting vakilI! 
£ond attorneys of tt1n years standing too be enrolled as Advocates Without 
having passed the M. L. Examination, and have some further rules under 
.coosideration. Certain rulel! framed by the Calcutta High Court WHre 
l."ublished with the Home Department notification No. 1:;'. 42'.l/24-Judicial, 
~ ted the 5th September 1924, and they have also some further rules under 
(!onsideration, while the rules framed by the Rangoon High liourt were 
published in the Burma Gazette under the Righ Court's notifications 
NOB. 25 and 26 (General), dated the 22nd December 1924. 
(b) Yes, but they understand thn.t the Patnn. High Court iR awaiting 

legislation in this Legislat,llro beforl' taking an:v action ~tsel . 

(c) 'fAte Imggestioll will be eons;dered along with other proposuls when 
fhe replies of the Local GovernmentI'! to the refE'rence made by tlw Govern-
ment of India to the Local Governments and High Courts are complete. 

IIr. Devakl Prasad Sinha: Sir, will Government be pleased to Rend a 
lcminder to the Local Government of Rihar and Orissa, urging them· to 
'<!xpedite answering the letter of the Government of India bC'cause t.he 
Patna High Court are seeking to prolong the matter? 

The Honourable Sir Alexander lIudd1m.an: I think the Bihar and Orissa 
<lovernment have answered the letter. 

Dlwan B&hadur T. 2&Dg&ch&ri&r: May I Ilsk whether the Government 
1Ire aware that the rules made in the Madras High Court are more likely 
to evade the recommendations of the Bar Committee than to adopt them? 

The Honourable Sir Alexander .uddhDan: Sir, I am not aware of that . 

. JIr •. Devakl Pruad Sinha: Will the Honourable Member state if the 
BIll which 'he 'proposes to in~uce in this House, or· publish in the Gazette 
tel' the djoummen~ of this House, will also ~nclude co~ ulsor  provisions 
or enrolment of 'ValdIs ~ dvoc t~ of the different High Courts? 
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Kr. E. Ahmed: I rise to a po,int of order. Is not that a matter of 
('pinion, Sir, whioh the Honourable Member is not entitled to ask? 

The Honourable Sir Alezander KuddlmaD: I do not think the Bill will 
cc:.ntain provisions for compulsorily enrolling anybody. I think that would 
)~ grave attack on the liberty of the subject. 

1Ir. Devaki Praaad Sinha: But will that Bm contain rules and regula. 
Hons for enrolment of vakils of all the High Coutts? ' 

The Honourable Sir Alezander Kudd1man: I am not propared to answer 
that question off hand. I do not carry the exact provisions of the Hill in 
r..ty mind, but it is mainly to give effect to the proposals of the Indian Bar 
Committee. . 

PENSIONS 01' MILITARy'PENSIONERS RESIDENT IN INDIA . 

• 
OoloDel I. D. Orawford: Wjth your permission, Sir, I would like to ask 

the following question of which the Honourable Mr. Burdon bas agreed to 
QCClCpt private notice: 

Will the Government be pleased to state the reasons gowrning the grant 
ot concessionary rates of exchange to some person's in the case of certain 
categories of military pensions poid by the Indian Government? 
In view of the undoubt6cihardships caused to mllitary pensioners resi, 

lent in India owing to ~e payment of pensions in sterling and which are 
therefore subject to materia} fluctullttions owing to exchange, are the 
Oovcmment prepared, to consider the grant of similar. concessions to aU 
military pensioners ~id by the Indian Government who supply the neces· 
flU')' certiiic'ate of residence in India? 
Will the Government of India be pleased to state what action, if any, It 

has taken to press on the War 01lice the necessity of similar exchange 
concessions to Chelsea and other military pensioners resident in India. when 
men Qre paid by the Imperial Government, and if so, what has been the 
1< suit ? 

Will the military 'authorities in India. be pleased to bring to the further 
notice of the Imperia.l Government the hard case of this deserllng body 
c.{ Government ensione~  

Kr. 1:. Burdon: The attention of the Honourable ~m er is invited to 
the' rules published with Resolution No. 167-C. S. R., dated the 1st l<'ebru· 
a:ry 1921, from which it will be seen tha.t a privilege rate of exchange was 
adopted only for the purpose of preserving the existing rights of present 
it.cwnbents. 'l'his was in acoordance with common and equitable praotice 
in matters of this kind. . 

For all future entrants it was laid down that sterling pensions, if drawn 
.in India, must be converted at the current rate of exchange. 
The Government of India do not propose to extend the oonoession. The 

reason is apparent from the answer to thEl first part of the question, 

The' Army Council's attention was drawn to the concessions which the 
Government of India had given their pensioners, namely, thst persons on 
pensions and in servic(' on the 1st February 1921 with certain existing 
privileges were not deprived of those priVileges and the Army Council were 
cllked if they were prepared to act in a similar manner as regards the 
Chelsea pensioners. The Army Counoil did not ~oe t the suggestion. 
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The Government of India have received many petitions from Chelsea. 

pl3l1sioners l'lleging hardship and they have referred to the matter moro than 
once, but they are not in a. ,position to criticise decisions given' by the 
Secretary of State for War in a ma.ttcr concerning His Majesty's Govern·· 
ment. 

~ 

Oolonv J. D. Orawford: Am I to understand from the Honourable-
Member's answer that Chelsea pensioners in receipt of pensions on the 1st 
February 1921 would have received payment of their perision at the special 
rate of exchange of lB. 4d., if the Government of India had been responsible 
for the payment of their pensions? 

Mr. 1:. Burdon: That would have been consistent, Sir, with the action 
which the Governn1ent of India took in regard to their own pensioners. 

Oolone1 J. D. Orawford: Is there any possibility of the Government of 
India considering the granting of a fixed rupee rate of pension for pcnsioners 
who eventually decide to retire in India? • 

Mr. 1:. Burdon: We do not propose to consider that, Sir .. 
Diwan Bahadur T. Rangacharlar.: Ma)'"I ask whether these conver-

sions would not entail additiol1al or new expenditure which would have 
to go before the Standing Finance Committee under the 11I1e8 pertaining to 
it? 

The Bonourable Sir BalD Blackett: As 8 military charge I do not think 
it would do so. It would oertainly involve additional expenditure. 

Dlwan Bahadur '1'. KaDgacharlar: If my recolleotion s~rvcs me right. 
all items of new or additional expenditure, even on the military side. used 
k> be brought before the Finance Committee. I do not know if that 
practice has ceased to be followed. 

fte Honourable Sir BalD Blackett: I do not think that is the case-
with regard to military expenditure. but I am not quite sure that this iff 
Dot 8 civil charge. 

Diwan Bahadur '1'. BaDJachat1ar: Will the Honourable the Finance 
Kember take note of it and see that if the rules require them to be placed 
llefore the Finance Committee these items are 80 placed? 

fte Honourable Sir Basil Blacke": There is no proposal I understand 
to incur any additional expenditure. 

JIr. 1:. Burdon: The Resolution is one of 1921. 

DII!IJ.OCATJON OP' THE SALT TRADI: OWING TO THB REDUOTION 01' THE SAI,T DUTY. 

Mr. W. S. J. WUllOn: Sir, may I ask a question of which I have given 
the Honourable Member private notice? The question is in two parts. 

(G) Having regard ~ the voting in the HouRe yesterday that the srut 
duty be reduced to Re. 1 per maund, arc Government aware that the 
immediate effect of this win be to deter BaIt mercha.nt,s fl'om paying lD 
any duty into the Custom HOu8cat an, Bnd will therefore keep the 
Customs staff at the 90la8 idle and hold up the wholesale distribution of 
Balt until the matter is finally decided, when there will be thorough dis-
location of the trade in the rush to make up arreal'S? 
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(b) Will Government be p.leased to state whether they will he prepared 
t.-accept payments of salt duty now at the rate of Its. 1·4 with the prom.i.S8 
of refunding the extra 4 &nnas ahouldthe Government finally decide-to 
give effect to the vote of the HoJl8e1 

Mr. It. Ahmed: And I add, Sir, for an explana.tion-of what had happen. 
ed in 1928 when the salt duty was increased to RB. 2-8 from BIl. 1·'4. 

IIr. A. H. Lloyd: (a) 'I'he Government of India understand that the 
position now existing with regard to the salt duty will probably cause incon-
venience to those engaged in the trade. 

(b) The Government of India. do not contemplate any departure from 
the tenDS of ser.tion 87 of the Sea Customs Act under whioh the rate of 
d~t  -applicable to sa.lt oleared direct will be UlC rate in force on the day 
when t.he bill of entry is delivered but the rate of duty a.pplicahle to salt 
wo.rehouaed under the Act wiJI be the rat,a in force on the date of the 
actual removal of the salt from the warehouse. 

:Mr. It. Ahmed: Did 8. similar thing happen in Ma.roh 1928 when the 
salt tax was doubled from Rs.·1·4 to B.a. 2·8' 

Mr. A. H. Lloyd: A somewhat similar positioSl did arise and will, 
lllways arise when duties a.re altered. 

Mr. W. I. I. WWIOD: I would like to put a supplementary question. 
I think the Honourable Member has not quite clearly understood the 
import of my question. 'The SRIt duty having heen reduced to Re. 1 hy the 
vote of this House the trade will expect to pRy Hr.. 1 but the Govern-
ment, will not a.ccP.pt less thsn Rs. 1-4. The Honourable Member whG 
~ o e well knows that a.fter the pa.yment of duty inlo the Customs o l~l'J 

it. frequently takes from ten to fourteen days to get delivery of the salt; 
Bnd my point is that if the trade cannot. be expected to pay duty until 
the 1st April, no husiness at all can be dOlle tor the next fortnight. 

The Bonour&ble lir Bull Blackett: The position is not really quite t ~ 
same as in 1928, because the Bin in 1928 proposed to raise tbe duty a8 
from the date of the introduction of the Finance Bill. In this oase the 
Bill as it stood said with effeot from the 1st April 1925 the duty ·shall 'be 
Rs. 1-4 and the vot,!, of ,the House did not aner the rate of duty between 
now and the end of this month. The Government ·haTe no intention of 
taking any steps in regard to the matter. 

Xr. K. Ahmed: Do Government PI'OPOS6 to send this Bill back from 
the Council of State for further consideration of this .House? 

fte Honourable lir Bid Blackett: I would refer the Honourable 
Member to the famoulil an8wer giTen by the Earl of Oxford and Asquith 
"Wait Rnd Seel" . 

JIr. W. I. I. WUlIOD: Do I olearly understand the Honourable· the 
Finance Member to s..,. that he acoepts the position t ~ the salt trade 
must be tied up for the next fortnight' 

The Eonourable lIr Bull Blackett: I dQ Dot lay stres. OD. the,fortnight 
but T accept the position. 
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'!'he BoDourab1e Sir AlU&Dd81' Kuddlme: I lay on the' tab1e two 
:statements giving the information, which was promised .y me in reply 
to a question asked by Babu Runglal J ajodia on the 27th February 1925, 
regarding certa.in Committees and so far as is known at present, the cost 
of cach such committee, which supplement the statements reproduced at 
pages 2182 to 2134 of Volume IV of the Legislative Assembly Debates. 

Stll""".' dowillg the colt of ,urwill Oommitt,,,. 

:serial Name of Committee. By whom appointAKl. COlt. BBIUBltl. 
No. 

-. -----.. -_ .... ---. ______ .----a., 
BI. A. 

1 The Reformll Inquiry GovernllUlat of I adia at 46,000 0 Actual. 
Committee. the in.tAnee of tbe 

Indian l.egi.latnre. 
I Carriar and Wagon Gm'emmellt of Illdia COIIt 1I0t a,'ai1able, 

Stan rde Committee. Committee .tlll 

S Track Committee Ditto 
sitting. 

Ditto. 

" 
I,ocomotive StAndarda Ditto 41.,824 0 Actual. 
Committee, 

I) Coloniea Committee . Ditto ll7,770 4 Actual. 

6 Committee as;inliell to Ditto H,nOO 0 Eatimat.ed. 
inquire into t e 3oeatioll 
of giving t1uancia auiat· 
anee to the Lady 
Hardinge Mediral Col· 
lege, Delhi. 

Government of Iu,Ua at 17,500 0 ., The Au~ il r  and Torri· Jc:.timated . 
toria.l Forcel Committee. the: in.tAnte of tbe 

Indian Legislatare. 

8 Indian Taution Inquiry Government of India . 1,08,1100 0 Approximltte. 
Committee. 

9 Indian E~onoD1ic Inqoiry Ilitto . Nil. 
Committee. 

10 Exterllal Capital Com· Ditto ... CollI; not yot 
mittee. known. 

11 Coal Committee . Ditto 66,100 () EBtimated. 

12 1'.,rl1! Board Government of India at 1,00,885 0 E.timated l:Iup. . the instance of the plemcnta r '1 
Indian Legi.latllre. COlt. 

18 l"dian Mercantile Ditto 28,400 ·0 Ditto. 
Marine Committee. 

14. POIt a.nd Telegrapb Com- Go\'ernmeut of India 80,000 0 I AppJ'OJ.imatel,. 
mittee. 

15 Indian Fiee .. l Commilalon. Government of India at 3,4.7,803 0 Act"al. 
tbe In.tanee of tbe 
Indian Legirtlatllre. 

• 
! 

NOH.-·Exeept NOI,:II and 18, wbicb were appointed in 1918, _ No. 16, "'hi"h •.•• 
appobted in 1911, all of the nthen were appointed after March 1924. 

( 2588 ) • 
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BtatlfMflt ,./tofllilt!l tA, cort of c".tq.i. Btand'flg CpmmiU,,, alld Bel,et or Joi"t Com""ttft" 

i • COlt uf sitting 
Serial No. Name of Committee. of RBMAlIXS. 

Committee. 

----- -----

I 
Ra. 

I The Public Accounts Committcf 1,900 Approximate. ' . .1 
I 

2 The Standing Finance Committee ' 1,280 Do 

i Sub-Committoo ~on 
i 

3 the .epan.tion 
of I 80 Do. 

Railway fl'om Central Budget. 

THE INDIAN FINANCE BILL--contd. 

JIr. PrutdeDt: The Assembly will now resume consideratJ,on of the-
Finanoo Bill. The question is that Schedule II stand .part of tlhe Bill. 

Sir P1UIb.otamdaa Thakurdaa (Indian Merchants' Chamber: Indian 
Commerce): Sir, .I rise to move my amendment which stands QS No. 32: 
on the paper, namely: 

.. That in Schedule II to the Bill, in the entry under the head • Book, Pat.terna· 
and Sample Packets' for the words ' five tolas ' the worda ' ten tolas ' be substituted. II 

I may say, Sir, at the out.set that the effect of my amendment is t,o 
halve the prelloot charge which is 4 o8IDJlUS ,for every 40 tolaa of books, 
patterns and sample packets sent by post. I am sure that before the 
House vote on this they would like me to pub before them my reasons' 
justifying this change, in view of the fBc,t that I opposed the reduction 
of stam{>8 and post-cards yesterday. I also expect the House would like .. 
me to tell them how I think the necessary funds could be ·found. I, Sir, 
will try to put my grounds in these two tiirections before the House as 
briefly as loan. Before I begin that, Sir, I would like to remind the· 
Director General of Post Offices who in yesterda.y's deba.te asked the 
House to rom ember what it mea.nt for the Indian Post Office to carry for· 
half anna and one ann'a, post·cards and letters from one comer of India in 
the extreme south to the utmost north. I admire the working of the Post 
Office and I am a great believer in disturbing the working of the Post Office 
as 1,i.ttle ss possible on the score even of economy. . But I would like to 
remind the Director General that what he is doing here in India for the 
eustomers of the 'Post Office is being done all the world over, and if he will' 
only recollect that for 'cl penny you get B post-card sent you and delivered' 
at your doors across the seas extending over 6,000 miles, then the achieve-
ment of the Indian Post Office ;is nothing very superior. The fact, Sir, 
.is t ~t the Post Office is one of the boons of ch'ilisation and of agreement 
between the various nations; if, we are sharing that boon it is only in 
accordance with what js ha.ppening in all civilised pa.rts of the world. r 
would like the Post OJfwe to be retained in the present standard of effi-
ciency, and I am sure that even the Member in charge of that Depar.tment' 
will not mind any additional improvements or facilities which may be-
, 8uggcstea in that direction. 
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. Sir, on the Dema.nd for Grllnts, the Honourable Sir Bhupelldra. Na.th 
Mit-rao said that I was oonfusing commercialisution of accounts in the 
PostiS' mid Telegraphs Depa.l'tment with the question of policy. I did not 
reply to him then, because I knew that I would get 00 opportunity of 
replying to t.h1l·t charge 'of his to-day. I ca.n laSSure my Honoura.ble friend 
th!!t I did IIlOt confU6e the two; but I submit tha.t it is the Government, 
which confuse the two. DllBing their action for commeroi.a.lisa.tion of the 
acoountls of the Depn.rtmont, I submit that wha.t the Posts acd Teleg:ra.plu; 
Depa.rtment hlJVe done illl tha.t under the protection of the recommendation 
of tlw I'llchcll.pe Committee in connection with accoUIllbs they are follow-
ing II. commercial policy w the Postal Department; tbey debit 66 lakhs for-
interest on capital expenditure ..... 

JIr. Prea1dent: I am afraid I cannot allow a disoussion on the commer-· 
chtlisn.t·ron of Post Office lIlocou'n1is now. 

Sir Purahotamdas 'l'hakurdas: I do not propose to discuss it a.t all in 
discussing this u.mendment; r only mentioned it because I had tK> mllko· 
out. thnt the Department coon s.tand thi'S reduction. I propose merely ~o  

refer to it and not to discuss it, Sir. As I was saying, they debit Rs. 66 
l:akhs outright for expenditure a.s interest on cucpital expenditure incurred 
in the two Departments. Now, I a.sked Sir Bhupendra ~ t  Mitra.' 1a.st 
time to tell me whether the capitnl expenditure in the Posts and Tclegmphs 
Depllliment when it was incurred, w,as not incurred out of the revenues af 
each year; and if it WellS debited to the revenues of each year, I B11bmit tha.t· 
it is not nece8s.ary-I go further &Ild 8ay it is not fair to expect the postal' 
9Ilcl telegrtaph. customer to pay it over again eooh year in the· sha.pe of 
mteresrt. I f_el, Sir, that this snrt of policy which is being followed may 
be well said to-·pe a commercial policy, and I submit there is little justifica-
tion ·for it-in tact there if! hardly sny. But I go further and say that, 
even supposling that they have deoirled to follow this commercinl policy in-
regard to the Post and 'l'elegruph Department, :they Il'l"e not consistent. For 
we h.aVt1 this fact; the AS'sembly have tlpproved that at leas't one department 
of the Governmont of IndiO! should be managed on oommercial lines, 
nillmely, that it should undertake such enterprises as will e ~l - u ortin " 
That depnrlmoot, Bir, is the Ra.ilway Department; and the Railway 
Department ccmllisten,tly follow that policy. '1'hey do not undertake-
whether I agree with t.ba,t policy or not is a different matter, I aID only 
putting the facte before th('. HouMe now-the' Railway Department have-
~ince the last two yea.rs not undertaoken any new railway ooristructi'On 
unl~'  'n. new scheme promige& 'a return of 5 or 5l per cent. That., r SIlY, is 
consistent. 'I'he Postal Department on the other hand, while they look n.t 
the policy of the department on It eommerciaol basis, do not even eXero1iT8 
this very necososary caut,ion. I wiU give only ODC iostanceto the iH'ou:w!· 
wh.\ I r;.,(>1 thni t.h'!! Postal Deparlment are II10t consistent. Sir, the Postal 
Departmoo.t nre utJtin~ up !II big telegraph office at RtUsmlt. We were told' 
in the Finance Committoee that that is ,j,o >substitution of the Central Tele-
gmph Office whioh at present is looa.ted at Agra. When tha.t 'lJubjeot }'Viii! 
discussed in. the Finance Committee I inquired whether the Postal Depart-
ment hn.c1 Rflltillfied .themselvee and' were prep8'l'ed to satimy the Fina·nee· 
Committee tha.t this MiLDge of the Centr.al Telegraph Office ·£;rom Agra to. 
Delhi would €>ither be oel -.~ ortin  anel m.eet its own chBrges or whether it 
,,'oulc] be retnunf'rnt,ive to t.he extl'nt of five per cent. which i; the rlllte d' 
intereRt which I am sllrr the Fin.lOt'!' 1)opnrtment would expect the· 
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Postal Department to reimburse the general revenues. The reply we were 
given Waoil that rio such figures were gone into and the soheme was under-
tadoon. and was being pushed on because it was recommended by bhs 
FinlUD.ce Commit.tee of a previous year. But, Sir, since thut FiDwnce 
Commit.tee of the Assembly recommended it-and I am prepared to stand 
by tha.t recommend-ation 180 far8J8 it goes--t.be rostad. Department have 
ch8lIlged their policy; they propose now to keep theiracoounts on. a oom· 
mercial haBiFl Rnd they have also ooopted e oommeroil8l policy t.or the P09t;al 
Department. I t e~ ore feel thSlt the Department mWJt take up 'one d 
two lines of 'n.ct.ion alB fur as theilr policy qS concemed, either a' t~ 11  

,commercial policy or II. policy-which .1 . tbink i8 the right on&-o£ ,'keeping 
their l.\Ccounts on a commercial ba.s.is and ha.ving the olic - ic~. woiild 
be the only justifi'able olic -re .rdin~' this neti on~ l lildin  d~ I'tment, 

namely, the policy of mee-ting the wants of the people, IWd giving them 
lIuch fncilities AS the finMlCes of the treasury each year will jUBtiiy. , I blJ8e 
thi.s mnendment of mine ()Ill the latter policy, namely,' that the' Posilal 
Department need not follow 1m out and out commercial policy, but if they 
do that they should follow it out consistently. The correct policy ,for the 
Postal Department would be to give facilities to the people in directions 

e~ mcilities B4"e most UZ'gently needed. 

r iba.ve therefore one point to make only, namely, that the .amendment 
tnlft I propose before the House is one which is very necees8ll'Y 8I1ld requil")s 
bo be considered this time,. The', amendment affects boob, patterns and 
sample packets by post. T ~. oharge works out, 88 it is put in the S6bedule 
to the Bill, t~ fourannlllS fO!' forty tolas. Now, Sir, the pre&elDJli rate of 
four aIIlnlL9 for forty tollll! is too high. Under this rate, a O~ 'of or~  
tolas requires four ,annas, whether it hM to travel from OIlle part of Calcutta. 
to the 'ot ~r, whether it has to travel from 0II1e part of Bombay to the 
<lther-slJY from Ka.lvildevi to the Fort,-or ' ro~ Bombay to J apan, A~riOt  

or America. You pay four annas ·for forty tolclS if you have to send " 
packet from India to any other country like the U nH,ed Kingdom, Americ~, 

.Tapa'll or Africa and they charE'e the sRllle rate forinla.nd postage. NOW, 
e, ery other rate of inland postage within India is roughly half of what the 
'OOrl'eSp<>nding rate is for foreign postage. Only under this. par1:iicul.al' e'~

ing the rate is the sRllle as for foreign postage. Foreign postage orates' lU'B 
blllged besoides other eonsider~t.io'lB on the questioo of terminals ,at botdt Emds, 
No Bouch terminals ,have to be met out of or in connection with inllmd 
traffic 8IDd I therefore feel that on that basis alone that rate is too high. 
I do not propoile to go into the reaosons as to what led the '30vernment 

to fix the rate so high at the start, but the rate is so higlh now, that jf 
it .ilil' reduced to a reasonable figure, namely, in keeping with the basis of 
your -lutes for post-clll1'ds, newspaper!! and letters, etc., the return on ~e 
reduced r8.tes would be made up by the grenter tUl"1lover that YOll will have. 
I, ~r, ve-ry strongly feel that this inconR-istency in our p09taI guide should 
1>9 set right bv this House. I feel further that no rCI18()DS hllVe been shown 
why for ll e~ book-post paokets you should c r~, the same r ~ e,!en 
in India .jWI you charge for those that. go out of Indilll five 0\'0 ten thousand 
mileB awa.y. I think, Sir, that what r have sta.ted win &u$oe to impress 
the House lI,iI to why it is necessary to amend ibm p.a.#; of the §cbedule in 
preference: to the ethers, for ie~ l~ I ooriltt there a:e s un~ r~IIo , but 
1 am afrald we have no funds to lustlfy us at present 10 presstng. ". 
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Now, Sir, the question of funds oomes in. I wish to 8IIlohioipllf;e tilat, io 
view of what I said yesterday, it is nat justifiable for me to pll88& for any 
llJIIendment which would bring in smaller receipts. I quite tmdeNtand. 
Sir, thflt if thea.mendment is olMTied, it would mea.n a smaller revenue too 
the department to the extent of"lb or 12 Iakhs of rupees. (Mr. De'fJal,i 
Prasad Sinha: "Hear, hear") I find the Honourable Mmnber over there ia 
BOmeWihfllt impatient. N()w I wish to suggest that, I8lS in the case of petrol 
the Fina.nce Department and the Oovemment of India. take the view th!\t 
with a smaller import duty the quantity of petrol to be imported into this 
country may well be expected to inCTeRfle very materiad.ly, 180 in this CM8 • 
al90 the ,same view should be taken. I ·further feel, Sir, .that if the ,Hon-
ourable Member over there has the figures with him, ho might tell 1l~ 

what are the .re.spectivenumbers respectively of the three varieties of 
book, pattern-a.nd sample packets in a year. I do not think .the Department 
can give us' that information, perhaps they cannot. But my fairly reliable 
infonnation is that tho bulk of this t,raffic consists of book packets and thu.t 
samples 'Il!lld patternAllre comparatively IsmaIl illl number. r know, Sir. 
the anxiety of oa .few Members in thi" House .to oonnect everything-that one· 
mu.y li'uy in thilS RouSt· with his own ilnte~t. 'rhe Honourable Member 
who thought fit W interrupt me a few minutes back might come to the 
oonolusion thl\t bCOImse I /IS HI merchwnt have to send out sa.mple patterns 
therefore I am making the pro80tmt proposal. Nothing of the 6Ort, Sir. I 
suggest to the R<JlUl8 t,hl1t even if they wish to make a distinotion there, 
they may eWs>ily move an fIIIllendmoot,namely, tha.t on patterns 8Illd aampIe 
paokets the :rate may be kept the ,same as it is to-day. But I plead here 
to-day for book-post packets on which, I submit, the rute ,should be reduced 
without any question. Book-post packets, Sir, I undel'!lhand, are very 
:necessary for the. dissemination of liS much printed moa.teria.! 8I!JI possible 
through tho post in India .  .  .  .  . 

1Ir. »evaki Pruad SInh&: And for propaganda purposes. 

Sir Pur.otamdu Thakurd&8: I leave the propaganda to my Honour-
able friend who seems to be so anxious to do it. It will greatly benefit 
him. 

Sir, I feel very strongly that all possible facilities should be afforded to· 
the public for sending books and other printed material from. one part of 
. India to anothoras oheaply as possible. I am not Rsking for any extra-
oJ:d,inarily low rate. I am asking for a rate whioh is in keeping with the 
charges for inland 8nd foreign articles and letters. Again, I s!'y, that if the 
House wish it .sothey may exclude patterns and sample paokets; I do not 
~ in  the POEItal Department will have any difficulty in saying that the book-
post should 08'rrj Ithe lower rate whioh I recQrnmend in my amendment 
a.nd packets and ~ri le patterns may oarry the higher rate. I personally 
fee',' Sir, that the question of sacrifioe of ~venue would be very very 
small indeed. I~ fact, it would give so much encouragement to book-
p'ost packets beiYig oarried by the post that the return may be the same 
as the Postal Department Il.nticiplI.te on the existing higher basis. I there-
fore· strongly recommend the reduced rate on book, patterns and sample 
'packets. Sir, I mo't~ my amendment . 

.. . 
Mr. ~.v ld PnUd 8IDha (Chota Nagpur Division: Non-Muhammadan): 

Sir, I am very' glad that my Honourable friend Sir Purshotamdaa. 
Thakurdas has oO~e out like a real capitalist. (Mr. K. Ahmed: .. In ·true 
colours ".) We have, Sir, in the oourse of our discussions during the 
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last few days heard different interpretations of .the word •• commerciali-
sation ", buJt it was Dot until this morning that we came to know that 
a oertain section of public opinion in this l\Ountry understand" by the 
word .. commercialisation " that it is' tnerely 's device to bpnefit trade 
and commerce. This amendment, if curried, will involve, 0. very very 
'small reductic-·n in the revenue !to the extent of 15 or 20 lakhs-that is 
what the Honourable Mover said. Well, Sir, the smallness of 8n amount 
is always 11. relative tenn, and I can quite understBnd my Honourable 

• friend Sir Purshotamdas Thnkurdns regarding 15 or 20 lakilil n8 l\ small 
amount. 

Sir Purahotamdu Thakurdu: Will the Honoura.ble Member bear in 
"mind the fact that if my amendment is ca.rried it would mean a smaller 
revenue to the Department to the extent of only 10 or 12 lakhs and nat 15 
or 20 lakhs. What is the gCoOd of making such misleading stl1.tements 
'before !the House? 

Kr. :8.. E. Shanmukham Ohetty: What does he understand about 
-oommercialisation? 

JIIr. Devaki Pral&d Slnha: I do not know whether my friend Mr. 
'Clwtty or my friend Sir Purshotllmdas Thakurdas is a chal'ltered inter-
rupter in this House, 

Sir Purshotamdal Thakurdaa: That monopoly is given to the Honour-
'-able !fember himself, Sir, and nobody wishes to disturb him. 

1Ir. Devakl Pruad Sinha: But the point we have to bear in mind in 
.discussing this question is this: how far it is necessary in the interestR of 
thtl ta.x-pa.yers to reduce the a.mount tha.t is fixed in the Finance Bill. 
Well, Sir, who are the people that are going to be benefited by the amend-
ment of my friend Sir Purshots.mds.8 Thakurdas? In the first place, it is 
men who are under the necessity of sending out large circulars and 
patterns, and secondly, that class of men who have in the course of the 
'last few months been sending propaganda literature .... 

Kr. :8.. K. ShaDmukham Ohetty: You can send your Red leaflets also. 

111'. ,Devaki Prasad Sinha: I wish, Bir, that for the purpose (If our 
·propaganda. we had at least one-hundredth part of the resources of those 
who are cl1.rrying on propaganda for their own purposes. 

PaacUt shamlal .ehru: What· do you m£'an by ,.' our prop&gandll .. ? 

Mr. Devakl Pruad Sinha: But.. Sir, when we are asked to a('l'ept all 
:arrJendment of this kind, we are entitled to ask, what ene i~ does it hring 
t6 the community as a whole? 'fhe only result which this ,amendment 
will produce will be to take away 15 or 20 )ukhs of rupees from the revenues 
·of the Post Office and put that amount !li;raightaway ~to the pockets o~ 
big merchants and magnates of Bombay Rnd other places. It is for the 
House to decide how far they deserve the charity of this House. I know, 
Sir, that in this session as well as in the previous sel!sions theS have come 
forward with begging bowls represen.ting themselves as the poorest pe!.,ple 
on the face of the carth and pleading that they deserve the sympathy of 
lthi. House more than any other section. Rir, we ha.ve been mysti-
• fied by arguments like this for a pret,by long time. We have bl'en led 
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(An ono1J,~ ~le Member:" misTed. ") misled-I am very glad my 
Honourable fnend has corrected me-we have been misled into actions 
which oannot be justified either on moral or financial principles. (An 
Honourable Member: .. Who misled. you?") I hope, Sir, that 0Jl this 
.amendment we shall adopt. a strong a.ttitudc and we shall show to those 
~ ) are anxious to bring about the commercialisat.ion of this Department 
In a way that would help them in their own commercial propaganda, we 
shall show to them thott this House is no longer in a mood to be fooled by 
them. (Hear, hear.) I very strongly oppose this amendment of my 
. Honourable friend Sir Purshotamdas Thakurdns, and I hope, Sir, that. 
when this House is considering the amendment proposed by my' Honour-
.able friend, it will bear in mind the arguments tha,t er~ used by my 
Honourable friend Sir Purshotamdas Thakurdas yesterday when he cam'e 
forward as an eloquent champion of raising the t~  on sait. 

Sir Purshotamdas Thakurdas: RR.ising? Let the Honourable Member 
be more truthful, at least. . 

1Ir. Devaki Prasad Sinha: I should say, not reducing the tax on salt. 

Sir Purshotamdas Thakurdas: 'l'hat is much better. Learn to be 
~ocur te at any rata. 

Mr. Devaki Prasad Sinha: Sir, when relief for the poor people in this 
~ountr  is being discussed, then In.Y Honourable friend Sir Purshotamdas 
Thakurdas is obsessed with his idens of respc·nsibility, but when the men 
-of his community are in need of relief, then all ideas of responsibility are 
brushed aside. Only a. few days ago he WIlS accusing Sir Basil Blackett 
of ooncealing several Cl'Ores of rupees in his sleeve, Bnd yet yesterday ho 
came forward as the self-constituted champion Elf the Finance Depart-
ment. 

Sir Purshotamdas Thakurdas: I leave that to /the Honourable Member 
who is addressing the House. 

111'. Devakl Prasad Sinha: I need n~ do that. To-day he comes for-
ward with a propaganda amendment whioh w,ill reduce the finances of 
the Postal Department by several lakhs of rupees. I submit that that 
amount should be utilised for the purpose of improving the oonditions of 
the workers in the Post Office and should not in any way be utilised 
for the purpose of helping a cause which I should like to de,:,cribe by the 
only word that seems appropriate, namely, 'an .. immoral " ca\1se. 

Pa.ndlt lI'l1&kmtha D&I: May I ask my friend to explain, Sir? How if 
·this amendment makes book packets cheap, will it alone benefit the com-
mercial classes? Will the Honourable Member give me some idea of the 
division of the money whioh oomes from iir-how much"belongs to book 
packets and how much tn patterns and sample packets? 

IIr. Devaki Praaad Sinha: If my Honourable friend analyses the figures 
published in the last report of .the Director General of Post and Telegraphs. 
he will find that the bulk of the articles under-this head are those that 
Brc used by members of the commercial community. It is only very few 
leaflets :that are used by the rank and file of the people of this country. 
It is only the business men who require a l ~e number of catalogues and 
lIample patterns to he sent for the purpose of their own c nvns in~ and 
wso who distribute a. large number of propaganda leaflets for capturing 
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the votes of Members of Ithe Legislative Assembly or the Legislative 
COuncil and use these methods of disseminating infonnation. I believe" 
Sir, that this  amendment is not going to benefit anybody except those who 
are inJterested in sending sample pa.ckets, catalogues and propaganda. 
leaflets, etc. It is only another step in the advancement of their , .. pro-
paganda for lhe purpose of corrupting public opinion and of trying tOo 
gain the support of Members in tho name of patriotism to such measures. 
8safiect directly their own purse and their own interest. I very strongly 
oppose this amendment and I hope, Sir, thq,t this House will unhesitat-
ingly throw ou.t this amendment for 'he solf-same reasons which my 
Honourable friend Sir Purshotamdas Thakurdas advanced yesterday when 
he was dealing with the amendment for the reduction of the s81t duty. 

Mr. ][ • .Ahmed (Rajsha.hi Division: Muhammadan Rural): Sir . 

Khan Bahadur W. K. Hussually (Sind: Muhammadan nural): May I, 
Sir, congratula.te my friend Mr. Kabeerud-Din Ahmed on having emerged 
voluntarily out of his long and enforced silence throughout the se ~on. 

Mr. !t . .Ahmed: Sir, whenever I am on my way to this Assembly, I 
always make up my mind not to inflict a speech jn this Assembly and 
tire the Honourable Members. But, Sir, to-day, when I was listening to. 
the speech on the amendment of my Honourable friend from Bombay" 
some enthusiastic idea has stirred my' heart, and I feel compelled, Sir, 
to inflict, which I never do, an uncompromising speech-a speech that wi)} 
not cheer particularly the handful of people corning from the Bombay side. 
Sir, I am surprised. I know there are "seven wonders" in the .world. 
(Laughter.) But this-hi this not probably the • eighth' wonder that I find, 
in this Assembly, the Honourable Member has come out in his true 
oolours. Yesterday, Sir, when my Honourable friend from Bombay was· 
walking in the lobby with the Government, when the voting on the· 
quarter-anna post-card took place, I thought I would vote against the-
Government. After my Honourable friend went slowly and sadly yester-
day towards the lobby of the Government and voted there against the' 
quarter-anna post-card, what principle is there in his moving to-day an 
amendmen,t for the reduction of these big packets of patterns ciroulated 
by the profiteers in this oountry in order to make an addition to th,·ir 
wealth? What sense is there in voting yesterday against the quarter-anna 
post-oard and-again bringing up an amendment hlmself to-day contrary to 
that principle? Because it helps only those handful of merchants, pro-
fiteers, and money-grabbers; people do not like them. In the interests, 
Sir, of the millowners, of a handful of wealthy peopJe, what sense is 
there in going iitto the lobby against the interest of the country, against 
the interest of the poor people, against the interest of the people who 
expect the Honourable Member to give them his sympathy and support in 
every matter? And now, Sir, in order to circulate its own propagan(la--
we have ~nrd from the other side from my Honourable friend from Bihar 
and Orissa that the book, Sir, is very nioely bound up for advertisement 
and got up ornamElntally to attract public attention and to extort money 
from the' sons of poor people as for instance school and college students 
probably. Their people oannot ~et a mOrRel or a full meal per day, and by 
that sort of thing possibly I Does it look nice? Sir, I IUD not ~ 'Oin~ to 
bother the House. Of course, I have got to say muoh. (Pandit BhamlLd 
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Nehru: "Say it. ") But, if the Honourable em ~~ will kindly withdraw 
the amendment, because we have got more important subjects, I suppose 
I shsJI oongra.tulate him from the bottom of my heart. And if he doo$ not, 
he knows wha.t the voting wij.l be on this a.mendment-proba.bly thcre will 
be again things which will divide the House-aga.in, Sir, probably he will 
find disa.ppointment when the counting takes place. . 

Well, Sir, instead of incurring the displeasure of the other Members 
who are very anxious to spoak I see thcm jumping up from their soats-I . 
will resume my sea.t. . 

The Honourable Sir Bhupeuclra Bath IIltra (Indust.ries Memb)'t): Sir, 
1 <) N I do not wish to deta.in the House for any length of-time over 
.. OON. this matter. My friend Sir Purshotamdas, I am afraid, has not 

clearly understood the policy of Government in this matter of tho Post and 
Telegraph Department though I have explained it fully on !two previous 
cecasions I must therefore repeat. what this policy as. Government 
desires that the Post 8nd 'Tclegraph undertakings must pa.y their way. 
This does no~ mean that each individual item mll!lt necessarily be a paying 
item, but th, Post and 'reJegraph Department takell as a whole should not 
be c rr i~~ the letters and mails and sending the telegr'lmS of the people 
of India at the expense of the general tax-payer. 'rhe Post and Tele-
graph Department in that respect di ~lrs undoubtedly from the Railways. 
One of the reasons for the difference is that postal rates are average all-
Indio. rates, while railway rates are graduated rates. If before we decided to 
open a post office in a distant village in India, we wanted til assure ourselves 
that that particular post office would pay its way,  obviously we could not 
open t,hat post office unless we introduced a system of graduated rates 
which would depend on the distance the letter or the parcel had to. 
travel, and. on other circumstances. 

The next point which my friend urged was that the Department incurs a. 
certain amount of unprofitable expenditure which is incompatible with the 
idea. of commercialisation. He referred to the telegraph office at Raisina. 
My friend forgets tha.t the finances of the Post and Telegraph Department. 
ha.ve not been separated.from general finances in the same way as those of 
Railways have boen separated. In view of tha.t sepa.ration, Railways have 
to pay to the general tax-payer a certa.in amount of contribution. The-
Postal Department pays no such contribution yet. Nor does it pay the 
State any roya.lty. Therefore, so long at least as that state of things lasts, . 
the Post and Telegraph Department has to incur a certain amount of expendi-
ture, which may be unprofitable to it. in the interests of the administration 
as a whole. 

r tum now to the commercialisation of the accounts. As r said thE.> 
other day. the idea of commercialisation of accounts was not responsible 
for the policy. It follows on the policy. If it is the policy of Government. 
that the Postal and Telegraph Department as a whole should pay its 
way, it follows that the accounts should be so maintained as to indicata-
whetner the.Postal and Telegraph Department as B whole is paying its way 
or not. In this connection, Sir· Purshotamdas referred' to the charge of 
int~rest which will be made to the Postal and Telegraph Department 
on its capital Bssets on 1st April 1925-1 shall not ca.ll it capital expenditure, 
because I have explained on two previous occasions, that following a recom-
mendation of the Inchcape Committee, interest will be charged on the-

• 
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depreciated value of capita.l. Now, Sir, if the general tax-pa.yer in a past 
year oontributed something out of genera.! revenues for capital expenditure 
of the Postal and Telegraph Department, and by doing so deprived himself 
of additional facilities for education and sanitation, is it not fair, and only 
fair, that the general tax.payer should ask the Department for return ')f 
interest on that ca.pital so that he can recoup himself and make up the 
leeway which he has got to make up in regard to the development of educa-
tion and sanitation? 

Kr. ,K. ltama Alyanlu: Not on capital contributed by postal revenues. 
The Bouourable Sir Bhup8Ddra Bath MItra: Sir Purshotamdas also 

r6fcrred to the fact that the foreign rate for book packets is the same as 
the inland rate. That is undoubtedly the present position, but if I may 
say so, it is an accident. I have got before me statistics showing what 
the English rates have been in the past. I find that in 1921, the English 
rate was double the present rate. I mentioned to the House a few days 
ago that in England they had made vigorous efforts to balance ,the 
IlCCountR of the Post Office Ilnd the Telegraph Department 8S 0. whole, i.e., 
they wiped out by a large increase in postal rates, much larger than has 
taken place in India, a deficit much larger than in India, in the section of 
the accounts which related to Telegraphs. Having done so, and vin~ 

reached equilibrium, they then managed to secure a certain amount of 
surplus; and wh(m they had reached that stage. they began to reduce 
• some of these minor rates. As part of. these reductions, in 1928, they 
brought down their  rate for printed papers to the present level. In fact. 
as I ha.ve already said, the rates' adopted in the Postal Department are 
average rates and they are largely dependent on the stabs of the finances 
of the Department as a whole.. The effect of the reduction proposed 
undoubtedly will be, as has been mentioned by several other Members in 
this House, to ta.ke away the funds which are at present available for the 
development of the nation.building services, and personally I do not see any 
need for it. 
B1r Purlhotamdaa Th&kurdaa: Will the Honourable Member name the 

amount which he expects will be less received by this reduction? 
The HODourable Sir BhupeDdra Bath IIltra: I do 'not .question his 

figure of Rs. 10 to Rs. 12 lakhs. 
Slr Purshotamdaa 'l'hakurdas: That is the reduction you apprehend, or 

is that the tota.l income at present? 
The Houourable Sir BhupeDdra Bath llitra: That is the reduction in 

revenue. 
Sir PurBhotamdas Thakurdas: I only wanted the figure. 

The Houourable Sir BhupeDdra Bath llitra: That is the reduction in 
'revenue. My friend Sir Purshotamdas said that there would not be t.his 
reduction, ~c .use the traffic would jump up if we reduced the ra.tes. If 
we are to judge from the figures ,which I placed on the ta.ble of this House 
the other day, I am afraid I can not share his optimism. When we 
doubled the ratE! in 1921, there WBS no reduction in traffic. Tn fact, the 
i,raffic hRS gone on increasing with the exception of the one set-back which 
it rt~ceived during the early days of the war. Therefore, I see no reason to 
Ahare his optimism that if we reduced this rate. the t.raffic would increase 
to ilUch a large 'extent us to make the lOBS of revenue practically negligible. 
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AD BoDouable Kember: I move that the questioD be nOw put. 

Mr. Prell.,: The question is that the question be now put. 
The motion WBS adopted. 

Mr. PruideDt: The question is: 

J598 

•• That. in Schedule II to the BiD in the Mltry under the head • Book, P .... t.era. and 
Sample Paoteta ' for tM worda • live tolaa ' the words • ten toIaa ' be mb.t.iiuted." 
The motion W88 negatived. 

Schedule II wa's added' to the Bill. 

Mr. B. Venkat&patlrqu (Ga.njam cum Vizaga.patam: Non-Muhammadan 
.RureJ): Sir, I do not know whether ihe Government agree to my proposal 
to a partial increase of taxation in one respect so as to decrease taxation 
in other respects. If the Government oppose this, perhaps I cannot move 
it. My amendments* Nos. 33, 39 and 42 go together. The object of 
my amendments is this, that the companies which are not paying any 
dividends, which are not receiving any profits, should be exempted from 
taxation with reference to super-tax. I want to place both the registered 
and unrogistered companies on the same level, which means necessarily 
an increase of taxation on registered companie,;. I do not want to proceed 
iurther if I am told that I ca.nnot move it. 

The .oaourable I1r Ba8I1 Blacket': May I intervene for a 'moment 7 
As regards amendments Nos. 38 and 89, they are, I think, in order as 
they do not increase taxation on anyone. But amendment No. 42 does 
increase taxation. 'l'he Government have studied this proposal, and while 
they see that the Honourable Member has quite rightly proposed to give 
back to revenue in one form part at any rate of what he proposes to take 
away in another, I am afraid the re.sult would not show that they balance, 
and the amendment is not one which we can accept. No. 42 woula, I 
.think, be out of order.. But Nos. 33 and 39 I think do not by themselves 
increase taxation on anyone, and if the Honourable Member cares to 
move them Mr. Lloyd would be glo.d to explain Government's position. 

Mr. PrealdeDt: So far as amendments Nos. 33 and 89 are concerned, 
they are in order; but, in so far as amendment No. 42 is a ro~s .l which 
entails a liability to a graduated scwe, it must increase the burden on -
the subjeclt. If the Honourable Membor thinks that Nos. 83, 39 and 42 
necessarily hang together &s psrl of a single scheme, he msy not move 
them, but so;), far as the question of order is concerned, he is entitled to 
move Nos. 38 and 39. 

. _ ... 

-No. 33. In Schedule III to the Bill in Part IA for the words • In the cue 
of every individ\lal Hindu undivided family, unregistered firm and other association 
of individuals not Ioeing a registered firm or company' the words • In the case of every 
individual Hindu undivided family, every company or firm registered or unregistered 
and every other association of individuals' be substituted. 
No. 39. In Schedule III to the Bill Part IB be omitted. 
No. 42. In Schedule III to the Bill in Part II-

(i) cntry No. (1) be omitted .. 
(ii) in clause (h) after the words' every individual' the words' every company, 

evory firm registered or unrf'giltered and every other alBOciation of indio 
vi duals , be inserted; 

(iii) all the words occurring after the words' every individual' be deleted; 
·(iv} the following clause be added: 
• no company or firm or association of individuals should be obJigedto pay 
super·tal[ unlen tIJpiJjvidends earned or divided exceed ten per cent. 
of their capital subscribed'o 

)' :2 
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1Ir. B. VeDkatapatiraju: As I am not pennitted to move an increase 
of taxation in some respects regarding companies with a view to securing 
a reduction of taxation on companies which are not receiving any profits I 
do not propose to move them. 

1Ir ••• B. IJoyd (Member: Central Board of Revenue): I Bin afraid we 
ca.nnot accept amendment No. 42, because the proviso which is added 
would still leave it possible that the Honoura.ble Member's proposal for a. 
gra.duated scale of super·tax would result in an increase of taxation on 
those who are making profits. As this is a point of order I must refrain 
. from discussing certain objections in practice which we should be ca.lled 
upon to expla.in to the Honourable Member if he were to propose a Bill on 
the subject. 

1Ir. Prealdent: \\-liat about Sardar Gulab Singh's amendmeDJl;? 

IIr. A. B. IJoyd: That only relates to income-tax and not super-tax and 
it is, t,herefore, in my opinion quite in order. It does nothing to increase-
taxation. 

Sardar Gulab Singh (West Punjab: Sikh): I rise. to move my amend· 
ments Nos. 34 and 38, and I take them for discussion together as they 
are closely connected. The amendments are importa.nt enough as they 
affect the country in points of industry, .economy and commerce. These 
big. rates stand in the way of the forma.tion of new small companies 
which is extremely important for the country in respect of the growth of 
cottage industries. I would ask Honourable Members to refer to Schedule 
III, Part IA. My amendment is: . 

.. That in Schedule III to the Bill, in Part. IA after the word • nn1'9giste1'9d ' the 
wordll • and registered' be inserted; aud for the word • firm' the word • firma' be-
substituted. ,t 

PaDdlt Shamlal Nehru: May I know what cottage industry has to do. 
with joint.stock companies? 

Sardar Gulab Singh: And 

.. That in Schedule III to the Bill Part IB be omitted." 

Sir, Bccording to sub-section Boi Part I of Schedule III ~er  company 
and registered finn, whatever its annual income and whatever its capital 
may be, will have to pa.y income.~ .  at-the rate of one anna and si;X pies 
in the rupee, whereas if tho sarno firm or compl;my works as ·an unregistered 
firm or company it will be called upon to pay an income-tax at that rate 
if its annual income is Rs. 40,000 and upwards. The result 
~ that it is a distinct discouragement of registered finns or 
ciompanies and an enoouragement of unl'egistered finns. So innocent people 
are duped to)oin unregistered finns ~it  the r O~A of e~tin  more profits 
bv evading meome-tax &nd are ultimately finanCIally rumed. There are 
hundreds and thousands of instances where men joining in unregistered 
inm~ or companies have been made bankrupts by def;igning persons and 
frauds. Registration of finns or companies is a sufficient guarantee of 
t.heir lJOna fidel. ~ itll.list  inv~st money in Bny busineS's oonoerns for 
waking profits and In order to do It Govemment gtve them the loophole of 
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Dot registering whereby they can a void payment of large sums. Take a 
concrete example. A firm or company is unregistered and its income is 
:Rs. 20,000, and as su,ch it is expected to pay nearly Rs. Q87 whereas by 
its being registered it will be called upon to pay the double .  . .'. . 

lIr. A. B. Lloyd: May I ask if the Honourable Member is refening to 
companies or firms? We do not register companies. The distinction is 
between unregistered and registered firms. 

Sarda.r Gulab Singh: Between companies and registered firms as it is 
given in the Schedule. 'rake another example. An unregistered firm's 
income is Hs. 2,000 and as such it is not paying any income-ta.x., whereas 
the same firm as soon -as it is registered with the same income will be 
asked to pay nearly Re. 200 as income-tax. Secondly, it opera.tes against 
the growth ·of compa.nies, banks and stores. Such registered firms are 
'started with small capital and their income is very limited, but as a 
result of this sub-section they are subjected to a high rate of income-tax 
at the rate of one anna and six pies per rupee. Further, it operates 
against the growth of industrial development of the country. In these 
days the country requires the development of its resources by its indigenous 
capital, but Indian companies cannot be fonned with big capitaJ as in 
foreign countries. Naturally firms or companies with small capital cannot 
<lompcte with firms or companies having large capital and large incomes. 
At the same time these small Indian companies a1'e hampered by t,his big 
rate of income-ta.x. Lastly, I beg to add that by discouraging the registra-
tion of finns and of the fonnation of companies Government are losing 
·much. In registering finns have, of course, to pay stamp duties and 
other fees which they avoid paying by not registering themselves. With 
these remarks, Sir, I move my amendments. 

Kr. PrealdeDt: Motion moved: 

.. That in Schedule III to the Bill in Part IA Rfter the word • unregistered' the 
worda • Rnd registered' be inserted; and for the 'Word 'firm' the word • finn.' be 
'Subst.ituted. " 

Sir Gordon J'raser (Madras: European): Sir,'I am afraid the acceptance 
-of this motion by the House would' be a mistake. I did not quite follow 
the Honourahle'Member in his arguments, but it seemed to me tha.t he 
~Ot 1l  overlooked section 48 of the Income-tax Act which definitely .. provides 
for relief in the CBses of individual partners of registered firms. I will not 
l'Emd out t.he scction because it is ra.ther long. But ht.lking of the subject 
gl::nerally it must be remembered that in India there is no Act in force at 
J'rosent for the registration of business names such as we have in England. 
'ft. Registrs.tion C')f Business Names Act is one which is very desirable in this 
(.ountry in the interests of all concerned. especially the general public. 1 
lmdcl'Stnnd that one of the principal difficult,ies Ulp to date in connection 
with the introduction of such an Act is the question of including Hindu 
,·nrlivided families. However, in the absenre of n. negistration of Business 
NlI.mell Act" I would strongly deprecate any alteration at present in the 
'ft,atU8 of registered and unregistered firms. I would just mention the 
difference' between Ithe two classes of finos. In the case of an unregistered 
firm. the proprietor or proprietors are unknown. There mBY be one or it may 
be 0. partnership of two or three. On the other hand, a registered firm 
~l s a partnership deed and that partnership deed is registered with the 
~~eome-t  authorities. The unregistered firm is assessed to income-tax 
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as though it were BoD. individuo.l; the profits of the unregistered firm are 
t ere o~ taxed at the higher rate. The whole of the profits of the !irm 
are taxed., and this means a higher rate of tax than if the profits er~ divided 
l,etween various partnel'll. In the oase of a. registered firm the tax is· 
deducted at the maximwll ra.te of one anna. six pies, but each individual. 
partner mentioned ill the partnership deed may apply for a refund in clloSes 
\" here his total income does not bring him within the maxim urn rate of 
one anna. six pies. This is provided for in section 48 to which I have .just. 
referred and which I think the Honourable Mover of the amendment over-
looked in his argument. To put it briefly, an unregistered firm not having 
any partnerRhip deed it is assumed that that firm is really a'one-man finn. 
But in the case of a registered firm the partnership deed is put OD the table 
lInd each partner is treated lioi'i an individual and assessed accordingly. .Lf 
tho rate of IlSRCSsment is in exceRS of the rate applicable to his total income, 
then he gets a refund accordingly. This is explained very clearly 10 
(';ause 9 of the rules. When the Honourable Mover 'put this amendment 
c'own I thought he was claiming better treatment for unregistered firms, 
I ut that did not seem to be 'the course of his a.rgument. In the CBSO of 
unregistered firms, if they have ·any grievance their rei'nedy is very simple. 
It consists simply in drawing up a pa.rtnership deed incorporating the 
1" ames of the pa.rtnors and their shares of the profits. So if unr~ istered 

firms consider they have any grievance at all they can put that right at 
once. I think under present conditions it would be a. great mistake to· 
remove the present discrimination between registered Bnd unregistered firms. 
In the case of persons trading as an unregistered firm it is quite a volun-
tary position for them and they can change it at any momenJt by drawing up-
a rtne~ i  deed. If they do not want to take advantage of this simple· 
und o vi~us method, it rather looks as though they did not want to disclose 
their real names; and certainly that is not in the interests of the public 
generally. In the absence of a Registra.tion of Business Names Act I 
think this discrimination is reo.lly most imoporte.nt. We ha.ve in India, or 
we have down in the south, firms of which we do not know whether they 
u.re one-man firms or partnership firms. So we have them trading under 
clifferent names. Now in MadrlloS we have firms like Curzon and Company. 
Wenlock and Company, Havelock and Company; and our present Governor, 
Lord Goschen, was not in Madras above a few months before - a finn of 
Goschen and Company opened its doors. I do not know whether ilihes& 
turns Me registered or unregistered. But the fact tha.t any person can 
trade in this country under any name or designa.tion and wlder 3S many 
names and designations as he likes makeR it imperative to keep this present 
distinction between the two classes of firms in order to induce persons to 
tI"Bde IIoS registered firms or companies registered under the Indian Companies 
Act. For instance, there is nothing to stop me from :trading as Sham· 
1.a11 , Ahmed and Company, or if I want to cut a dash in finance and· 
c,)mmerce I could very  easily open a business firm 88 Blackett, Innes and 
Company. In view of the fact that the process under the lucome-tax Act 
of changing the status of a firm from an unregistered firm to a registered 
firm is so very simple I would strongly suggest to the Honourable Mover 
(.f the amendment that he should withdraw his motion No. 34. 'l'ho 
~lloceli  of cha.1lging from an unregistered firm to a. registered film simply 
mea.nsthat you put in a deed of partnership IIhowing the share of tbe profit .. 
'" hich each partner would draw . The prooeB8 is to obvious Bud sbnple. 
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Then I notice that motion No. 88 is for the omisoJion of Schedulo III to 
the Bill Pa.rt IB. This refers to the collection a.t the source of the income> 
of registered finns and companies at one anna six pies. 1 do not think 
tnere is anything to be gained by this omission. It simply means that 
i~lste d of a unifonn rate being applied in the first instance, the tax collec-
tor would v~ to apply a. varying scale according to the profits. But here 
['gain section 48 comes in. '1'he motion would simply mean more trouble 
Clnd difficulty to thc income-tax ut ori~ies, because they would have to 
collect the tax at the source at various ra4;CS instoad of at one a.ll-round 
ute of one .anna six pies, after which the partners of registered finns and 
s'nall shareholders in companies would apply for refunds to the income-tax 
lIuthorities for the difference between the rate at which they are rewly 
Hssessable and the varied rutes-collected at the source. 1 do not think 
anything really is gained a.t all, and it rather confuses the issue and makes 
it B bit more complicated for the income-tax a.uthorities to work. I would 
f:.uggest to the Honourable Member that he withdraw both Nos. 34 and 38. 

JIr. A. H. Lloyd: Sir, the misapprehension under which the Honour-
sble Sardar was labouring has been very fully explained by Sir GordoD 
]'raser. That is to 8ay, the Honourable Member appears entirely to huvtl 
cverlooked the 'provisions of section 48, under which a partner in a regis-
j',:rod finn is ultimately assessed at the rate appropriate to his Rchlll! 
income. Sir Gordon Fraser has olso fullv made it clear that the words 
" registered finn " in Ithe Indian Income:tax Act have reference only to 
registration for the purposes of that Act and that such registration is 
,'ntirely volunta.ry. I do not propose therefore to repeat the very clear 
(') plaDlltion given by Sir Gordon Fraser. But there is another aspect of 
Ihis proposal which 1 wish to lay before the House and that is this. 
rrcchnicrally I take it that this amendment is quite in order, but it IS 
designed to upset all important part of the framework of the Indian 
Income-tax Act which was passed after most elaborate and careful scrutiny 
by the Legislature and by CommitteelJ and in consultation with all soIts 
flf public bodIes. '1'0 introduee through the Finance Bill a change in an 
important part of the structure of that Act seems to me to be a. proceec:ijng 
which the House must be earnest.ly urged not to adopt. The Indian 
Income-tax Act is necessarily somewhat complicated. If you ha.ve a compli-
ra.ted machine ood are not satisfied with it but if it is running, first build 
y<'ur new machine before you put a stick in the wheels of the one which is 
going. My point could not be illustrated better than by this amendment 
,vhich is before the House now. The Mover has asked that the words " lind 
legistered " be inserted after the word .. unregistered" in Part IA of 
Sohedulo III and he has moved that Part IB, which refers to every 
('ompany and registered firm, be omitted. He has not moved that the word 
" company " should be inserted in Part IA. What then would be the 
resuLt of & hasty acceptance of this amendment? Income-tax on companies 
would be abolished altogether and our only means of recovering income-tax 
would be through the personal assessment of every individual shareholder. 
Well, Sir, the adoption of a fiat rate method with subsequent refunds in 
the C8se of shareholders in companies is so obviously convenient a system 
to all parties that I do not think the House will ask me to do more than poinlt 
out the grave defect of this amendment, and I think the House will 
l;J preciate from this illustration the importance of abstaining from 'attempt-
h'g to amend the Indian Inclllnc-tax Act through the Schedule to the 
~in nce Bill. 
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IIr. Preaid.tnt: Amendulent moved: 
.. Tla.t in Bobedule III to the Bill, in Part IA .fter the word 'unregistered ' the 

warde 'and registered' be inlerteci; and for the word 'firm' the word • firml' be 
.IIubstituted ... 

The question is that that amendment be made. 
'£he motion was negatived. 

Dr. It. G. Lohokare (Bombay Central Division: Non-Muhammadan 
ur~I)  Sir. I move: 
.. That in Bohedule III to the Bill, in Part IA for entry No. (2) the following be 

oIIubstituted, nlUllely ~ 

, (2) When the total income is RII. 2,000 or up- Six piel in the rupee-exclud-
r~s. but. is les8 thau Ra. 5,000 ... ing the first thousand of tha 

total income'.'· 

Sir, the amendment that I am moving shows a little rise in' the rate but 
it really means I'elief Ito the persons with incomes of a lower level. A 
little calculation will show that: 

for an income of Re. 2,000 tbe relief will be RI. 20, 
for an iUI'ome of R •• 2.1)00 the relief will be RI. 18, 

for au iucome of RI. 8,000 the relic,f will bo RI. 15, 
for an iDcome of II •. 3,1)00 the relief will be Ra. 18, 

and su~se uentl  there is very little relief. That means that persons 
with incomes between Rs. 2,000 and Rs. 8,000 will get a suffioien4; measure 
()f relief, whioh, I think. they deserve in these days of inoreased prices. 
The poorer middle class men are the persons most affected by the rise in 
prices. They are the people who have already been paying in the foml. of . 
indirect taxa.tion in customs o.nd other rates and consequently an additional 
beavy inoomtl-tax particularly tells upon ;these olasses of persons. More-
1)ver, the social customs of India are such tha.t the earning man has to 
support many mOl'e members than what is usually the oase in England 
and other countries. Here you do not find an unmarried, man earning 
between Rs. 2,000 and Hs. 8,000 in almost all the provinces. Here such 
persons have as well to maintain their relations and if such persons have 
'one or two children to be educated, the cost of the education as well is 
very difficult for them to bear. The general rise.in prices o.nd the larger 
contributions made by them to customs make incomelax rather heavy 
upon these men. Secondly, we begin at 0. large figure of Re. 50 and 
(lonsoquently even for the income-tux department they must be finding 
it V(1ry difficult to begin to tax. It is as it were a oin~ of avoidance of 
"-taxation and a point of allurement to avoidance of taxation: If that point 
-of Hs. 50 is brough:t down to Ra .. so. I think the level attained in that way 
will' cover up whatever deficit th'er6.might be in the income-tax. 

, Mr. A. B. Lloyd.: Will the Honourable Member kindly explain what 
, 'he means by the point of Rs. 50? 

Dr. K. G. Lohokare: When we begin to charge income-tax, we charge 
the whole income. TIs; 2,000. We charge it at 5 pies. That· is, the total 
a.mount the man has ,to pay once he pays income-tax'is Rs. 50 to begin 
with. .  . 

, X1': A. B. Lloyd: Section 17 says that jf the income is Re. 2,001, the 
tBX is Be. ,I, if i.t is RB.' 2,002 the tax is Rs. 2. and so forth. We begin 
at Re. 1. 
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Dr. K. G. Lohokare: I should like an explauation in that case if the 
:Honourable Member means that the first 2,000 are free to.day. At least 
I have been paying income-tax 0n the tc;xtal income. 

Mr. A.. H. Lloyd: I was referring to section 1,7. If your income is 
not Rs. 2,000 you pay no tax, if it is Hs. 2,001 you pay Be. 1 and 
not more, if it is Rs. 2,002, you pay Rs. 2, rmd if it is Rs. 2,058 you pay 
Rs. 53. Then you go on to the 5 pies calculation •. 

Dr. K. G. Lohokare: Lt is only up to Rs. 2,052 and not above that. 
That means then thad; your first point of beginning is yet Rs. 52, even 
if you begin from 1, 2, 8 and 4. However, that is as well a point which 
is just an allurement to avoid. Consequently if you bring down that point, 
I hope you will be able Ito make up whatever deficit you will find there. 
Secondly, the principle in income-tax is of a steep curve. You begin here 
with two big steps and then take a rise. But if you begin at a lower 
'point and then take a sharper eurve, I think the income-tax revenue itself 
will not suffer, while the people will not feel the taxation too. That is 
:a. point worth considering in this case, Sir, and the loss to the total revenue 
you get even at the present rate of calculation would I think be some-
where between 16 and 17 lakhs and not more. 

The Honourable Sir Bun Blackett: We estimate it ad; Rs. 46l lakhs. 

Dr. K. G. Lohokare: Of course I should not challenge the Honourable 
Member's figures, but I give the figures that I find here. The total income 
between Rs. 2,000 and Rs. 2,500 is to-day Rs. 2,566 thousands and 
according ilio the rate I propose now it would be Rs. 1,710 thousands. 
Sec,ondly, between Rs. 2,500 and Rs. 3,000 the' total collection to-day is 
Bs. 2.281 thousands, while by the new rate it would be Rs. 1.706. The 
income from to.x levied between Rs. 3,000 and Ra. 3,500 is for the present 
Rs. 1,953 thousands; it will come dowt. to Re. 1,620 by the new rate. 
:Between Re. 3,500 and Rs. 5,000 the present calculation is Rs. 8,579 
thousands, while according to the suggested calr.ulo.tion it would come 
down to Rs. 8,860 thousands. Therefore at the old ra.te the total collection 
is 103 lakhs. Under the new rate it will be something above' 85 lakhs. 
Therefore, the revenue will be less by about 20 lakhs.· I have 
'Calculated according to the usual method of calculation. namely, 
the progression method, and I shall be obliged if the Honourable 
Member gives his ('orrected figures. However, I beg to point out 
th8tt in England relief is given for these scales of incomes when 
the incomes are lower. An unmarried man has an exemption of 
£150 whilo the married man bas an exemption of £250. But in India, 
'when we hegin to tax,' we tax the ~T ole incomo and consequently the 
margin for ma.intenance is not left. That is one of the main dE'fec.ts here 
and T hope the Honourable Member wilT give his con lidei t~on to this 
point and ta.ke up the idea. and accept the principle that I v~ shown. 

Mr. President: Amendment moved: .. ~ ~~~"" . 
.. That in Rchedule III to the Dill, in Part' IA for "entry No. (i) the following be 

.substituted, n&IQ.ely:- ." . 

'(2) When the total in('ome iR Rs. 2.000 or up- SIi:"pies irr the rupee":'exclud. 
wards .. ,., but is le88 than Rs. 5,000 .,. ~  thl" first thonlland of the 
".~1 income'." 

., ..,;; 
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fte JIonourable Sir Bull Blackett: Sir, we do not want, I think, to·. 
spend 110 great deal of time on this subject !loS it is impossible for us at the 
present moment to indulge in the luxury of reducing this tax to any large 
.;'xtent in the interests of the relief of the tax-payer. We calculate that 
!the cost of this proposal would be 461 lakhs. The Honourable Member-
has, I think, forgotton the interest on securities in his calculations. In 
any case, we are satisfied that our calculations are approximately accurate 
and that this would cost us about 46. lakhs. As a proposal for somo future-
improvement of our income-tax s'ystem, it is one which I should certainly 
like to examine on its merits. But at the present moment I am afraid 
that the statement that it will cost 46i lakhs must show the House that 
it is one which we could not accept. 

~~" 

Mr. Pr8l14ent: The question is, that that amendment be made. 

The motion was negatived. 

Lala Dum Ohall4 (Ambala. Division: Non-Muhammadan): Sir, I rise-
to move motion No. 37 which stands in my name. The motion is, Sir, 
that 4 pies should be substituted in place of 5 pies in case of those people-
whoso income exceeds Us. 2,000 but does not exceed Rs. 5,000; and 5 pics-
,~ ould be substituted for 6 pies in case of thoRe people whose income 
exceeds Rs. 5,000 but does not exceed Rs. lO,OOO. My conception 
of the criterion of taxation is, Sir, that the State is entitled to take the 
maximum out of the rich people and that the Stute is not entitled to take-• 
anything out of pOQr people who cannot afford to pay anything. Then, 
therc is :another class of people, thltt is to say, those people who are neither 
rIch nor poor. In the case of these people the Government is entitled only 
to get 11 moderate amount of taxation. Dearing this principle in mind, 
I have moved this motion. In other words, the first part ()f my motian 
applies to those people whose monthly income varies approximately 
between Rs. 170 and Rs. 400 a. month. And thc second part of my motion 
applies' to those people whose .p1onthly income apprmama.tely varies 
between Rs. 400 and Rs. 800 a month. This class of people consists of 
those people who can be called neither poor nor rich. At th" same time, 
it is a. hard faCt in the case of men of this class that they have to meet 
very many needs a.n.d very many necessi,ties. They have to support their 
families, .they have to educate their children and they have to bear many 
other. expenses. It is this class of people which ca.n be pptly described 
as middle clasB people. These people are certainly entitled to 0. certain 
measure of renef which my motion is intended to afford to them. 'rherefore, 
this motion cannot be considered in any wayan extravllgtulh' motion. I 
know that the stereotypeda.nd the usua.l complaint of the ITonourable the 
Finance Member is that this will upset his financial arrangement. As to 
that, I submit it is not my concern. All these brolld foots should be-
-taken into consideration by the Finance Member before he prepares his: 
Budgets, and all these cases should be taken into cQJlBidcration by him. 
He should . know from whom he should get the maximum /lnd from whom 
he shoul$1 get the minimum. The Honourable the Finance Member, I under. 
stand, will not dispute the correctnesS' of the view that in t,lIe CBse of the-
people of average income a very high rate of taxation should not be insisted 
upon. __ • 

Now: take the CR6e of those people whose income is between Rs. 17() 
and Rs. 400-and these persons fonn a great numbel'-Out of whose income 
~- "u want 6 pies per rupec. I say it is neither just nor fair. 
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There is another point. also, Sir, which I submit. before the House. So-
far as the rioh people are concerned, you can, of oourse, get out of them 
as muoh. a8 vou can. I am sure as far as the sense of the democratic party 
of the House is concerned, t 1~ will never stand in the way of your 
realising the utmost out of these people who can be rightly made to pay 
the utmost. Then, I submit, Sir, this Government have created in this 
country a variety of vested and capitalist intnrests in very many fOnDS. 
There arc the big landlords; thero are the big ca.pitalists; there are the 
big owners of companies;  and there are the big cOmmercial men. It is 
only right /lnd proper that you should concentrate your attention on these 
people rather than on those people who cannot afford to pay much. So far-
as the finOoDcial condition of the country is concerned, the truth of the matter' 
is that by pursuing a certain policy, whioh is very good policy to the Govern-
ment, thc Government have sold tho poorer clnsses of this country into 
the hands of t.he riche,r classes. You have created so mnnv interests. 
Ta.k:e the case of the peasantry. The pea.santry hl1.8 been sold," particularly 
in certain provinces, into the hands of tho landlords. Then, thero is. 
another clASS of ,small traders that is sold into the hands of higger traders. 
Thtlt is to say, you have placed ,such t~ g;reat power in the hands of the 
;lapitalists and in tho hands of the richer people that the inevita.ble result 
of all this is that the poor man goes to the wall. I would not grudge the 
Government taking t.heir due share out of those people who can easily 
afford to pa.y. H you say that you would fix the rate of assessment (It 
a higher rltte in the case of those people who make big incomes, I shall 
not mind and the Hous'C shoul<1 not mind. But certairily in the case of 
the class of people for whom I have pleaded the House Ri well as the 
Honourllble the ~in .nce Member would appreciate the fairnes. a.n.d justice 
of the demand. I, t.herefore. submit, Sir. that the motion that I have 
moved is !\ very moderate one. It does not. err in any way cn the side of' 
extravagance. It is a motion that should appeaJ to the rai'icnal mind of 
the House, 'and my own idea is thn,t. it would appeal also to the' B6Ilse 
of the Finance Member, except tha.t he finds it impossible to upeet hi. 
financial arrangements. I have already submitted that we are no parties, 
to the adjustment of these financial 'arrangementlil, and if he finds it 
inconvenient to upset those financial arrangements, it is he who is to blame· 
n.nd not we. With these words I move my motion which I !lubmit is a very 
reasonable and modest motion. . 

JIr. A.. B. Lloyd: Sir, I am afraid the only answer that can be given to-
thilJ amendment is practically the same as was given by 1he Honourable 
t.he FinOJlce Member to Dr. Lohokare's proposal, that we cannot afford 
it. The cost of the proposal has been examined and will be 48 lakhs .. 
Need I say more, Sir? 

1Ir. Prllldent: Amendment moved: 

"-That in Schedule III to the Bill, in Part lA, Against. entries No •. (2) and (3). 
for the words • Five pi.. in the rupee' And the worda • Six pies in the rupee' th;' 
words • ~our pies in the rupee' and the words' Five pms in the rupee,' respectivel .. 
be 8ubitltUted." , ,.. 

The question is, that ihllt amendmMt be mad,'. 

The m(\tion was negatived. 
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JIr. Preald8Dt: No. 38* I think is disposed of by the decision of the 

House on the previous amendment, similarly No. 89t _ No. 40l hi out of 
·order inasmuch as it proposes an increaao of income-tax. No. 41; Sir 
Gordon It'raser. 

Sir Gordon J'ruer: Sir, the motion standing in my name is that in 
,Schedule III to the Bill in Part II entry No. (1) be omitted. The argu-
ments in support of this case are very much the same 6S the 
arguments I put forward in reply to .the Honourable Mover of motion 
No. 34. My motion is for the cancellation of the one anna flll.t rate 
of Super-tax charged in the case of companies, B cbarge not made 
in the case of private firms. Prior to this tax being imposed, com-
panies were, assessed to super-tax on the amount they put to reserve, but 
jt was recognised thllot this system of taxing the reserves of companies was 
obviously not a sound one, and a fiat rate tax on the profits' of compa.nies 
registered under the Indian Companies Act was put. on instead. I think 
that everybody will concede that the more the trade and commcrce of this 
country is carried on under the provisions and telIDS of the Indian Com-
panies Act, the bette.r-(bea.r, hellor),-and this being so, it seems to me far 
from. being sound polioy to penalise shareholders and traders who carryon 
their business as companies, as against those who trllde as individuals and 
as privalte finns. The reasons appear to me to be oDvious. In the case of 
a.' company tegistered under the Indian Companies Act all the cards are 
placed en the table. '1'he company has a definite capital, a definite amount 
,of money subs'cribed for tradiIlg; the names of the shareholders and the 
names of the directors are public property. The memorandum and articlcs 

.<:if association state clearly the objects of the company and the constitution 

.of the company, and also the memorandum gives the different lines of 
-business on which the company can embark. All the particulars in connec-
tion with a limited company under the Act are ava.ilable to the public, 
and in my opinion rightly so. Now, if we considel' the position of the 
private firm, (I did mention most of the points in my previous remarks) 
the priva.te trader can trade under any designation and under 8S many 
·designations as he likes. He need not take his own name, he can take 
.any name he likes. The capital is not known. The actual profit, or profits 
are not known, and there is no check on over-trading. This position, in 
my opinion, is very much aggravated in this country by the fact that we 
have no registration of business names, to which I referred in my previous 
speech. As I say, a person can embark on any trade. He can take any 
name or names and he can over-trade without any check. I do contend 
that that is contrary to public interests. In my opinion, it is only my own 
opinion, I consider the principle underlying the imposition or any tax on. 
incomes is that the tax should be against the individual. Now this prin-
ciple is recognised in the Indian Income-tax Act-in section 48 of tbe Act. 

-Commerce ond industry are of courAe necessary to any country, and I con-
,tf'ud Ithat to impose penal taxes 01' impoRc. ext,ra taxation on those who 
('onduct their bU!liness in what is admittedly the ~lIdest and the most 
-open ll'umner possible, simply bf1cause they Bre the most easy to get at, 
'is not in my opinion sound. This flat rate of one amm in the rupee super-
tax on companies is the exact equivalent of what we recently 
had in England,' the one shilling corp!>ration tax, but that tax has 

-No. 38. In Schedule III to the Bill Part IB hfI omitted. 
+No. 39. In Schedule III to the Bill Part IB be omitted. 
:tNo. 40. In Schedule III to the Bill, ill l'art II ,the' rates .or Super-tu for all th" 

.oenh'ies he increased by three pies each. 
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since been repealed as it was not considered fair' to companies. 
The mcition that I have put forward has no reference in any way, to the 
bogus companies referred to by the Honourable the }'inance Minister in 
his budget speech. The revenue that he would lose if this tax were abo-
lished in the CBse of limited companies might b,e made up to 0. certain 
extent were the Honourable the Finance Member ab.le to rope, in all tliose 
to whom he referred as bogus companies, and one-man companies, and I 
think t,he Honourable the Finance Member ca.n be assured that this 
Assembly will support him in any efforts he makes, C'r Bny legislation he· 
puts forward to rope in those who evaded the tax, although the  tax is 
rightly payable by them. To sum up, my point is that it lsnot fair to 
impose on the companies trading under the Indian Companies Act a tax 
that is not charged in the case of competitors trading as individuals or as 
private firms . 

..... A. B. Lloyd: Sir, in opposing this motion, I must ~in by refer-
ring to what I said regarding Sardar Gulab Singh's motion as to the un-
desirability of making proposals which are in effect amendments of the 
Indian Income-tax Act under the cover of amendments of this Schedule 
to the Finance Bill. The Indian Income-tax Act contains provisions which, 
were incorpora.ted in it for the carrying on of the substallce of the Super-tax 
Act of 1920 so as to impose super-tax on companies, and the effect of this. 
amendment is to repeal those provisions. - • 

I think the House generally speaking will agree wit.h me t~t this is'' 
not the most appropria.te wa.y of tackling such problema. I might 

1 PoIr. again illustrate my point by showing that the Honourable Mover 
of the amendment has omitted to make II. necessary drafting amendment in 
Part II, item 2(b), where the words "or a company" Mould apparently be 
deleted if his proposal were accepted. But that of course is a minor point. 
1\I.v objection in Bubstance to-the proposal is the matter of money. There 
is a great desl that I could suy, if I thought that the House would bear' 
with me, upon the merita of the super-tax on companies, which is admitt,ed-
l.v Il corporation profits tax rather than a. super-tax in the ordinary seDse of 
the word or in the sense in which the word is used when applied to ot.her 
forms of super-tax mentioned in this Schedule. But I do not thini the 
House wRnts me to go into that to-day and I am quite sure they will be 
convinced 011 the money question if I mention that the total collections for 
1923-24 of company super-tax were 8 crares and 27 lakhs. Well, Sir, we 
cannot afford to lose 3 crores and 27 lakhs! 

·]IIr. Prealdent: Amendment moved: 

.. That in Schedule III to the Bill in Part II Entry No. 1 be omitted." 

The question is, tha.t that amendment be made. 

The motion was negatived. 
Sohedule III was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

~" Prelldent: I propose to take the motion that the Bill be passed im. 
mediately after the lunch interval. 

The Assembly then adjourned for Lunch till Ten Minutes Put Two 
of the Clock. 
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The Assembly re-assambled after Lunch at Ten Minutes Past Two 
..of the. Clock, Mr. President in the Chair. 

'!'he BOIlOll1'&ble Sir BuD Bl&cke": Sir, I beg to move: 
.. That the Indian Finance Bill be palsed. II 

JIr. Pre8l4em: The question is : 

.. That the Bill to fix the duty on salt . manufactured" in, or imported by land into, 
.certain parts of British India, to remit or vary certain dtl£ies leviable under the Indian 
Tariff Act, 1894, to fix maximum rates of poetage under the Indian Post Ollice A~t, 

.1898, to reduce tlte import aDd excise duties on motor spirit, further to· amend the 
Indian Paper Currency Act, 1923, aU to fb: rates of income-tax, .s amended be 
passed." 

Pancl1t Kotllal lfehru (Cities of the United ~vinoei  Non-Muham-
madan Urban): Sir, I beg to oppose the motion that has just bee\J. rn"ade 
by my Honourable friend, Sir Ba.sil Blackett. In doing so I wish once 
more to make the position of my party perfectly clear. It is true that in 
what I am going to say you, Sir, as an experienced Parliamentarian will 
not find anything novel, but in spite of the many debates we have had 
upon tlte constitutioriru aspect of the question in thilil House, I find that 
there is a great deal of confusion of thought on the SUbject, as was disclosed 
in certain speeches which were made on Monday. Now, Sir, we have 
'finished ottr consideration of the Demands for Grants. We have also con-
sidered the vs.rious provisions of the Finance Bill. I opposed the motion 
·thlril the Bill be taken into consideration on certain grounds and I now 
sta.nd before you at the final sta.ge of this Bill to oppose the motion that 
it be passed. This must not be confounded with anything tha.t has been 
done either when we were discussing the Demands for Grants or the various 
provisions of the Bill itself; I say so particula.rly to guard against any 
misapprehension rega.rding our attitude on the salt tax. Sir, this House 
has reduced the salt tax duty from Rs. 1-4 to Re. 1; and if I now stand and 
ask the House to· throw out the Finance Bill it does not mean that I am 
asking the House al80 to throw out t,he amendment which this House has 
made. (Laughter.) That is exactly the confusion of thought which 
preva.ils in this House a.nd that is why I stanel to clear it up. (Mr. Bipin 
Chandra Pal: .. It,is necromancy to eat one's cake u.nd have it too. ") 
I shall explain that. Now, Sir, the constitutional position is quite different 
from the position as it arises on the provisions of the Act. We do not 
mean to say that the government of the day can be carried on in any 
cOImtry in the world without supplies. Giving supplics is outing thc 
cake. At the same time, we sa.y t.hat no government in the world is 
entitled to supplies if it does not remove grievances before it asks for 
supplies. 'l'hat is having the lIake. So that what is 110 absurd to the 
mind of a journalist and a gentleman of varied attainments and versatile 
geniuR ill not 110 ftbsurd toO t.he mind of 1\ constitutional lawyer. On the 
oontrary it arises from well-estahlished rules of eonRtitutional law whiClh 
have been settled for centuries. Now, Sir, my first opponent in the last 
debate waR my friend, Mr. Jirmah. I have got, B part of his speecb which 
haR been sent to me because I happened to intemlPt him on this point 
and therefore I shall use his own words. He says: 

.. In my opinion that (namely, the throwing out of .the motion to take the Bill into 
.consideration) will tnake the proteat lell8 effective, le88 dignified than the vote .that 
we have already recorded. We have said to the Government once solemnly, honestly, 
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Alel'ioul1y, and I want. no mi.t.ake to be made either'on thil side of the HOUle or 011 the 
.aide of the Treasury Bench, or,outside among the public, that. we condemn the poliey 
-of the Government absolutely and we have qpne it. Sir, I decline to be a party to a 
l'epetition of this charactur which in my judgment 101181 it, dignity, 10181 its force," 

In other words, the contention of my Honourable friend is that the t.ruly 
.constitutional attitude is to concentrate your attention on one point, to 
throw out one Demand which concerns the carrying on of the Government 

.. of India., to .rn&ke your protest as strong 80S you can, couched in as strong 
language 88 you can use, and once that is done you have discharged your 
duty to youraelf and to your country, But if you repeat it you will be 

. .doing something lacking in dignity, lacking in force. Now, Sir, I 
am sorry I oannot agree with my friend. 'l.'hrowing out of the expendi-
ture on a particular department is one thing, however essential that 
depa.rtmont may be; and the attitude which I tako, namely, that of 
reful!ling supplies altogether is quite a diBerent thing. I know my friend 
does not agree with me to-day about the propriety of obstruction and 
throwing out of supplies. I was more fortunate with him ouly a short time 
ago. I W88 more fortunate with him when this Assembly began in 
1924 and I was also agaiu more fortunate with him in l<'ebruary last' when 
he and I put our heads together and did agree in certain contingencies t·o 
resort to a policy of obstruction and refusing of supplies. But, Sir, there 
seems to be a very exciting race going on in these days between wisdom 
and a certain section of t.he House. Sometimes wisdom outstrips them 

,and sometimes' they outstrip wisdom. My frif'lld "dnlif.t,pd the other day 
that in the tactios and the course adopted in the first session of this 
Assembly he was wrong. 

Mr. II. A • .TlDDah: I never said that. This is the second or third time 
that Honourable Membel"B on the other side try to misrepresent me. I 
once more wish to make a statement before the House about what I said. 
Wha.t I said was this, that I was a member of a party which came to a 

·certain decision, and 8S a man of honour, I thought that my clear course 
wa.s to follo.w the decision of that party. When I said it WBS a mistake, I 
sa.id it was a mistake of the party, because I was all along opposed to 
their policy of obstruction being put into practice last year. 

Pandit ]l[otU&l .ehru: I am very glad, Sir, at *0 explanation which 
my Honourable friend has given. I only said that my friend hod admitted 
that ho was wrong. Now it c'omes to a much graver thing when he says 
that the whole of his party was wrong. I accept his explanation. and 
will say tha.t. the race I have referred to was between the Independ(·nt 
Party and wisdom and not merely hetween my friend and wisdom. r do 
not think that I need labour that. point very much. But what I want to 
know is, how is it more dignified to protest once Ilnd then m(,(lldy submit 
yourself to everything that you yourRf'lf have objected to? If that is 80. 
why was not the action t.aken in ] 924 1\ quite sufficient protest to 
keep us going for the whole life of this Assembly? Why is it, necessary to 
repeat it this year? Cnnnot we prntC'st in public mf'etings. in newspapfIJ's 
and elsewhere? I submit.' Sir. thRit this Chll.mhnr, r mean tId's Assemblv. 
is not a place for entering either mild or strong protests. This Chamber and 
this Assembly is a place for action. I know that· we are very much 
hampered in the action that we can take, hut why not. ta.ke such action 
·as we are entitled to . 

'llr. E. Ahmed': What about obstruction? 



t6U6 "i:.EGISLATIVE ASSEMBLY. [18TH MAR. 1925. 

Pandlt KotUal KUru: We·can obstruct and we are entitled·to take that. 
action. 

Mr. E. Ahmed: Is that action? (Laughter.) 
Pandlt KotUal Kehru: 8ir, I om no believer in taking a bold stand one 

morning and then coming down on my knees the next morning. 
My friend then said, after having gone through all these Demands, it 

is evident that Government must levy taxes. Government cannot go on 
without levying taxes and it would be absurd to throw out the Finance 
Bill. Now, Sir, this is the old shibboleth, the bureaucratic shibboleth, 
the King's Go"vemment must be carried on under any circumstances, what-
ever happens. May I ask my friend whether the King's Government can be 
carried on without an Executive Council as the Government are at present 
constituted? And yet, we had absolutely no compunction in throwing out 
the grallt for the Executive Council. Can they subsist withemt their' 
travelling allowances? My Honourable friend Sir Alexander Muddiman 
described the pitiable state of things which would happen. He described 
the long and laborious journey between Delhi and Simla and how they were 
going to travel not even by bullock carts, but walk up the distance? How 
can you go on without your establishment? That., 8S my friend himself 
pointed out, was the only menns open to us, and therefore, we selected 
that particular item. The Swarajists, being mor~ tlonsistBnt and insistent 
on their policy, were not satisfied with the Executive Council alone. We 
took the other heads as well. We took the Viceroy's Household; we took 
the Army; we took also the Opium and several other heads, and we took 
a division on tho Army and the Secreta.ry of State's establishment. 

Dlwan Bahadur T. Bangachariar: You did not take Opium. 

Mr. V. J. Patel: Pass it on to Mr. Rangachariar. 

Pandlt KotUal Kehru: It will be good for him at this age. Now, Sir, it, 
is really a question of intensity of feeling and nothing more: My friend 
is satisfied by once raising his voice of protest. I am not. I shall protest, 
and not only protest, but do the utmost I can, da.y and night, morning and 
evening, year after year, day after day, while I am alive. 

-Mr. K. Ahmed: Why not spin cotton? Wliat about the charka? 

Pandlt Kotllal Kehru: I will tell my friend that when all the time I 
am protesting and raising my voice, I shall be spinning. spinning and' 
spinning away. Are you satisfied nnw? 

Mr. K. Ahmed: It is the other way round, Sir. 

Pandtt Kotilallfehru: Then, Sir, I come to another part of my friend '8' 
. speech. I do not wish to make mucq of it. There wa.s a quarrel between' 

Mr. Patel and Mr. Jinnah, both of whom are neighbours and friends:-
from Bombay, and I suppose they can settle their quarrel between 
themselves: 

Irr. K. A. Jlmlah: There was no quarrel. 

Pandit KoWal lfehru: What else was it? (A Voice: "A difference or 
o1)inion. '') There was 8 quarrel about what you said and whalt he laid. 
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JIr ••• A. J1DDab.: Thaii is no quarrel. 

Paadl' .... otUal "ebru: Do you want a quarrel to be accompanied by 
.Zathi blows? In plain English, if I say I have a quarrel with my friend 
.on a certain subject, wha.t does it mean? It. does not mean that I will 
attack him with a. lathi. • 

My friend made ono thing quite clear, and that was that my friend had 
said before the Joint Parliamentary Committee that he had no doubt that 
dyn.rchy WIUI bound to succeed. Of that my friend oould not find any contra-
diction all it is in hill evidence, but I do not attach any importance to it. It 
only shows that at one time, my friend did believe, and he had a perfect 
right to believe it, that dyarchy was bound to succeed and, f.1I he himself 
stated, subsequent experience in the actual ;working of it has convinced 
him that it is It. complete failure. In the same way, we the Congress people 
at one time believed that it was under the circumstances our duty to work 
this constitution for what it was worth, although we did not believe for a 
moment that dYlI.rchy would succeed. But we said, "All right, let us give 
it a chance". That my friend has used against us. He has quoted a 
resolution of the Congress of 1919 over which I had the honour to preside. 
If he had looked into my speech, he would have found arguments favour-
ing the contention which he was laying before the House. 

Mr. :II . .A.. tTlnnah: I am fully awa.re of it. Only I.did not like, Sir, to 
drag the Honourable Momber into that controversy which was between 
me and Mr. Patel, but now that the Honourable Member has dragged me 
in, I shall reply to it. 

Pandlt JlotUal Nehru: Do please, by all Illeans. I am not ashlWled of 
the views I held at anytime, Sir. I condemned  dyarchy, ann I challenge 
my friend Mr. Jinnah to point out one single word in the very long speech 
I delivered. expressing approval of dyarchy or My approval of the refonns 
that were given. The position which I took, the position which the 
CongresEI took, and the position which Mr. Gandhi took was that the 
Act was wholly disappointing, inadequate and unsatisfactory. But what 
the Oongress said wa.s: Hcre we have Mr. Montagu, a well intentioned 
Englishman, he ca.me out to this country, hc did his very best to do 
something for us but he has boen led into an error. Lot \IS thank him 
fot' what he did. And that was what we said in the l'f'solution t.hat was 
passed. There is not one word in that resolution approving of dyarchy or 
of anything else contained in that Act. I would ask my Honourable friend 
to go through my speech and find out any pa.SElBge which can he construed 
in any manner, directly or indirectly; as an approval of dyarchy. But mY' 
frifmd o l~ t to know why it was  t,hat we first agreed to give dyarchy 0. 
cha.nce and whv we are now so strongly against it that. we insist that it 
must go Bnd go ·immediately. He is quite well aware of the incidents which 
followed the session of the Indian National Conwess held at Amrit;sAT. He 
is well aware of the khill\fat movemetlt. He is wen f\ware of the debate 
in the House of I.ords and the Rouse of ComJ]1ons on the martial lAW 
rogime in the Punjab and he is well aware of the subsequent hist.ory of it. 
lt is that which chanl'(ed our minds and we said: No more of t.hese 
Refonns; this system deserves no more trial and we must have our ril'(hts 
now. Now, Sir, I\S ~ rds the position in this ~ountr  I should like to 

(j 
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draw my friend's attention and the attention of the House to ,. passage in 
,Lord Durham's report which to my mind describes the conditions through, 
which we Bre passing very accurately. Tha.t related to the period just 
preceding the grant of self-government. to Canada. It is said here: 

.. Having no responsible Ministers to de,.l with the Assembly entered upon that. 
system of long inquiries by means of its Committee. which brought the whole action 
of the Executi ve Immediately undel' ita own purview and transgressed our notion oC 
the proper limits of Parliamentary interference." . 

This is in regard· to the Assembly that was in existence before the Parlia-
ment in Canada was established . 

.. Having no influence in the choice of any public functionary, no power to procure' 
the removal of such as were obnoxious to it merely on political grounds, and sooing 
almost every office of the Colony filled by persons in whom it had no confidence, it 
entered on that vicious course of assailing its prominent. opponents individually, and 
disqualifying them for the public servioe, by making theID the subjects of inquiries 
and conllequent impeachments, not always conducted with even the appearance of a 
due regard to justice; and when nothing else could attain its end of altering the policy 
of the composition of the CoLoIlial GoverIllnerlt, it had recour8e to the ultima 1'atio of 
representative power to which the more prudent forbearance of t,he Crown has never 
driven the House of Commons in England, and eIldeavoured to disable the whole. 
machine of Government by a general refusal of the supplies." 

Now, we nre passing through 1\ period in our history very· similar to that 
and, as my friend is no douht aware, all the Colonies have passed through 
a. period like this._ So, if there is anything which, as a constitutional 
matter, must be done and is required to be done to meet a case like 
ours, it is not the entering of a protest by throwing out this or that Demltnd 
but by boldly sa.ying that we stand for the refusal of supplies to a Gov-
ernment which ha.s forfeited our confidence. 

Then I come to my friend Sir Purshotamdas Thakurdas. He seemed 
to be weighted down by a responsibility which is not his. He said: 
We have now passed so many items of expenditure. How can we possibly 
refuse the supplies to lIleet that expenditure? Now, Sir, I reminded him 
in my reply on the occasion that, if he placed himself in the place of the 
in ~ce Member, he would havo real responsibij,ity and he would find 
the mAnns. My friend did not quite understand me as he t,hought I 
meant his taking the place of the Finance Member in the debate. What 
I meant was his taking tho place of the Finance Member at the time that 
he WBS framing t.he Budget and then he would certainly have found those-
hidden away crores of rUJ>ees which he mentioned in his speech. Sir, 
mv friend either believes in the vivid picture which he drew of the hidden 
cr~res or he does not. If he does, what justification is there for his saying 
that he must find the money by voting supplies? Then again, if my.., 
'friend would only bear in 'mind what is the expenditure that he has sanc-
tioned bv his vote? Of course, I am in the happy position that I have 
sanc.tioned no expenditure. But what after aU is the expenditure that 
"he himself has sanctioned? N.ot more than 80 or 40 per cent. of the 
, whole Budget. What about the rest? 

Now, Sir, I come to another opponent of mine but I am afraid to deal 
with my friend the veteran journalist, Mr. B. C. Pal. He is a free lanoe. 
In bis own words II He dabbles in politics, statecraft, journalism and 
literature ". He hal evolved & principllr-I don't know from which pam·, 
cular Chamber of his brain it 'lias emanated, whether that stored with 
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politics or the statecraft or joumalism or literature. The principle that h. 
has evolved is that the moral spokesma.n of the people of India was His. 
Excellency the Governor General and that as His Excellency was going 
to England, was being invited by the Home Govemmentto discuss the 
situa.tion in India, it was for us to put factI and materials before him 
so that he may be a.ble to discharge his duties as the moral spokesman of 
the poople of India. (Mr. Bipin Chandra Pal: .. Moral, I think. not 
noble.") I said moral. (Mr. Bipin Vhandra Pal: .. Yes, I did not heur. 
Make it cle8l'. ") (Mr. K. Ahmed: .. He says immoJ'aJ. ") Now" Sir, 
I am not a.ware of any such doctrine 8S the one which blls been propounded 
by my friend about the Viceroy being the moral spokesman of the people 
of India. Hut, however that may be, I do not really see what bearing 
it ha.s on the question of refusal of supplies. My friend said that we 
S\varajists were worshippers of the idol of the market place. Well, he 
will po.rdon my saying so but he is the greatest votary of that idol. (An 
H onc>ul'able Member: .. He was. ") He was' and he will be again, I Hm 
" sure. (Mr. Bipin Chandra Pal: .. If you go to the mll.rket plaeo. ") My. 
friend will let me remind him of some of his former speeehe!l. Sir Valentine 
Chirol says that .. Mr. Pal himself admits thif! Swnrllj is fundamentally 
incompatible with the maintenance of the British connection." At another 
place-this is on page 12 of Sir Valentine chirol's hook .  . .-. . 

Xr. BiplD Ohandra Pal: Is tha.t. Sir, n. quotation from'me that SWllra! 
is incompa.tible with the British connec.tion? 

Mr. O. Durailwaml Alyangar: It is & quotation from your sj'cech. 

Pandit Kotilal lfehru: I will give yo.u your OWn words, Sir. Here they 
are: 

.. If we have really ·self.government within the Empire, the Empire would: 
ceasl) to be British. It would be the Indian Empire and therefore ihis ideal, the 
practically attainable ideal, of self·government within the Empire is a far more 
impracticable .thing to attain than even our ideal S·waTaj." 

And then you lay down 0. programme, Sir, Bnd these are your words 
again: 

II Let. our programme include the setting up of macllinery for popular adniiniltra 
tion alld running parallel to but independent of the existing administration of the 
Government. In the Providence of God we .hall t ~n be made rulers ,over many-
thing .... 

That was the peroration. Now, Sir! I have spoken of the race bet.ween 
wisdom and some of my friends of the Independent Party. While most 

~ of us are oin~ forward, I find that my friend Mr. Bipin Chandra. 110.1 is 
making a rapid descent first from complete independence to Dominion 
self·government Bnd then form Dominion self-gov('rnment to absolute 
surrender and entrusting his CMe entirely to Hill Excellency the Viceroy as 
the moral representative .of the people including himself. (Mr. K. Ahmed: 
" He does represent. ") These were the arguments that were advanced. 
But I cannot do better than remind the House of what my Honourable-
friend Pandit Madan Mohan l .vi~ n. said on a similar occasion last year. 
That sums up the whole of my CBMf'. 

Mr. BlpfD CJIlaDda Pal:.·Is Pandit Madan Mohan Malaviya. also among 
the prophets? ' 

09 
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PaDcUt JlotilIl .emu: I do not know whether he is in the habit of 
prophesying, but he' did make a true prophecy. 1 will read it to you. 
After a very thorough criticism of the administration, he says on -the 
.(lonstitutional aspect: 
.. 80 long as the Government of India i. not revised, therefore, I lind that with my 

.sense of self-respect, with the little conscience that God has given  me, I cannot support 
taxation either now or in future. Take away the Government of India Act if you 
.please. That is a threat which hal oftentimea been uttered by not very responsible, 
thinking, people, but take the Government of India Act. away if you 80 please. We 
.shall not complain of it j bllt if you must govern India in the forms of civiliHd 
government, let reality be introduced in place of the sham that you have eatablished 
her .. " 

Then again, I will read another shor.t passage. This is the final perora-
tion of my friend while winding up his remarks: 

.. We cannot lend our moral support and vote to the maintenance of this taxation 
unless the repreaentatives of the .people of this country have a voice in the expenditure 
of the money raised by taxation, unlell8 we are put in a position to exercise the same 
,rights and privileges which the members of every Legislature in the world exercise .... 
Unle8s that is done, we cannot support such taxation. I hope the reaaona that I have 
given will !latisfy every elected Member of this House of the justice of the attitude 
I have taken, and I hope they will lend me their support in order that the present 
1Iystem may be  ended as BOOn as possible, and that we may have a regular system of 
responsible government under which the repreaentatives of the people, men who have 
the entire confidence of the people, may carryon the administration of the domestic 
affairs of this country." ' 

That was the position takon up by my friend. So long as the Govern-
ment is not responsible, the Executive is not responsible, to us. so long 
as we do not have our own vocie-in the raising of taxation, we are not 
going Ito allow you any supplies, That, Sir, is the position, which is as 
good to-day 88 it was in the ycar.1924, In fact, if there was one reMon 
in 1924, there are a thousand reasons to-day, After all, what has happened 
in this interval? I will not take up the time of the' House in going inJto 
those events again. I have done so already in my former speech in this 
very debate, But I do say confidently that the reasons which existed in 
"/the' year 1924 have been multiplied a thousandfold during the interval. 
For t.his reason I would ask the House if they want to be consistent to 
themselves-those who voted at least on tbe last occasion for the throwing 
out of the Finance Bill-to voto {or precisely the same reasons again for 
the throwing out of this Bill, 

The Honourable Sir Alesander Kuddiman (Home Member): Sir, I 
intervene in this deba.te with some diffidence, because very few of the 
remarks that have fallen from my Honoura.ble friend scom to be directly 
addressed to the part of the House ;to which 1 have the honour to belong. 
Still I think it is well that I should endeavour to bring the House back 
to the actual point which is now under. their consideration, We have 
61'rived at last, at long last after weary days, at the third reading of the 
Finance Bill, I have . listened to my Honourable friend, BS I always do, 
'with the greatest interest BDd I felt I heard a good man struggling in advcr-
.. sitv, I felt the constitutional law.ver struggling wilth Bn unconstitutional 
position, (Hear, hear.) I have heard my ROl!-ourable friend again repeat 
tbe arguments wnJch have ~en adduced by hiS party in all the speeches 
that liave florisen lD t,he v nO ~  de ~tes ~ hBve had, On ,that matter 
t,berr is very Ht.tle to Rny, He IS conslIStent.lD onA v:ay but not ~to et er, 
for lie says that n(, <lc,'Yemment can be ~ med ,on. Without su~ lles, Now, 
'whst is the point bofllre the House? The supphes, he admlUt, we mUBt 
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have. He would say to the House .. Don't vote supplies for a. Govern-
ment which we do not like, for a. oonstit.ution which to us is obnoxious." 
But the fact remains we must have supplies. Row, therefore, does he 
propose tha.t we should get them? Where are we to ge.t them !rom? 

Pandlt KotUal Kehru: You must go. 

The Honourable Sir Aluander Kuddlmau: From his point Qf view, he 
is perfectly logical. He is perfectly reasonablo. He says:" I want to 
break the consti.tution and I will orct~ you to restore these demands 8S one· 
means of doing so. " FortunA.tely, there are in this House men who do not 
take that view, who recognise that they have a responsibility, (A Voice: 
" What responsibility?' ') that they have " constitutional position to main-
tain. They do not desire to force the Government into the position of 
exercising powers which they themselves consider should not be a part· 
of the constitution. They say, .. We will, as far as possible, save the-
Government from using powers which we do not think they should hA.ve. ". 
That, I understand, is the position. On that point, will my Honourable 
friend say how the King's Government must be carried on? Is it his· 
desire that the King's Government should not be earried on? 

Pandlt KotUal Kehru: No, not on present lines. 

The Honourable Sir AJeun4er Kuddlman: Does he desire that the-
King's Government should no longer govern? 

(A voice ~ .. You .should not govem India any longer ".) 

Pandlt KotI1al .ehrll: You should not govern as you are doing DOW. 

The Honourable Sir Aleunder KudcUman: Does my Honourable friend 
consider that the King's Government should go on? 

Pandlt KoWal lI-ehru: Not in .the way in which it has been going on. 

The Honourable Sir Alezander Kudd1man: Then he considers that the-
King's Government should not go on as it is going on. 

• 1Ir. T. O. Go8wam.1: The King's Government must go on. Aye, but. 
the devil's government must cease. 

The HOD01U'able Sir Alezander Kudd1man: One Honourable Member 
suggests that this devil's government should not go on. That observation 
will be noted, I think, in many quarters. I think it was an unwise obser-
va.tion and I do not think my Honourable friend the Pandit would have 
made it. For, he recognised throughout his speech that moderation in 
language does not weaken 8 case. At a.ny l'Iate he was most careful not t() 
make statements which may afford ground for comment in quarters 
where he and I would most dieli1ce tha.t comments should be made. What. 
I claim to do is to put once more the point of view tha.t has already been 
put before the House for some timl~. It is a very simple point. There is 
no difficulty in the position at all. The issues are perfectly clear. I 
can quite understand my Honourable friend who sits opposit'J me. (Mr. 
Putel) He sees nothing good in anything that is done. He desires to 
destroy rather than construct. I can see the logic of his position and if 
he thinks it right, he is entitled to try to put it. He n t~lln  obstructs 
all demands. I challenge no mall's opinion, bUlt \ appeal to the broader 
view that has followers in this House, the view tha.t ha.s been put forward 
by men under oircumst n~ which commaad. my respect. For it is never· 
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A popular or easy thing to stsnd up and say, .. I have made e. mistake." 
It requires oourage, it req,!lires baokbone to do it. Yet, Sir, if we look ba.ck 
on our own life oan any of us put his hand on his heart Bnd say; •• I have 
nevw made 'n mistake"? If we examine the lives of othArs is that not. 
equally true? I will Bay this thnt u mlln who has never made a mistake has 
never made .flll"ything and never will. (Applause). 

Mr. OhamaD Lall (West I'unja.b: Non·Muhilmmadan): I rise merely 
to suppnrt my Leader, Pundit Motilal Nehru in the demand that he has 
made of this Assembly, risking Honourable Membors to support the propo&i, 
tion mooted by us, namely, the refusal of supplies to Government. A great 
-deal of agitntion wa.s cllused on the Treasury Benches when my Honourable 
friend, Mr. Goswl\mi, interjected by saying .. Tha.t the devil's govem-
ment must Cellse ". (Mr. K. Ahmed: .. Becausc he is the youngest Mem' 

~r of the ARsembly. ") The devil happens to be sitting somewhere rounel 
about there, Sir. (Pointing to the pnrt of the House where Mr. K. Ahmed 
sits.). And I know perfectly well that Honourable Members themselves 
wnuld be greatly Il.gitutcd if they found that devil inRta.lled in the Govem-
m~'nt of India (Lllughter). I am positively certllin that the view that we 
take, the view, n m~l , thnt this Government has forfeited the confidence of 
the p(!ople of Indin., is II view which ought to commend it&el£ to every slIDe 
and hpllouruble mun in this country. What is that view based on? Is it 
based on merely constitutional theories? Is-it, based on mere. quotations 
from tho Honourable Mr. Bipin Chandra Pal's chequered past? Not nt all. 
Mr. Bipln Chandra Pal once upon Q time thought also that the devil was 
installed in the Government of India. He not 'only thought so, but went. 
fl step beyond the stage urrived nt by t·he SwnrajPo.rty. .  .  . 

Mr. O. S. Ranga Iyer: Hus not the Honourable Member, Mr. Bipin 
Chandra Pal, contradicted himself? 

Xr. OhamaD Lall: Mr. Bipin Chandra Pal, Sir, is a. bundle of contradio-
tions, nnel he haR, as my Honournble friend pointed out, not only contra-
dicted himsll.lf, but I cnn prove it to him that he hns contradicted himFlel£ • 
in such a way that there is no possibility of his being able to get out of it. 

Xr. Blpb1 Ohandra Pal: I should 1i ~ to Ray one word. Can the Honour-
:able Member quote the word .. devil .. from any of my writings 6S applied 
.either to Government or to anybody elsc? 

Mr. Ohaman Lan: That is a. ver'y clever trick of trying:to get out of it by 
nR'king : •• Quote you the word • dcvil ' ". Did he or did he not say that he 
.did not want the British connection? Was it because it was a godly govem-
ment that he was against it, or was it because it was B devilish government 
·that he was against it? 

Xr. BlplD Ohandra Pal: I would ask my Honourable friend to refer me 
to Ilny of my writings to prove that. I distinotly declared that I objected to 
British sUbj'ection but I did not object to t.he British connection. 

Mr. OhamlD La.U: The Honourable Member has e. very short memory. 
At his age I am not surprised that he has A short memory. onsid~rin  the 
number of speeohes that. he has made, volumes' upon volumes of journalese 
that he has doled out to the people of this oountry, he perhaps doe. not 
temember what he said onoe upon . a time. Here in the pages of .a book 
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called: •• Indian unrest " written by Sir Valentine Chirol, bere is a. state-
ment and I ask Mr. Pal to challenge it. if he dare. I ask my Honourable 
friend this, if the statement was incorrect did he as a" journalist " and a 
4, literary" man who should have read this book-did he on any occasion 
oontradict the statement that a.ppears in this book? Now sitting there he 
finds it convenient to sta.nd up and contradict that statement. This is what 
is said of him: 

.. But Mr. Pal himself admits that even if this programme can be fulfilled, thi. 
8waraj, this absolute self-rule which he asks for, is fundamentally'incompatible with 
the maintenance of the British connectic.n" 

Does he deny it? If he denies it, llCre I have hiS' own words. Further on, 
in the book Sir Valentine Chirol says-this is what Mr. Pal happens to have 
said on a particular occasion: 

"If we have really self·government within the Empire, if we have i.he rights of 
freedom of the Empire as Australia hUB, as Canada haa, 38 England has to-day, if we 
300 millions of people, have that freedom of the Bmpire, the Empire would cease to 
be British. It would be the Indian ElDpire. Therefore, it seems to me that this ideal, 
the practicably attainable ideal of self-government within the Empire .  .  . it is a 
far more impracticable thing to attain than (wen onr ideal SwaTaj '." 

Is t.hnt compatihl(l with t.he Honourable Meniber's professions to-day and 
his profeRsionp; the other day that he was never against the breaking away 
from the British connection? We do not stand for t.hat creed, for the creed 
which the Honourable Member has now forgotten. We stand for the British 
connection so far as our programme has advanced up to this dRY. But if 
you do not redreRs the grievances of this country ~ e time may come when 
the Honourable Leader of the SWBraj Party, the leader of this country, will 
have to stand tUp and give you this challenga.1 .. n you do not take our 
grievances in hand and redress them, if you do not regard our demands Bnd 
adjust your programme and policy in a(>,cordance with those demands, the 
time will come when we mBy have t.o stand up and say, • We ha.ve no need 
for this British connection'. "But up to this day the SWBraj Party st.nnds 
clearly committed to this programme of British connection unlike the 
Honourable Member over r er~ (referring to Mr. Bipin Chandra Pal). May 
I draw the attention of this .Hous'e to another statement that Mr. Pal has 
made? While the Honourable Pandit Motilo.l Nehru was talking, Mr. Pal 
ilhouted out, .. You want to eat your cake and keep it." It is R Pauline 
variation of the well-known English idiom. He Rays, .. You want to eat 
your cake and keep it." Wen, I do not know what the Honourable Member 
means by that. He bas eaten many a cake and he has kept many B cake, 
Bnd I hope he will live long enough so thRt the cakes that. he hnB set his '=:VElS 
upon may come his way. The cakes that we have set our eyes upon are of a 
different variety. to the cakes that the Honourable Member hus set his eyelJ 
tJ}:!on. Hi's cakes which are o~ to-day are turned into poison l;o-morrow. 
~1  oakes are of a .. contradictory" nature. (Laughter.) I use that·exprea-
Slon quite seriously--contradictory in this seuse. When the Honourable 
Member has eaten those cakes there is a contradiction in the desire to keep 
the plen.sure to ea.t and the pain to digest. The Honourable Member has 
forgotten that once upon a time he preached revolt and rebellion in this 
~ountr . He has forgotten it, and he twitted the Swarsj Party in his speech 
the other day by saying: .. I do noi; agree with your programme of preach-
ing revolt in this country." What llUd the Honourable Member been doing 
811 his life? What had the Honourable Member been preaching to this 
country? If itW8S not revolt whitt· (>ls8 WB£ it? Here i. 8 statement which 
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the Honourable Member is supposed to have made years ago and which I 
have no doubt he has' also forgotten: 

"We can make Government impossible without entirely making it impossible for 
t e~ to find people to Berve tbem. 'fhe adminiatration may be made impOSBible in _ 
variety of ways." 

What wag he trying to do in those days? Preaohing the Swarajist creed 
before the Swaraj Party came into existence, and he sits there to-day to 
deny the ideal that he himself had been preaching to the people. (Mr, N. 
M, J oBhi: "He has become wiser by experience. Of) 'That, Sir, is always. 
the cry of those who ll.1'e played out and who have got no more wisdom left 
and no more experience to gain in this world, I am not concerned with 
Mr, Bipin Chandra Pal. He oan look after himlelf in the columns 
of the Bcngalee. But what I am concerned with is this that there is an 
indictment drawn against the British Government in this country-an 
indictment whioo has been drawn many a time against them-an indictment· 
to which the Honourable the Home Member hall not yet given an &nswer .. 
That indictment is this that you are by your policy, by your programme, 
by your dominance over India, impoverishing this country. Have you an 
answer to that? (A Voice: .. Yes.") 

The HODourable Sir BUil Blackett: The answer is in the negative, 

Mr. Ohlman Lall: I hope the Honourable the F.inan("e Member, wl1O' 
says" yes ", will once at least in his lifotime give us a statement in answer-
to that ..,hallenge of ours. I challenged him a year ago, but up to thif; day 
he has not produced an answer to that challenge of mine. I hope he bas 
become wiser now and that he will give us a reply to that challenge. I go 
further. Against the wishes of the people of this country you are carrying 
on the government of this oountry. How do you expect us to support you 
in carrying on that government in this country? Wisdom, dignity anit states-
8 manship may not demand the taking of an extreme step like the 
ur. throwing out of tne Finance Bill. Wisdom, statesmanship and 

dignity are compatible only with the conditiolJPof n people who are ihdepen-
dent; they are not compatIble with the condition ()f a country like ours, a 
slave country. We cannot afford tholle luxuries. All th at we can atTorii is: 
to fight a cleun. and square fight and to say to the Government: •• You 
have forfeited our confidence: you have destroyed the last vestige of con-
fidence the people of India could have placed in you, and therefore it is: 
time that we took our stand on the only legitimate platform, tlie logical 
platform, namely, the refusal of supplies to carryon tho government of thillr 
country. Sir, I will not go into the intrica.cies of the question of currency 
and exchange und the VltriOUII other involveii topics that ha'Ve been raised 
in thifJ House. I will not condemn the Honourable the Finance Member out 
of hand for all that he has done and is doing. We are pp.rfp.ctly well aware' 
that t,he exohlUlge policy. and tlie currency policy in t~is country have been' 
very prejudicial to the interests of the country, I do not mean by the· 
interests of the country the interests of the capitaliRts, of the landowners 
and commercial communities. I mean, Sir, the interests 'Particularly of" 
the poverty stricken mass'es of this country. WheDAver you deflate yOUl" 
currency, whenever you put forward by means of your printing presses' 
enormous quantities of rupee notes and other notes, it is ohvious that prices: 
are bound to rise; it is obvious that toe poor man is bound to be hurt. 
(The Honourable Si, Ba.il Blac1,ett: .. Hear, hear. ") The Honourabl& 
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Member says " Hear, hear". That is why 1 said that I am not prepared 
to oondemn tbe Honourable Member out of hand. I oonsider'that there 
is a great deal to be said for the polioy of those persons who believe that the 
interests of the worker, the industrial worker as well 88 the agrioultural 
worker, must be the first charge upon any civilized Government. 'rhese 
q lleHtions dUlllund the very. serious attention of the people of thi'J country. 
They are not questions which will interest the House at the present moment, 
discussing as weare just now the polioy of the Government on the political 
b'lsil>. But I do say this, that the Honourable Member has not taken in 
hand the question either of currenoy or exchange from the point of view of 
the worker, the inuustrial worker. The result is' that prices are going up by 
leaps and bounds. Prices have gone up by leaps and boands. 'rhe index 
figures that you put forward arc not true index figures. They are oonoocted 
index figures. If you were to make a proper effort and give us the proper 
index figures you would find that prices are 30 to 40 per oent. above the index 
figures which you dole out to us in the Bombay Labour Gazett'c. Rut Sir, 
these questions are interconnected with the question of political advance. 
Nothing th!lt you can do in this country to ameliorate the conditions, 
financial, economio or otherwise, will be of any avail 8'0 long as the present. 
machinery of Government prevails. We have had the Muddimnn Report. 
The majority report is a very curious document. It has laid down the pro-
position thnt by tinkering with the Act here and there you will be in a. 
position to do what the terms of reference askfld you to do. 1 do not agree 
with t.hat view. The minority has not agreed wit,h that view and the 
minority on tbe clear evidence plltced before the Committee has come to the 
conclusion that the time hns come for you to grant provincial autonomy 
straightaway as the first step nlong with r(lsponsible Government in the 
central Legislature. But I uo wnnt to draw the attention of the House to 
what hUll' been said on thiR subject by people W}lO cume lmd gave evidlince 
before this Inquiry Committee. You will find the opinions overwhelmingly 
in fRvour of tho view adopted h.v the minority report. You will find-though, 
mind you, in the majority report it hns been stated that there is no evidence 
that dyarchy has failed-you will find that the Madras Indian Members 
say that dyarchy has been giv('n the best trial and yet the inevitable 
conclusion must be that Jll'ovincial autonomy must follow. The Bombay 
Indian Members of the Ex('cutive Government agree that they do not; 
want My palliatives. In Bcn l~l Sir Abdur Rahim admits' that Indian 
opinion· is in favour of autonomy but then illogically enough he goes on to 
say that he would work dynTchv. And Mr. H. K. Faz-ul-Hliq, the Champion 
of the Govornment, naturally deprecates /lny advance. Rut it is the United 
ProvinceR which is ~ e strongest champion of advance. The Indian Members 
of the EX(lcutive Government sny that dynrchy mURt go. The United 
Provinces Ministers also wl\nt to eliminate dyarchy. The United ])rovinces 
report R'ums up: 
.. The Governor in Council concludes that the answer to the whole inquiry may be 

summed up in the statement that there i~ no halfway house between the present and' 
~  new constitution. He expreSSeR no opinion on the de'!1lL,!d for the latte!. but he 
18 clear that concel8iona which fall short of complete provlDClll1 autonomy Wlll placate 
no section of the opponents of the exillting system; that they will secure neither stability 
Dor contentment; and that they will lower the efficiency, already impaired, of the 
administration. " 

As far !LS the majority are concerned. whAt do they rely upon? They 
merely rely upon the evidence given by a Nawab Bohadur who haa been 
made recently a. Minister in Bengal. The new Bengal Minist.er calls upon 
the Government •• to proclaim in the clll&resb and most emphatic manner 
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possible that there will be no further advance". That is the price, a. Minister-
ship, which this Nawab obtains for this beautiful statement of his. Again 
the Majority rely upon the evidence of a meeting that was supposed to 
have been addressed by Dr. Zin-uddin at A~  and they rely upon a meet-
ing of the Moslem League at Lahore. This IS all the evidence they can find 
for their doctrine that dyarchy has not Wiled and that no further n,dvance 
.should be given. Sir, on the other hand you will find thnt not only the 
Government Members, not only the Ministers, but many public men also 
hav-3 come forward fl.D.d in Iltrident tones they hllve said t.hat Indin CHn 
no longer be satisfied with an experiment whieh has failed, with an ex-
periment which has broken down, and that you must immorEately advnnce 
towards responsible Government in this country. Now, Sir, on the face 
·of it what is the reply of the Government? Government want time; they 
want to consider this matter. Rumours arc nfloat thnt His Excellency the 
Viceroy is in favour of the minorj,ty report. Nohody knows the truth. 
We do not concern ourselves at all whether tho Viceroy is in agreement 
with the minority report or not. We do not concern ourselves at all even 
with the minority report which ha.s been presented. We know perfectly 
well that those beluted measures that you nre propounding 1ll'lcl taking 
your stand upon are what the country has been demanding for the last 
six ye8l's. If you had done anything else you would have been rightly 
.condemned as reactionaries. If you had not said what you ha.ve said you 
would not have been voicing the sentiment ·of the country R.tl!1 you would 
not have beon relying upon t,he evidence adduced before you in the s'ittings 
of the Committee. You know perfectly well thAt this is bu't the logical 
conclusion. But what we tnke ollr Btand upon is tJle inherent right of 
the people of Indin to self-determination. Your great statesmen during 
the war flnel for a little while nfter shouted from the housetops the cry 01 
·self-determination for subject rsces. What hBB happened to that cry 
now? Of course when it suited them they' made use of that cry; they tried 
to hoodwink the whole world but, t,he scales fall off as soon as the war was 
over. What is it that we demand? It is something which t,h" Honournble 
Members on the Treasury Renches ennnot understand. We demand the 
inherent tight to govern the country according to· our wishes and accoroing 
to our lights. Is there any possibility of doubt in proposition that if We 
were allowed to govern this country acoOTeling to our )w.} lightR, this 
country would not have been in the state it is, economically [lnd financially 
at the present moment? What have you done for this country? I ask the 
"Honourable the Finanoe Member, and I ask the Honourable the Home 
Member, what have you done to ameliorate the terrible condil,ions prevalent 
in the villages of this country. (Mr. H. Calvert: .. Irrigation works.") 
ThflHonournble Member shouts I .. Irrigation works ". H'lS he been to 
the villages in the Punjnb from where he comes. (Mr. Ii. Calvert: "J 
have. ") HIlS he seen that in 95 pcr cent of the villages there h; not (1, single 
pitkka house to be found but only mud huts. Has he seen the poverty 
iJ;l those villages? (Mr. K. Ahmed: .. And in spite of that you Are collecting 
money from them. ") (La.ughter.) I would be very glad if tllE.' Honourable 
MembAr were to hand me his travelling allowance if hc is so very eager 
about the 'Poverty of theRe people. (Laughter.) I ask the Honourable 
Membflr (pointing to Mr. Oalvert) if the question of poverty is B laughing 
ma.tter for him. That is our complaint that you are not serious, that you do 
not regard the woes of the people, that if this country were your own 
.~untr  nnd if these people who live in these villages were your own kith 
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~nd kin, you would never have the courage to do what you are doing now. 
Would you then sit there. Bnd laugh. If you had the unwiadom to laugh 
at the woes of your own suffering people you would have risked your 
life by lynching at their hBllds. You would have swung from the first 
lamp-post. But' you can laugh at us and you can laugh ar the country, 
at the starvation, and you think there is not a soul in this country who can 
.question your attitude. That is our complaint against you. You are 
entirely separai;ed from the life of the pe()ple of thiS country. Yoy. know 
nothing ubout it except through your blue books and your o i~e work. You 
are carrying on  a routine, (\ routine with ba.yonets behind it. You are 
relying upon your military forc6s in this country to put 'lown the people 
. of this country. 

Now, Bir, I Rsk you to consider the problom of housing in this country. 
I ask you to consider the problem of wll'ges. I ask you t.tI con·sider the 
problcm of old age pensions, 01. unemployment, of health insurance, of 
maternity benefits and of the various ameliorative measul'(\s that have 
'come into force in aU the civilised countries in the world. What have you 
··done for the poor men, women and children of this count.ry? What have 
you dOll(' in t,hat behalf? You have done absolui;ely nothing. You have 
brought ill the Workmen's Compensation Act which you have ba,sed on the 
English Act of 1879 and you flout that as a great pieco of sorinl legisla.tion 
introduced by you in this oountry. Sir, I believe that your dilatoriness in 
Bot looking nfter the interests of the po!)r people ought alonoe to he It suffi-
cient rO:llSon for the demand tha.t we are ma.king that you should not under 
;an'y circurnstrmces oontinue, if we' cnn help it, to rule for another day. 
There is no bitterness in, that demand. There is a.bsolutelv no racial bias 
in that demn.nd We /fLSk you -AS Englishmen, as Europeans; tt? oonsider 
what would have been the condition of your own country if your country 
had not come out of the WBr victorious but as a defeated nation ruled bv 
the Germans. Would not your blood ha-ve boiled and wuuld not your 
people have done their best to turn out that alien bureaucracy? You would 
have cerlriinly tried_ your level best to get rid of that bureaucracy. All that 
we arc trying nnd ask· this HOUSEl to try is to get rid of t,hiil bureaucracy 
and this system which means the dominance of an alien bureaucracy. 'l'hat.. 
is our demand. I um not here to expound constitutional lAW to you. J 
do not want my Honourable friend Mr. Jinnah to get up and expound 
constitutional law. Here is It clear demand. Do you agree with it or do 
you not agree wit,h it? Do JOU still believe tha.t this Govem;ment should 
carryon their business or do you still believe that we must take 11 step to 
'have responsible gOVt1mment for this country? Do you want to put 
yourself in the wrong or do you want to put your opponent in the ron ~ 

I cannot S'a6 now by joining with us over this question there will be n~  

possibility of your attitude being misunde1'9tood in the oountry. But there 
is every. possibility of your attitude being misunderstood in the country 
if you do not join us in this demand. Last year you voted with us. With 
who:t oonsistenoy can you now go Rnd vote against us'? I ask you therefore 
to regnrd the pitiable condition of this cOuntry, to regard your political 
'serfdom to regard that millions of your countrymen are dying year in 
and year out of hunger and . Atarvation, toO regard that preventible 
epidemics take their toll in millionA and I ask you t;o regard the pro-
-position that no Government in the whole world could lMt for 10 
dRYs if it disregarded the needs of the country RS the Government of 
':India to-day are disregarding the need. of India. J ask you.to remember, 
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therefore, that the only logical step for you to take is to join us in rejeeting; 
supplies to this Government until the Government redress OU1' grievance'l. 

1Ir. BipiD OhaDclra Pal (Calcutta: Non-Muhammadan Urban): J: regret 
exceedingly the tum that this debate has taken. For some little time past 
somehow or other an evil fate seemed to have been dogging our steps., 
Whenever we have tried to take any serious view of the duties and res-· 
ponsibilities that lie before ],lS, something or other has turned up to drive us 
into indulging in mutual recriminations and personal acerbities. I will Dot 
enter into these personalities. So far as I am concerned, Sir, my writings 
and speeches are there on record. If I have been inconsistent, whl1t docs 
it matter? That will not change the course of the country and the future of" 
my people. If I have been consistent, neither will that help the causo 
which we all hold so dear. My evil will not turu the good course of Indian 
history away from its destined pat.h, nor will your consistency and goodness, 
much help it either. Now, Sir, myoid friend l)a.ndit Motilal Nehru has, 
referred to ancient history. He has referred to my writings which are 20< 
years or 19 years old. I congratulate him upOn the advance that he has, . 
made during these 19 years. I remember, Sir, when I first went to Alla-
habad my friend dropped me as a hot potato. I am glad-and I con-
gratulate my friend ~dit Motilal Nehru-that at long last, in his age,. 
wisdom has come to him and he has found truth and inspiration in the 
things which he and his other moderate friends condemned in tile bitteres. 
tenus privately and publicly in 190~ and 1906 as my excesses. 

Pedit Kotnal •• bm: I admit that il~ we have been going forward,. 
for the last 20 years my friend has been going backwards. 

Mr. BiJdD Oha.Dclra Pal: Thank you. I accept that compliment. It; 
has taken my friend twenty years to oome to where I was in 1005. Aftel" 
the next 20 years my friend, if he lives, my friend will posaibly come to, 
where I stand to-day. (Laughter.) (Mr. M. A. Jinnah: "He is young et."~ 
Yes, he is young yet. But, Sir, knowledge comes, but. wisdom lingers. 
(Mr. K. Ahmed: .. What about youngsters?") There is my friend Mr. 
Chuman LaB. I am 8ure at my age he will find himself not in my position 
but. in I:t. better position-on the Treasury Bencbes, (Laughter) possibly 
under I:t. Swa,:'aj Government, probably under ilie British Government 
(Renewed laughter). Others have gone that wa.y-from condemnation to-
compromise, from compromise to .  .  .  . (Mr. K. Ahmed: "Congratu-
la.tions. tt) (La.ughter.) Yes, congratulations. I tha.nk my . Hon-
ourable friend Mr. K. Ahmed for making that suggestion. That 
has really been the history of personal political advance among OUl" 
friends. But I will nO,t refer to these things. Whether in 1005, 
1906 nnd 1907 I advocated the break-up of the British connection 118 my 
friends' over, 'or I advocated the removal of the British subjeotion, 80 that the. 
connection might endure, BS t contend, is not the question before us to.da.y., 
The question before U8 to-day is: Shall we advance our 08\1S8 by throwing 
out this Finance Bill? If I were in the positfon of my friend Pandit Mo£ilaI 
Nehru (Pandit Motilal Nehru: '40od forbid: "), if I were in his position, 
not in the leadership which God forbid,-but if I ha.d been an um l~ 
follower of his and if I voted for the throwing out of the Income-tax 
demand, 88 an honest man, 8S a man who holds his conscience as dea.r as: 
his God, the next da.y I would refuse to pay B penny of the income-tax 
that would be 88sesscd on me. I would Bilow all mv assets to be taken' 
by distraint by the income-tax Rul,horities, and I know, Sir, that thAt; 
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would have set the whole country on fire. It is sacrifice, Sir, that is 
:needed. It is consistenoy between what you do here and what you do 
outside .  .  .  .  . 

JIr. OhImaD LIll: May I ask the Honourable Member if when he once 
upon a time advocated the setting up of 1ft parallel Government he also 
refused to pa.y any taxes himself?' 
Mr. Blpln OhaDdr& Pal: I wanted to set up a parallel Government,-

independent of but not at war with the established Government, that was 
our formula in 1905-6-and if I had been able to .set up this parallel Gov-
ernment I mignt refuse to pay taxes. But we did not reach· that point, 
and therefore had no call to start a campaign of non-payment of taxes. If 
my Honourable friends who refused the last Finance Bill had been true to 
their vote here, they ought to have, before thinking of Bsking people outside 
to refuse to pay taxes, so that they might deelare a campaign of civil disobe. 
dience, done so themselves. If they had done that, their movement Bnd 
·our movement would have advRnclld far more than what it has done. That 
would have created a tremendous moral force in the country. Passive 
·resistanco, I understand, Sir. I know a little, on account of my age not 
on a.ccount of my loarning, of how passive resistance has been carried on 
in other countries, The late Dr. Clifford was the father of recent passive 
resistance in England. What did he do? When he raised the standard 
of passive resistance in England against the education tax, he was the first 
man to refuse to pay that tax. He did not wait for others to do so before 
bim. And when YOll raise your st.andard of passive resistRnce here and 
'lay this Bill ought to be thrown out, you are bound to your conscience, to 
your country and to your posterity not to do anything to support that against 
'Which you vote here. You ought to refuse to pay your taxes. 
Kr. O. S. B.a.nl& Iyer: We are preparing the country. 

IIr. Blpln Ohum Pal: Yes prepariug the country. It is like toasting 
dry India on wet champagne. That is the way you are preparing the coun-
try for non-payment of taxes. You wRnt others to make these sacrifices 
for making good your policy. This is the way you are preparing the 
countr.v, This is the way :vou are preparing the country to fight, the battle 
-of tho oonstitution out. (An Honourable Member: "How are you prepnring 
it ?"). Now Sir, that is not the question. The question is are we jUfltified 
in refusing supplies having pass'ed the demands. I do not believe in throw-
ing out the Finance Bill. (An Honourable Member: "Who is 'we'. ") I 
say I do not heiieve, Sir.  Sir, I am no ',' we " except in mv editorial I.'nair. 
But you are all .. we ", all .. we"_ We are the pfloplo. -But that is not 
the question before me. That question is this; we did certain things. 
yesterday. We have reduced the Imlt tax, and I know considerable politi-
cal cnpital will be Bought to be mnde out of t,he reduotion of the salt. tl,tX 
hy four annaB. That will confer a great benefit on the people I But wha.t 
will be the l\.Ctunl rCllult of the reallotion of the salt tax? That ill what I 
wnnt to tell this O ll~'e, Sir. This iB whv I wanted to intervene in this 
debate at this time. I did not want to say anything to my Swarajist friends. 
I lel\ve them to their conscience and to the country Rnd to ost~rit , and to 
history. I know their position. They are out for destruction. They are out 
for wrecking. They are out to oppose ever.vthing which makes for t,he con. 
tinuance of Gove.mment. I understmid t.heir pOf:lition Sir, I do not fI.!!Tce, 
hut I have no quarrel with them.nttt """ 1flff\etrltv ;s t1rls, W,., ha.ve 
reduced the salt tax and whnt will hI' the result of ·the reduct.ion of the 
lIalt tax? How much hnvewe benefHed tllEl people by reducing the snit 
tax hy four annns in the mRtllld? . How mnl'h does it come to & aeer? A 
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little over Q pie. Is my arithmetic right, Sir? A little over a pie, if I 
understand it. 48 pies make four annas, I think tha.t is right, and 40 seers· 
make a maund, -so a little over a pie per seer is the gain to the consumer 
that we have secured. by reducing the salt tax from Rs. 1-4-0 to Re. 1. And 
then how much salt is consumed on the 'average by every man in the year?' 
Six seers. That was the figuro given by Sir Charlcs Innes in this House 
somo timt! ago. Mr. Lloyd, I think, will be able to enlighten the House 
in regard to the actual consumption of salt per year per head. I think it 
will not be more than six seers. So you will see that nine pics-three 
quarters of an anna,-is the utmost limit of the benefit which we have-
conferred on the poor people of the country by reducing the salt tax from 
Rs. 1-4-0 to one rupee. 
PancUt Shamlal .ehlll: How does it compare with their income? 
An Honourable Kember: It is something. 
-:Mr. Blpln Ohandra Pal: I admit it may be something, but I know 

this also that a good deal of this reduction will go to the pocket 
of the middleman and very little will go to the pocket of the actual con-
sumer (Applause). That is the first point Sir. The benefit to the poor is 
doubtful and insignificant. We have reduced the salt tax, but what about· 
the result? LOBS of revonue of 90 lakhs this year and a recurrent loss of 
125 lakhs from next .year. Sir Basil Blacktt,-we were looking to his 
stocking-it is not Christmas, but we like to think of Christma.s at this 
time with the hot duys coming fast upon uB,-and we .were looking to hiR 
stocking for the good things, he had concealed there, so many lakhs for -
Bengal, so man;y lakhs for Madrus, so many lakhs evon for Bombay, so 
many lakhs for the Central Provinces, so many for the United Provinces 
and the other provinces. But he told us yesterday that after what had 
happened, he did not feel quite sure whether he would be able to do what 
he promised. And what will be the result? I will not refer to, because I 
do not know, what the rf1sult ·of this reduction will be to the other provinces. 
But I know, Sir, what it will mean to my province. My province has bud-
getted this yen.r for a reVC!Due of Rs. 10 crores odd and an expenditure of 
11 crores and C"dd, taking into consideration the demand by the CentraJ 
Government of its own quota of provincial contributions. If this provin-
cial contribution is remitted, we may get a lmlall surplus of ahout 25 or 
26 lRkhs. 'l'hat is all that we get. (Khan BahaduT W. M. lIu88ana·1l1(: 
.. Do not dream of it. ") Now, what did we propose to do!-what did the 
Government of Bimgal. propose to do with the r.e::ources at its disposal? 
.Last year the Swarajist leader in Bengal, (not in this Houso) Mr. C. R. 
Da.s, put forward a propORsl in the Bengal Council for the improvement 
of. thc health conditioDS of die people. He asked the Government to start 
organis&tions of public health, rural puhlic health committees, in every 
important centre, and these committees were to be controlled and worked 
bv locnl authorities, district hoards and union boards and so forth. This 
sUggestion lias been accepted hy' the Government. But these committees 
want money, and our Government, the Govern:ment of Bengal, in their 
present budget statement say ~ t Ra. 1,25,000 of recurring expenditUre 
has heen provided for suhsidics to district hoards for the' creation of public' 
health organisations. The work which the Government were going to do at 
the insta.nce and the suggestion of the Swarajist leader in our provinoe 
will not be possible of being done this year if this contribution is not re-
mitted, if we do not get the Re. 68 lakhs which Sir Basil Blackett promised 
U8. 
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lit ••.•. loahl: Tax your zemindars. 

JIl. Devakl Prasad. Sinha: May I ask t,he Honourable Member whether 
or not it was the suggestion of Mr. Das to raise a loan for that purpOSf'l'? 

Mr. Blpin Ohandra Pal: It is recurring ~ enditure, Sir, and a loan 
ca.nnot meet recurring expenditure, neither will amateurish financing meet. 
the situation in which we stand. 

What is the position in Bengal? 'l'he ravages ot malaria., the ravages of 
hall' azur, t ~ije are decimating our rural popUlation. There is lack of 
proper drinking water, lack of sanitary conditions, lack of medical relief, 
lack of organization of village industries. These are the crying needs of 
my province. These vitally affect the poor. 1'he Dation-building depart-
ments a.re being starved in my province and we were looking forward to this· 
remission of 63 lakhs with a view to working up these na.tion-building depart-
ments. And the question before mc, when this ,"ote on the reduction ·of 
the salt duty was proposed was this: "What am I to do? Shall I 
help the poor man to get his salt less one pie in every seer, &i little over 
one pie for every seer of salt he consumes, or niDe pies in· 
the year; or shall I help him to get medical relief, shall 
I help him to get quinine, medical assistance in kala asar aud malaria, 
shall I help' him to get good drinking water so far 8$ it may be, shall I 
help him to get educq,tion and to organise his economic life 1" And the 
answer oame straight and unequivocally "Help the poor in the things 

• which the poor need more thRn the sentiment of having cheaper salt, to 
help politicians to make oapital out of this vote?" (Mr. N. M. J08hi: 
"May I ask the Honourable Member how muc.h medicine, education, water 
he can give the poor man of his province with one nnJ,la. of the salt tax?") 
(Pandit Shwmlal NehML: "May I also remind the Honourable Member that 
he never spoke with half that heat over the Lee Commission's Report '/' ') 
I was not-a. member of the Finance Committee and I was not able to be 
in Simlo. when the Lee Commission's Report was taken up. (Mr. N .. M. 
J08hi: "Answer my question. "). What my Government has done j~ to 
take for granted th"t we would get this remission and they ha.ve set aside' 
9 IRkhs recurring expenditure for sanitation. Three lakhs recurring expen-
diture for relieving ill-pa.id village schoolmasters, Rs. 75,000 for meeting 
recurring liabilities on account. of n new scheme of primary education, which 
aims at the esta.blishment of one primary school in every village union-
and there are 7,012 such nion~  in B£lngal-and !l. sum of one lal[h hRS been 
allotted to provide for the construction of 100 additional. schools this year. 
Water supply, drainnge, assistul1C8 to local bodieS-nIl these have been 
budgetted for to some extent. Rural wateNmpply Its. 50,000 this year 
and 2t lakhs next year. 'I'hesc are the things which our Budget 
provide. But they will not be Rble t.o do' it unless the provinciRI oontrihu-
tion is remitted. Why? r will read n. passago froql the Finance 
Member's speech: 

.. I have shown that but for t·he remission we have enjoyed dllJ'ing the laBt 3 years 
and despite economy. retrenehml!nt and taxation, we .hould have been in deficit 
every year, in 1922-23 to tbe extl!'nt of nearly 40 lakbl, in 1923-24, 24t lalche, in the' 
current year 9!ij lakhs; and if we do Dot seeure a further remission during the coming 
year we Bhall withoot incurring any Dew expenditllJ'e at all be iD deficit to the extent 
of 30l lakhs." . 

Now, Sir, this is tlie situation in Bengal and I had to consider the situation 
in my province in giving my vote on the salt tax reduction. While voting' 
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[Mr. Bipin Chandra Pal.] 
On the motion for a reduction of salt revenue I felt it my duty ,oUt of regard 
for the life and ha.ppiness and physical, intellectual and la.rger economic 
needs of the teeming popUlation of my province, to vote with the Govern-
ment in regard to this matter instead of playing to the gallery and trying to 
get cheap applause in the Swarajist press either in Calcutta or elsewhere. 

A number of Honourable Kemberl: Divide I divide I 

Mr. K. v. Abhy&uDr (Nagpur Division: Non-Muhammadan): Sir, at 
first 1 really did not desire to speak beoa,use I do not love my voice all 
many a Member in this House does, &J.though whenever I have found it 
absolutely necessary to speak on a subject on behalf of my province, rarely 
as I did so equally rarely have I been fortullate enough to catch your eye. 
Another reason why I did not at first desire to speak was that I thought 
this subject had been so very well dealt with in all its aspects from the 
Swarajist p'oint of view by the speakers from my party who preceded me 
that I t o~ t I would be speaking more emphatically on it in the division 
lobby by recording my vote there thaD here. 

Mr. O. s. :a..nga IY8f (Hohilkund and Kumaun Divisions: Non-
Muhornmadan ur .l)~ On a. point of order, Sir. I should like to know if it 
is proper fonn-judging from one of your fonner rulings--for a speaker to 
make a particularly violent speech and not wait for the reply. I refer to 
Mr. Bipin Chandra. Pal. 

Mr. President: We had better wait and see if the Honoura.ble Member 
returns to 'the House, 

Mr: .K. V. A ~Dr  Sir, the Government in this House to-day stand 
condcumed when.·the Honourable the Horne Member could l!ot do better 
thaI( hide im.~  e in~ the phrase "His Majesty's. Government:' in 
su ~rt of t~~ Fmllonce Blll. Does he not know that HIS August MaJesty 
is above all Governments and politics? Does he not know that the 
English mona.rch is a constitutional King, and does he not know that he 
acts on'the advice of his Ministers .  .  .  .  .  . 

The JlODour ~. S1r 4lexander Xuddlman (Home Member): On 0. point 
of order, Sir. 'l"'dr~' dOt refer to Ris Majesty the King. Nor should I 
have t,bought df bringing his name into deba.te. I refeJTed to the King's 
Government. 

Xr. K. V. Abhyankar: Ver,v well, if ,vou referred to the King's Govern-
ment, then may I know from you, was it not Cromwell in your own country 
who refused to help to carryon tb(' King 'f! Government and is it not 
Cromwell who bRa' be(lQ immortalised by you by raising a statue to bim 
right in front of the HOUBes of Parliament, FlO thnt he may go down as 0. 
1ellllon to posterity? In En~ nd the King's Government is one thing; in 
India it is anothAt' thing. Does the Honourable thl'J Home Member not 
know that His August Majesty is King of En~IA.nd ana Emperor of 
Indin? Whv not make him King of En~l nd ns well BS King of IntUa.? The 
House will . l.mdel'fltand what this. phrase "King of England and King of 
India" meBns. Then, Sir, if we are to help the carrying on of the King's 
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Government-we WIlDt the King's Government here-let it be the same 
King's Government here &8 it is in England. and not ono kind of King's 
Government in England and a difierent kind of King's Government iD 
India. . 

Then,Sir, the Honourable the Home Member asked us not to take an 
unconstitutional course by seeking redress of our uonstitutiollal grievance 
before voting supplies. Has he forgotten the history of his own coun~  

Has he forgotten the history that is every day being handed to us' by 
his own countrymen and from his own country? His own people did not 
stop at simply refusing supplies to all i~es onsi lo Government. They 
went much further; and not only did they go much further but. they 
have always gloried in the fact that they did so. My Honourable friend 
the Home Member says, "What shall we do if you do not vote us 
supplies?" We do not care what happens to you. That is why we are 
here. Beg, bor.row, steal lOr rob IllS you have always been doing to carry 
on the Government, in the sn.me old way ·as you have been doing in thie 
country for so long· but we shall not .alLow you for lOne moment, SO fair itS 
the Swarajists can help it, to carry on the Government in this country in 
our name in the manner in which you ha.ve been carrying it on until now."· 
'1'ho Honourable the Home Member says const.itutionlll questions ought 
not to have anything' to do with the Fina.nce Bill. Well, let me tell him 
that our constitutional subjection is on our brain every mom·cnt of our 
life; we cannot possibly get rid of it, whatever be the sllbject we may be 
discussing in this House. We think of it by day and dream of it by night, 
we swear at it when we go to bed and we curse ourselves because we 
9.'lIB n(lt yet able to break oU1'8elvesaway from this s.ubjection., ·a.nd therefore 
the first thing in the morning that we do is to vow that we sha.1I not rest 
until we have broken these sharckles of bondage and sJavery. It is with 
that detennination, Sir, that the Swaraj ])arty has stepped into this 
Honse. Some Members of this House have said that time is being wElst.ed; 
that six solid days were wasted on the discussion of the Budget and tim£> 
is again being wasted during the debate on this Finance Bill. I agree 
with t.hem; I believe it was my friend Maulvi Abul Kasern. who said it 
the other day when we opposed the consideration of t,he Finance Dill. 
r agree with him. I fully agree with him that all thORp. six days and illY 
tho three days over this Finance Bill are wlIBtEld. But, Sir, it, is only due 
to my ,mend Mllulvi Abul Kasem, mv friend Mr. Bipin Chandra Pat 
and ~t ers like them in this House, "r assure this HOllsEI that had we 
fort,unntely bocn in B majority in this ROllse we would haV'tl proceedPd to. 
do our work in a thorouqh busineRslike manner and made very short work 
of this Finance Rill; at thc most in fifteen minutes we would have done 
wit,h it nnd Cl\st it t,o thn windA. Unfortunately we arE) not in n majorit.v. 
r hope that at least in view of the callous disregard of the Governml"nt for 
what' is. Mid bv any non-offioinJ Member in 11hi'R HouRle MId ill view of 
their callolls di"sregaiod of all the Resolutions and motions that have heen 
passed by this House by overwhelming majority, the time will not he IOD$l' 
when the SWAraj Party will refuse to take pa.rt in nny deba.te in thiFl 
House and will speak only t rou~  its leader the six wOMs "Our vnt,o l ~  
hf\ 0111' replv". I think the t.ime ill coming for that .. (CrieR nf ','Dividp.") 
Yel'!: .we nra not onlv goine to divide, hilt divide in 11-. fashion IlFl toO h,t 
vou know t.be .real d~i l'e of the people. How 10n((, I RISk, Are the Govern-
ment jloing to carry on the dmi li tr t~on of ~ i  country by pure force? 
Time will not be long when it w1l1 be Impcanble for them to do so, and 

D 
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[Mr. ~. V. Abhyankar.] 

I should ask my Honourable friend the Homo Member to take advice and 
warning in time .. 

JIr .•. A.. J'11Ul&h (Bombay City: Muhammlldan Urban): Sir, I do 
not wish to import Bny unnecessary heat into this discussion and .I will 
try my very best not to give any offence to any individual or any party 
if 1. can possibly help it. Sir, my friend Pandit MotHaI Nehru and 
those of his party who s o ~ have made t ~r position perfectly clear. 
Pandit Motilal Nehru takes his stand on this, that he wants to enforce 
the principle of refusal of supplies. And although he has not said so, 
. I think he has conveyed it and I think it is clear thnt he and bis party 
stand hero on the> floor of this House for the purpose of wrecking this 
constitution and obstruClting it from A to Z, from start to finish . 

. Paadtt KoWal .emu: For mending it or ending it. This is how I put 
it. 

Mr. K. A.. J'iDnah: I do not want any ambiguity on this question, I 
want this question to be made clear. 

Paadit KotUal lfehru: Where is there any ambiguity? Mend it or end 
it or destroy it or send it where you like. 

JIr, M • .A. • .TlDa&h: I know Pandit MotHaI Nehru haR tried his very best 
to leave 0. little loophole. Is be here to mend tbis constitution? (CriBB of 
"Yes. ") 

Dtwan Bahadur T. Raalachariar: May I ask what he has done here up 
till now to mend it? 

Paadlt Harkaran Bath lIIIara: Ho has done more than you have done 
up till now, sitting where you are. 

JIr. K.. A. .TlImah: Let us clear the issue. I am prepared both on 
the floor of this.House and outside in the country to put this issue to the 
test. If you succeed, and if the country supports you, no man will be 
more pleased than I shall be. By all means come here with a ma.ndate. 
D~ not evade the issue . 

Pandlt lIot8la1 .ehru: The country has supported us by sending us 
here. 

" Ill;'., A, .TlImah: I say if thtl country wants t~ t this Legislat.ure 
9hould be wrecked and if you want to m,ake that clear to the country, it 
may be that you may not have a majority forsorne time; it may be that 
some of us may die and some of us may h'ave to resign for their own 
purposes and there may be bye.elections and you will come forward before 
the electorates and try a.nd get that majority-that is what I mean . 

PaDditKotDIl •• hru: Allow me to make it perfectly clear for my 
Honourable friend's infonnation that we have R. ~istinct and direct mandate 
from the country to destroy this IJegislature if it will not mend. 
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lIr .•. A. oTlDD&h: I deny it; I challenge it. 

Pandlt JlotU&l lfwu: We came on that ticket; that was our election 
;manifesto. 

lIr. •. A. oTlDD&h: I challenge it; the Honourable Pandit is not vet 
in the majority here and I challenge that and I want the country' to 
decllll"!l it. (An Hon01J.rable M embe.,: .. Are you in a majority 1") 

.. Pandlt Shaml&l lfwu: May I inform t ~ Honourable Member that we 

.are in a majority here 1 If the 89 nominated Members of the Government 
Ilr(l noL counted we are in a majority in this House. 

lIr. k. A. JIml&h: Sir, it is no use evadir.g it. 1 put it to my Swarajist 
friends; I am perfectly willing to stand by what I say. If my friend 
Pandit Motilo.l Nehru's policy is that policy and if {,hat is his programme, 
that he wants in this Assembly to obstruct from beginning to end, persistent, 
·continuous, together with refusal of supplies, if tha.t is. hi'S policy, /\oDd if, as 
my friend Ml' .. Chaman LaB very rightly said, we want to u1Il.ke this 
Government impossible and 'as Mr. Abhyankar very rightly ~ndorsed it 
now, then I am opposed to it. Sir, tha,tis t·he issue be£ore us. 

lIr. V. oT. Patel: May I refer my Honourable friend to the constitutioD 
o()£ the Nationalist Party which he himBll:l1f has drafted 1  ' 0 

Xr ••. A. oTlmlah: My friend Mr. Patel cannot reaUyhelp misrepre-
aenting and he cannot help l'eally· putting in one sentence when he knows 
perfectly well that that is not the case; if he will put his hand on his 
heart and if he has any oonscience and if he reads that constitution again 
he will understand it better perhaps. (Mr. V. J. Patel: "That is the 
only reply you can give. ") I do not want to be side-tracked. Now, I 
-quite understand my friend Pandit MatHai Nehru saying that we have 
grievanoes. I quite understand-and here I am afraid, Sir, that in our 
little controversy here the real culprit has escaped Bnd that is what I 
always regret-I do not want to forget or overlook that tho culprit is across 
there on the Treasury Bench and I do not want the Rccused to escape in 
our controven;y. But let me tell you this, that while I agree that you 
have n. very strong case, the question which I have got to consider and 
which I appeal too overy Member of i i ~ House to consider is this: Can 
vou make this Government impossible? (Pandit Motilal NlJhrl£: "We will 
kv our best.") (Mr. K. Ahmed: ",3et too spiDoIling.") Well, Si,r •• however 
milCh I may wish to try, however stro~  our feelings ~.B  be to join hands 
with mv friends, I feel and I am convInced, and let me tell you here, and 
I hope· that you will believe me, thnt I' am honestly convinced that it is 
not possible for you to make this Government impossible at present and it 
will recoil on o~ if you make B mistake. (Pandit MoWaT Nehru: "Have 
lour ~e. ") My Honourable friend says "Have courage". My 8.Dswer is 
that I cannot share in your recklessness in your mature age. I Bay it is 
recklessness and that keeps me back. 

Pandlt Shamlal ... bru: Why did you do it last year a.galnst your 
conscience? .t .•. .& • .JImuIIa: In this HQuse, Sir. the only oontribution that Pandjt 
Shamlal Nehru makes is to interrupt .  . .. ; , 

»i 
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Oaptain H1ra IiD&h Brar.: On a point of order. Sir ..• The reply to making 
the Government impossible is just as the election was made impossible 
in the town' yesterda.y, we will make tJ:le Government impossible one day 
in this .House by ·fighting among ourselves. 

JIr .•. .A.. Jimmah: Sir, it is no use quoting English. history and quoting 
Cz:omwell when facts are different. I should like to follow Cromwell. 
Nothing would give me greater pleasure, Sir, than that, and certainly 
eVtln my a.mbition will be satisfied if I can become the Cromwell of 
India.. But where are the 'materials? Where are the forces? Where 
are the people behind your Cromwell ol to-day? 

P8Ddit Kotilal Nehru: Come out into the country and you will see. 

JIr. II. V. AbhJ&Dkar: Cromwell made the people, the ~eo le did 
not make him. 

Mr. II. A. JIDDah: I suppose he walked alone. Therefore, Sir, it is no 
use quotiDg exampl"e6 from histories of other countries, adthough sometimes. 
it may have some relevancy, I admit. Dut after all, let us consider our 
position as we are situated now. ' Our position is this. 

Pandit Kotllal .ehru: Slaves. 

JIr. K. A., JinDab.: We ure slaves. I do not dis u~e it. 1 have always 
known it, 1 have always felt it, and I ijgree that we are slaves. But, ~Il", 

.all I say is this, that at pret:ient you are not in a position to make tltis 
Government impossible. 1 thorefore want to try, until my patience is 
exhausted, aud until I also become reckless and a wrecker, I want to 
try and control myself, I want to restrain myself, und I want honestly to 
try aud coerce this Government in every possible manner and get some 
substantial advantage for my c·ountry. That is why I stand here. It is no 
usc I)andit Motilal saying "What did you do last year"? The uncle 
SS)'S it n.nd the n~ e  re-echoes it. But, Sir. let us now be frank. I 
do not wish to give.any offemce to anyone. Let us be frank. Now. whllt 
did you do last year2 'You decided in your party, the Nationalist Party, 
about which my friend here Mnnot forget talking, to throw out all the 
grants. You decided to throw out the .Finance Bill. You threw out four 
items; after you had thrown out four items. this very party went back 
upon their dooision. What did my friend Pandit Motilal say after the 
first day"s perionnnnce? What did Pandit MotilaI·Nehru sayan the Ilext 
dav? What statement did he make? He made a sta.tement to this 
effect,-and I would remind him about it.-that he was not pursuing 
.~ e policy of wrecldng which waR the Swnrajist policy, but he was following 
the TloHey of the Nationalist Party. He repudiated the policy of t ~ 

Swarajist Party. • 

Pandlt lfotUal lfehru: I made it clear. 

1f1'. If. A. J1DDah: You made it, quite clear. You repudiated it. 

Pandit KotUal lfehru: I did, because I was not acting then, 88 th& 
leader of the Swaraj Party. I was ~ en representing the Nationalist Party .. 
and I' am no.w representiJig my own true party. 
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lIr. ]I. A. liDDah: The' Honourable Member is now coming' out in ni!; 
true colours. He is appearing now as a wrecker, and yet it is repeatedly 
thrown in our faces that you did this last yeur. Last year you went bac}, 
-on it. I nevor asked you to go back 011 it and you proceeded with your 
grants and discussed them on their merits. 

''Xr. lI. V. Abhy&Dkar: For your sake. 

JIr. lI. A. liDDah: No, Sir, it is absolutely untrue, it is a. absolute lie to 
say that. I said I would vote with you till the last every item of tho 
Budget a.nd the Finance Dill if that was the decision of the party. After 
I had done that, I said I would decide my future position in that party. 
That was my position. You reversed the policy. 

Pandit ]lotUal Nehru: Who reversed it? 

Mr. ]I. A. JiDDah: Your ~. 

Pandlt )lotUal Nehru: W o.s it !eversed by the members of die Swo.rll.j 
Party or of the Independent Party? 

JIr. ]I. A. liDDah: I am not responsible for it. 

Pandlt JloWal Nehru: You sent in your resignation. 

JIr. ]I. A. JiDDah: No. Therefore, Sir, it is no use our friends talking 
of what lia.ppened la.st year. Do you want to ~  ~irt  linen on the 
floor of this House? 

Pandlt JlotUal Nehru: You are doing it. 

JIr. ]I. A. JliDDah: Because you misrepresent things. You are forcing 
me. I refr9ined from doing it, but you repeatedly asked, "What did you 
.do last year"? . 

Pandlt JlotUal Nehru: Go on, wash your ditty line~. 

JIr. II. A. JiDDah: Then, Sir, what happened? :Who decided to throw 
.out the Finance Bill? Pandit Motilal. 

Pandit Shamlll Nehru: Pandit Malaviya. 

JIr. ]I. A. liDDah: 'Vhere was the Swar'lj Party? Sir, whim it suits the 
' r~j Party. they become the heroes, ~ e  want ~ ~ CromweUs of 
India. But I appeal to you;-I have refralDed from dOlDg It.-I do appeal 
to you not to provoke controversy between your own people. Let u& direct 
.our attention to the opposite bench. . 

Pandit ]lotUal Nehru: We are Dlaking it impossible. 

]lr. ]I. A. liDnah: Then c~ntinue. The choice is yours. 

Pandlt Kotilal Nehru: It is yours as well. 

JIr. JI. A. liDDah: Hut I tell you that you are not going to ~ 'E"t rna 
io agree to pursue flo policy of o s~ction, to pursu.c a policy of wreckio({ 
.and recklessness by ~ere  resortmg to these tactics. 
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PancUt JIotU.&1 .ehru: We do not depend upon you. (A Voice: .. You 
are here only far 18 months.") , 

1Ir. II. A. Jbmah: Pandit Motilal Nehru then sa.ys that I said somc-
thing about the Congre.ss of 1910. I only quoted the resolution of t t~ 

Congress Party. My po.int was a simple one. It was this, that whereas. 
Mr. Patel tried to attach some importance to an expression here Bnd thele 
as to what I said about dyarchy, the Indian National Congress, ·after the 
Act was actually plllSlSed, we'DIt 8S fa.r BS to accept it Emd Rfreed to work 
it. Therefore, it is no use saying that everybody was so deadly opposed to 
dyarchy in this country at that time. It roally' m ~)s no difference, as 
l) nd~t Motilal Nehru himself sa.ys, it does not m:.lke any difference as t,1 
what the Congress thought. But, Sir, what docs oven Pandit MotHal 
Nehru sa.y? This is what he says in dealing with the Act of 1919: . 
• .. In certain respects those requirements have been partially met. In others they 

have not been given the weight either for reasons which do not appeal to us or for· 
no reasons at all. The Act is not based 011 the wiehes of the people of India, and its. 
provisions fan short of the minimum demands made by the Congress, but let us not 
belittle the good that the Act does us. We must recognise that it gives us some power· 
and opens out new avenues of service for us whwh had hitherto been olosed to IndIans.,.· , 
1Ir. A. Banguwami Iyengar: Is that about dysrehy? 

Mr. II. A.. JinDah: It is about the Act of 1919 which is based on 
dyarchy. Pandit Motilal Nehru was the President of the Congress of that 
.vear. And he said that it .. opens up new avenues for service ", q,nd 
Bnd~t Mot.ilal Nehru has entered this Legislature under that Act, el~vin ~ 

that it opens up new avenues of service. 

Pandlt KoWal .ehru: No, no. 

Mr. V. J. Patel: And this is the DervicfI. 

Mr. II. A.. JinDah: Mr. ~el says this if:;· the s(:'rvice. 

PancUt KoUl&1 .ehru: I wish my friend would read the earlier part of 
my speech containing a full ·!lriticism of the Act. 

1Ir. Mahmoof. Schamnad Sahib Bahadur: On a point of order, Sir. Are 
these duellings. and recriminations, answers and questions const.itutioDal?· 
Is it 'after the English constitution or the Indian constitu,tion? If it is after 
the constitution of the English Pa.rliament then we must havEI all the-
privileges of ;it; we do not want to imita.te the bad side of the English ParHa-
mept but only the good side of the English Parliament. 

1Ir. M. A. liDnah: I will continue, Sir, jn view of the interpretation l~ 

Mr. Patel. Mr. Patel says Pandit Moti1al Nehru says this is the service, 
nllme.lv, the wrecking of the constitution. (Pandit Motilal Nehru: <I No, 
no. ") • I know you cannot Ray that because I a.m going to read: ' 

.. Further I venture to think that our clear duty in t.hese circumstanceK is to JIlAke-
the moat of what we have got and at the same time to continue to press for what ~ . 

our du .... 

Pandlt Kottlal .ebn: 'I'hat was the position of the Congress. 
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Mr. K. A. . .Tlnnall: Sir, I never had said anywhere tha.t I was satisfied 
with the Act. 

Pandit 1Iot11&l lfeb.ru: "Dyarohy was bound to succeed," you sadd. 

Mr. K. A. • .Tlnnah: These quibbles will not do. I am talking now of 
the Act. • 

Pandit Kotnal Beliru: The quibble is yours, not mine. 

Kr. K. A.. .Tlnnah: Let me say ~n, these ui l l~' will not do. I 
have never said that this Act of 1919 is satisfa.ctory. On the contrary. 
I have made it ' u~te clear that it was not satisfactory. I have ~ id the 
same thing-.it opens up opportunities for. service. I have said the same 
thing that Pandit Motilal Nehru has been saying for years and I hllve come 
here ~o make all the use I can of this Act.  And it is eno 
use-and I do appeal to tho Members of this House-it is no use 
forgetting our difficultios. It is no use be,ing carried away by some emotions 
like my friend Mil". Chaman 1 ... 0.11. Emotion is a very good thing. Senti-
ment is a very good thing. The realisation of wrongs inflicted is "undoubtedly 

,  Q very fine quality in 0. man. I dm~ it; I appreciate it. I feel all those 
emotions, I endorse all thOtt feeling of rl'scntment against wrongli. But, 
Sir, I also feel that my people, my countr,Y, A.t this moment is iIl.organised, 
is helpless, is powerless, and I cannot make this Government impossible. 
It is Dot that 1 do not feel, it as not tha.t I do not realise, but it is-let me 
tell the Treasur.y Bench again, and I do not wish to disguh!tl the feeling, 
I focI it in every fibre of my being-but I regret and I am sorry-I fee) 
humiliated-that I am unable to bend the Government; but despite that 
1 am not in B position nor are my people in a position to·day to make this 
Gov;emment impossible. A,t present it is not a practical ro osi~ion. 

Several Honourable Kembers: I move, Sir, that the question be now 
put. 

Mr. President: The question is· that the question be now put. 

Panillt Kadan Kohan Kalaylya: Will you allow me, Sir, to make a 
r.tiatement to the House? 

JIr. Prealdent: Order, order, The Honourable Member will have to 
wa.it till this' House has decided whether the debate should be brought to 
kD. end or not. The decision ill entirely in the hands of the Assembly. 

Pandit Kadan  Kohan Malavi,.a: It was only in that conner.tion, 8.ir. 
th/llt I wa.n.ted to My that in view· of the great importance of the subject 
and in view of the opinions that ha.ve been expressed Bnd the persons who 
have been mentioned, it would be fairer if the House would allow the dis-
cussion to go on a little longer. 

Mr. Pruldent: The Honourable Member knows, or ought to know, that 
when a. motion for closure has been put, it iEl decided without debate, argu-
Inent or 'appeal of a.ny kind.···. . 

The question is that the question 1'-now l'ut. • 

The motion was adopf;o·t 

Mr. Pruldent: The question is that the Finance B,iIl be passed. 
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Sastri, DiwanBahadar O. V. 
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'fHE SUCCESSION CER'rIFlCATE. (AMENDMEN'l') HILL.' ~.~. -

. (Mr. President called upon Sir Harl Singh Gour ill whose name stood 
:i u~~ next motion on the paper.) 

Sir Karl Singh Gaur: Sir. .. 
Dlwan B&hadur O. V. Visvanatha Saatrl (MadrI16: Nominated Official): 

1 riso to a point of order, Sir. '1'he Bill now before the House (Bill to amend 
_he Succession Certificate Act, 1889) is, in my opinion a fiscal Bill. for 
which the pcnnission of His Excellency the Vicoroy under section 67 (2) 
,of the Government of India. Act., ought to have been obtained. When the 
Bill of 1889 was introduced in the Legislative Council, it was remarked by 
t.he "Honourable Mr. ScobIe that ,the Bill had a legQ.l us well as a fiscal 
1l8pect. 'fhi's point was also endorsed by the Honourable Mr. Evans in 
hit! speech beforo 'the Council. Tho Succession Ccrtificate Act was, there-
fore, in jts nature a fiscal Act. The scope of the present Bill is to enlarge 
1,he provisions of that Ac.t 80 as to bring in more money into the Govern-
ment coffers. I therefore contend that j,he present amending Bill is 8 
fiscal Bill, and aH sueh, it ought, to have been sanctionod by Hil; Exoellency 
the Governor General before it was introduced jn tho Council of Sta.te. 

Kr. President: 'fhat is a point on which tho Government of India in the 
Legislative De rt~llent must, as far as I am aware, have nt:'cessarily satis-
Jied themselves before allowing the measure to proceed in the other place . 
.i. do not know whether the point was taken, and therefore I do not know 
wha.t my Honourable collea.gue the President of the Council of State may 
have said upon it. In so far a8 the measure has been passed by the Coun-
oeil of State without being objected to by ~ e Member of Government, which 
. he would have done if sanction had to be given and had not been given, I 
have nothing to proIJ.ounce upon that matter here. 

Diwan Bahadar O. V. Visvanatha Saltrl: I leave it to you, Sir. 

Sir Kari Singh Gour (Central Provinces Hindi Divisions: Non-Mllham-
madan): Sir, I beg to move.;j 
.. That· this A88embly do agree to the recommendation of the Coancil of State that 

:the Bill to amend the Succession Certificate Act, 1889, l,Je referred to a Jciint Committee 
-of the Council of State and of the Legislative Assembly, and tbat the Joint Committee 
do consist of 12 members." 

Honourable Members who have followed the proceedings in another 
place Will remember that this Bill WIllS introduced by the 1Honoul'able Mr. 
Bethna. Its object i.e stated in the Sta.tement of O je~ a.nd Re8lSOIUI which 
is appended 00 the Bill. 1'he object which this BilI is i.ntended to serve 
is as follows. The Indian Suecellsion Certificate Act, .hoth in its Preamble 
:and iin its Short titlo refers to an 

.. Act to facilitate the colleet.ion of debts on succession And afford prot.eotion to 
parties paying debts to ·the repreaeutativea of deceased pel·sona." 

fn the Preamble, it i~ stated: 
.. Whereas it is expedient to facilitate the collectiun of debts on IIUCC8slioD and 

.afford protection to parties paying debtB to tile repreHentativea of t~e deceased perlOn.; 
It is hereby enact.ed as follows .. ·' 

Difficulties have ar,lsen as to wha.t is the meaning.of thc word "dciots ", 
1llld pHrticulurly with rpference to the /l.}Ilount payoole by the Life Insuranoo 
companies on the death of thH assured. The moaning of the word "debt" 
has been interpreted one way b.v the Calcutta Hiqh Court and somewhat 
cli/f('rent.!y by the Mndrns i~  C.ourt. In the Calcutta High Court it has 
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been' held that ilie word "debt" in the Succession Certifioo.te Act should be 
cons-trued liberally II.~ connot.ing exist.ing as wellae future obligations. And 
they. have a,ccordin-glyin 4~ CuI. 10 coIliSti"ued it to i1Dclude part of a. debt, 
and 10 36 Cal. 936 overrulmg 2 CuI. W. N. 591, they have construed it to 
include an obligation 'IIrising after the cred~t )r's death. Even a OOferred 
dower ~1B been construed to be B debt within the meaning of thiH Act. e~ 
16 Cal. W. N. 231. Unfortuna.tely, vhe Mad1'la& High Court in 85 Mad. 162, 
wero inclined to take 1\ narrower view of the meaning of this term. They 
referred to the Married Women's Property Act a.nd said that the proviJSoions 
of thllt Act did not ,apply t.o Hinclus. So far as tha.t part of the Act i .. 
concerned it. hIllS been overruled by an Act of thiH Legislature known 'lIS-, 
Act XIII of 1928. But apart from that case, there Bre three CflSes to· 
which raferencas are to be fmmd in the copunentaries on this Act, namely, 
~ M.L.W. 466, 32 I.C. 991, and 33 I.C. 157, in which the leamed Jud ~  

seem to hold, or, a.t. amy rate, a.re undemtoocl to hnv43 held that a claim 
arising out of 81 li.fe insurance policy on tho death of the a.ssured is not R 
"debt" within the meaning of the Sucoossion Certifica.te Act. The Life 
I,nsuraDCe' compa.nies have been, therefore, oonfronted with this difficulty. 
'l'hey Wtmt to clear the cll1ime as ROOIl 88 possible after. the dea.th of the 
assured. Now, as Honourable Members are aware, there a.re only three 
possible couMe8 open to the re r~nte ve  of the deceased in el&tablishing' 
t.heir Tight to tit\! money which the immra.n.ce compa.mcs fMl"6 willing to pity 
on the death of the I\SsurOO. One is by II. suit obta.ining a declarat.ion of 
title. The Recond is (in the case of a will,) by obt:.n.iniiIlg probate or lett!lrR 
of adrninist.ra,tjon, nnd the third is 1\ more summary and speedier relief by 
obtaining a certificate, on succession BS distinc,t from survivorship. [ 
understand, Sir, that in the lnrge majority of ClISes the pra.ctice of the· 
immrnnce companies ir. to CRII upon the rcpresenta.tivt.'oS of the deceased t,o 
obtlpin n certificate under t1ie Succession Certificate Act, B·nd ,tbe Bnumdmeot 
of the Act which has been moyed by the Honourable Mr. Set-hna in the 
. other House is intended to bring thllt practice in line. with the Statute. r 
mav sa\' lit onCe that, while I approve of thEi '-principle of the. Bill, I lIhink 
th,,'t toIle frlPme and structure the,rcof requires revision, ·and I would ask 
the Hon.ourilble Members of the Select Committee to cnrefully examine 
whether the purpose which the author of the Rill has i·n view oannot be 
served bv inserting Q. definition of the word "debt" in section 8 immedia.tely 
after cl ~u l ' 1 HonoU'rBble Members wiH find thu,t this Act deals with-
two classes of obligatioM, debts a.nd securities. While it defines in section 
8 the word "security" it omits to define the word "debt", 8lIld it seeIIl8 tl) 
~ more logical jf we add a definition of the word •• debt" along with the 
definition of the word .. securitv" given irl section 8. But this, 1JSo· I have 
said, is a m t't~~r of detaoil. On" the queSltJion of principle I submit that this 
Hous(! should concur with the other House. Sill', I move my motioo. 

'The IDlOtion was adopted. 

\ SIr Karl 8tnp GOI11': 1 move: 
.. That. t.he following em er~ of t.he Legislative A .. ~ l  be nominated to ~ l  

on the Joint Committee, to conSider snd report on the Bill to amend the BOIl.CeS810n 
..~el ti ic te Act, 1889, namely I 

The Honourable the Horne ern er~ 
f.liwan Bahadur M. RAmachandra BaD, 
Rai Sahib M. Harbilas Barda, 
.\11. K. C. Nll(lgy, 
tolr. Abdul Haye, and myself," 
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I nt'l:'d hardly addt·hnlj; this i., 11 Committee which h.ae heen Ilppointed 
by thiH House to t·xamine tht) IndiflcIl Succe8lSli.on Act, and .the SucOO8Sion 
Certificate Act is Homewhnt olo..'Iely cOIliDeoted with the Indian Succession 
Act. I thl!N.fort· lllOVtl this motion Il)so. 

1'h motion wnsRdopted. 

'l'HE INDIAN TAHIFl!' (AMENDMENT) BILL. 

The KQIlourable Sir Oharles Innes (Commerce Member): I beg to move ~ 

" That the Bill further to amend the Indian 'fariff Act, 1894, as reported by the 
Select Committee, be taken into consideration." . 

The Ueport of the Select Committee, Hir, it; in the hands of this HOUi;e. 
Honourllb1e Membel'N will see that. iu the Select Committee we have millie 
unly Ulle chunge of t!ubsltu,nce in (he 11il1. That chRlDge rel'lltes to the. 
item regnrding ciga.rett(·I!I. We proposed illl the orif.intl  Bill thut !J uniform 
flut rate of Us. 8 It. thou:!R.Dd 8Ih.ould be imposod upan cigarettes. When I 
moved that the Bill be referred Ito a. Select Committee: I explained the 
reasons why ,3-0vemment had come down in favour of s'pecific dutias 
;Mtead of Il(l v ~lor Jm dutiefl. Those rensoIllS were three. In the first place, 
the bulk of the trade were in, favour of KpecifiC! duties, 88 opposed to (l:l 
1'alor6m duties. In the second place, our Customs Collectors have for many 
ruasons preBiSed upon u~ for mllny Ye!Ll'S the need for imposing apooifio 
duties on cigllJ'ette;; instead of ad vaLorem dutiClSl, Bnd in the third place, 
now that cigarettes are coming in some quantities over our Burma·Siam, 
frontier aond through the Kathiuwar ports where OUll' customs arrlmgements, 
are not RS efficient as they IlTcat the major ports of India, we should .. h(llVc 
a, simpler fonn of 88Iressing ci~ IIrettes to duty. 'l'he House will .see t.h'lt. 
the Select Committee have "Pproved of tlhOSle argumentls and have 8g.read 
to the principle of ~eci ic in preference to ad. valorem duties. But t.hey 
took the poi.n.t which WB.K raised by the Honourable Mr. Jinnah in the' 
deba.te on the motion to "refer the Bill to a Select Committee that it was 
not quite fair ,to the chelJP smoke that wef(hould hllvn one fint rate for "It 
cigarettes, and they have divided cigarettes into two classes, one Cl8SS not 
exceeding Rs. 10-8-0 in vdlue a.nd the ll('ICOnd etaS!! consisting of' cigarettes, 
above that value, and they have proposed two rates of duty for those two' 
ol8flges of cigarettes. Ast.he Report of the Seleot Committee shows, that 
line has been drawn between cigarett.es sold in packets and roughly spenking 
the superior quality of cig8retteo!'i which are sold in. the larger cont ~ Ilers. 
About 88 per cent. of the ci'f'arettes which come to India will come under 
the lower class of duty, Rnd 94 per cent. of those lower v,alued cigRrcttds 
alrendy pay It, dutv of URI. 6-15·0. I elo .not t,hink thNefore tha.t it caniJe 
said that ~e Rore hurting the poor man's ,smoke. I t.hink ·that it is a11 that. 
I need '881 Ill; this stage, and I move that the Bill be taken into consideratiQlo. 

The motion was adopted. 

Clause 2 wa3 added to the Bill . 

• JIr. PresIdent: The question is: 

o. That this b. tho Schedule to the Uill." 
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Bill (The Honourable Sir CharlcB [nneB: .. And the figure now paid ".) It; 
would be one rupee less than the figure now paid. But, Sir, I'have pointed 
out that the tariff valuation now in force has boen a high one on a descend-
ing scale and 1 hardly t"hink it is fair tha.t the Government should have-
betln content to take and collect an ad valorem duty for many years when 
prices were abnorma.lly high and, when we reach the stage when we are 
getting back somewhere nearer to the" normal, soek to change the whole 
basis and put on a sp'eoific duty which is higher than it would be under the-
ad valorem. basis' .. '1'po Honourable Member gave us one of his reasons 
the financial effect. But I have pointed out that I am not asking nor 
claiming any reduction of taxation. I am merely opposing a measure' 
which will have the effect of increasing it if the House passes it. Lt is 
therefore both on pr,inciple and in prdQtice that I oppose it, and I trust 
the House will support me in carrying it to 0. division. The House musili 
also remember that conditio~s of world trade are now getting back to· 
normal, that sugar has been steadily decreasing in prices and the latest 
information I have of pricos both from my Bombay Chamber and from 
my Bengal Chamber is as follows: Bombay quoted Rs. 18-6 as the priGe' 
of sugar to-day including the duty of Rs. 4-6 which makes it Rs. 14 net.; 
and Ca.lcutta quoted Rs. 16·11, which, less Rs. 4-6, would be Rs. 12-5. So 
tha.t those prices show a considerable reduction below the average of the year 
up to date. In addition to this, my information from a very reliable source 
as to the probable courStl of world prices of sugar is that :the tendency is 
downwards and that already t.he prices ure lower for shipment towards the 
end of the year than in the immediate future. (Pandit Shamlal Nehru: 
.. Does not too much sugar interfere with the health generally?") Sugar is 
an a.rticle of food of which the consumption per head of the population is 
very greatly in excess of the consumption of salt. It 'is not a cheap· 
article but it is on expensive ono, and whereas in the case of 0. chea.p 
article we may be able Ito ignore a tax of a few annas a maund, it presses 
more heavily OD an expensive article. Some question has heen raised as 
to the dividing line which I soc·k to follow out between a Rs. 4 duty lind 
a Rs. 3-8 duty. It is thought 'by many that a more fitting dividing line· 
would have been the Dutch standard No. 24. But the point is not import-
ant, and as it would take a certain amount of eXp'lnining <to the House, I do 
not propose to press it. I do propose, however, to e!pphasize to the House· 
that "the demand I am mnking upon t,hom is Il very' ~m ll one. Ito is no.t· 
sllch a demand IlS I might rell.snnably be entitled to make. If the figures 
I have given you are . correct, 8S of course, they nrc, showing the v~lue of 
sugar at anvthing from Rs. 12 to Rs. 14, I would be perfectly on.tItled to 
demand a. reduction of this duty by one rupee. But having regard to aU 
the circumstances and in the hope that the modCRty I am displaying may 
leBd to vour lendin~ me your suppor.t. T have only moved for a reduction 
of 8 anDBs to RII. 4 n.nel Hs. 3-8, nDII I hope the HOllRO will support mo in 
resisting ~  increftRe of taxation ill .this Wil:V: and especially under a Tariff 
Amendment Bill, and not under 8. Fmance BIll. 

Sir Purahotamdaa Thakurdas (Indian Mf'rrhllnts' "·humher: Indiar. 
OommercB): I intervene in this debate, Sir, onl.V t.o point out thll,t· thl' 
nppT(>herision I had when. tho Bill was sll m ~ied to the House n.t 'thp first 
reading 11M been provAd Ip the Select. Commtttee b be absolutely correct, 
nnd that t.his Bill has been brought III more for the purpose of revenue, 
invtew of the fall in the trade prires of sugar, than for anything else. And 
as I said then, it isabeolutely open to this House now to decide whether' 
they wish to give to the Executive that increased revenue which will come-
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only 'if the Bill is passed now, or whether they would like the Executive 
to go without t11at increased revenue. In fact, Sir, with this amended 
Bill, the duty on sugar will not be 25 per cent., as it bas been until now, 
but 33 per cent. I do not see much encouragement to my friend who 
has just flpoken, looking at the presenoe in the House, but I ;think it 
'Should go down on record from 1\ Member of the Select Committee that 
there WQs no other material reason advanced by Government for the change 
the,\" wllJllt. It is a question of getting more money from the same source 
of revenue. 

'!'he HODourable Sir Oharles Innea: Sir, I do not think the Honourable 
Member who has just spoken has given a correct or full account of the 
proceedings of the Select Committee. We discussed this question in very 
great detail, and I pointed out that the roason why we first took up this 
question of substituting 0. specific for an ad valorem duty Was the extra-
ordinary inconvenience caused to our finances by the extreme fluctuatiolls 
of the revenue from sugar. Under our prescnt system' we have two un-
oer.tain factors to oontend with. One is the unoertainty of the amount 
of our imports. They vary in the most surprising manner from year to 
year. And the other is the uncertninty of the rate . .of duty which, 8S I 
explained, is based on a tariff vwuation, which tariff valuation represents 
the average value of sugar in the 12 months from the preceding Septem-
ber. The fluctuations in our revenue have amounted in some years to two 
oer()TeS of rupees, fmd that was the reason why we took up this proposw, 
and that was the reason why we came down in favour of a specific duty; 
and I would point out to lthe House that the Honourable Member who 
has just spoken was one of those who, in Select Committee, recommended 
that the Bill should be passed 8S amended. 

Sir Purmotamdu Thakurdu: Mav I state that what I said now waR 
/the same as the substance of what 'was said by the Select Committee? 
Government .did put forward these small points that did not matter. Re-
garding my being a party to the Select Committee report, aU I would say 
is that I have not risen to-day yet to oppose the Bill. It is for the Members 
of the Assembly who do not want taxation to be thus incri>ased to throw 
it .out. 

The Honourabl. Sir Ohul •• Innu: I feel, Sir, thut I mllst thank mv 
Honourable friend Mr. Willson for the extreme moderation with which he 
put forward his case. It is a case whioh I know he feels somewhat strongly 
about. I feel I must also congratula.te the Honourable Member on being 
a. convert at any rate Ito my main point. I think when he first spoke on 
the Aubject of this Bill, he expressed more or less 0. preference for a conti-
nuation of :the present system of an ad valorcm duty, based on a. tariff 
v~lu tion. I am glad ito see from his a.mendment that he has now come 
down in favour of the system of specific duties, and I make bold to sav 
here and now th'!'t the sugar trade in India. is entirely in favour of a. ApecHIc 
.duty as opposed to an ad valorem duty. In fact so fllr baek AI'! 1911 the sugar 
importers of India applied to the Govemment of India to have' specified 
duties imposed. It is now merely a queltion between the Honourable 
Member and myself of the pitch of the duty. whether it should be Rs. 4-8 
per owt. or whether it should be Rs. 4 per owt. I should also like, by way 
of preliminary remark to take up 811 observation made 'by the&nourable 
Mr. Willson. I took down his exact words. He said it was not 'eorre~t, 
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under cover of 8 Bill· to amend an Act. I think he meant that in some 
'Way or other we were trying to amend nbe Indian 'farilf Act by a side-wind . 
. and that. we s ~~ld have. behaved m?re properly if we had included this 
PI"?posaI In t ~ :FInance BIll. Now, Sa, tim rcaS'.ln why we did not include 
thIS proposal In the Finance Bill is a very simple one. In the first place 
when ~e t.ook up t~is problem in n~i l c ~sider tions were not present in 
(lUr mmds, except In so far as the mstubIhty of revenue to which I have 
alroady referred was concerned. It is a fact ;that, since we matured this 
proposal, as I said in my last speech on this subject, the bottom has 
dropped out of the sugar market, and this Bill haH uS8umed financial im-
porta.nce, byt the i~ nci I i~ ort nce is not for the year 1925-26. Our 
r~sen t tanff vlloluatlOn, that IS to say that under which the actual duty 
now levied is Rs. 4-6 per cwt., remains in foroe till the 1st January 1926 
:and it will only be in thc last three months of the ye8'l" that we s ~ll feei 
any effect at all from retaining our present system.' Tha.t was the reason 
why we did not include this Bill in the Finance Bill, and I should like to 
:?sk' this ~ou~e whether this House or the HonourablfJ Member in any way 
IS suffenng from the procedure we have adopted. We are not doing 
what Mr. Lloyd said Sir Gordon Fraser was trying to do in thE' Income-tax 
Act. Weare not trying to amend the Indian Tariff Bill by R subsidiary 
Bill. We are actually ta.king up the Indian 'fariff Act, under which we 
levy all our import duties and putting tho Act before the Assembly and 
asking !the Assembly to amend it. B.v not including this proposal in the 
Finance Bill, I claim that we are giving this House a very much better 
-opportunity of considering this proposa.l, and that was one o~ the main 
reasons why I put these three· rela.ting to cigaretd:es, mixed silk, sugar and 
-the other things in the Tariff Bill instead of in the Finance Bill, because, 
as everybody knows, the Finance Bill has to be got through in Q. certain 
time. Of neceSBitv the House must deal with it in a somewhat hurried 
fa.shion. Now, Sir, when I put this proposal in a Tariff Bill and proposed 
that that Tariff Bill should be referred to a Select Committee, I cla.i.m J was 
consulting the convenience and the interests of this Housp, because I am 
giving this House rohe best possible opportunity of considering my proposal 
through the means of a Select Committee elected by itself. So I do not 
think it can be held up against Ipe that I have acted in Bny way improperly 
in placing this propol!lal in a Bill directly to amend the Tariff Ae,! insfclld 
of in the Finance Bill. 
Now, Sir, let me take Mr. Willson's main point. He says in effect we 

are increasing ihe dutv from 25 per cent. to something like 80 per cent. (Mr. 
lV. S. J. Willson: "135 per cent. ") To 83 per ~en.t. I. am quite prepared ~o 
agree with the Honourable Member that 1111 mdlcatlOns are at. present In 
fnvour of a drop in the value of sugnr. Our present valulLtJi.?n,. as the 
Honourable Member exp1Binert, is Rs. 17/8 per cwt. That remaIns In foroe 
till the 1st January next and a 25 per cent. ail 1Jalorem duty upon a 

• Rs. 17/8 tariff vnl 1 ltio~. means a duty of Rs: ~ . Now I am quite pre-
pared t.o admit that, since the bt October last, t!11 the end of,'Tanuary,.the 
price of 8ugllr hilS dropperl, anil t.he average pn(',e of sugar Imported mto 
India Nince lAt October last iR RR. 14/8 per cwt. The' House m ~t remember 
that ~ont  by month wp collect, the' average ~ri ',e of Rugnr imT') rle~l into "u 
ports of India. We work out the average IJnces, and we pubhsh It month 
by month in the Indian Trade J Ollrnal, so that the trade may know the 
'Course of sugar prices s? that, ~ the end of September ~ is year, t.he trade 
will know what the tal'lff valuatIon for the year 1926 WIll be. ThlR' figure, 
made up to the end of January, showy that the a_8fie price of sugar Rinca 
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the 1st of Ootober imported into IndiB is B.s. 14-8 pel' cwt. I am perfeotly 
prepared to admit that in 1926 the tariff valuation for sugar, instead of being 
Rs. 17 /8 I~  this year, is likely .. to be lower. It moy be Rs. 14.'S; it may 
be less, it may be more. I ca.nnot'say more than that. Sugar ~s a very chancy 
orop--you may have a failure in Cuba, you may have a comer in America, 
prices may go up or may go down. But all the indications are in favour of 
what the Honourable Member said, that the tariff valuation for sugar in 
1926 is likely to be something like Rs. 14/S per cwt. in$1;es.d of Rs. 17/S as 
it is now. And tbat is 0. consideration which is very relevant to this problem 
which is now before the House. For supposing the tariff valuation in 1926· 
on the present system is Rs. 147"S and supposing we take 25 per cent. ad 
valorem duty, the actual duty we shall levy will be something like Rs. 8/10 
per cwt. as againsiP the Re. 4/8 we are proposing. I am quite prepared to 
admit that, but my point is this, and that is the point which was brought 
to my notice when we were maturing this proposal if we do not alter this. 
system and if we do not impose this' specific duty at the rate which I now 
propofi6, for every 4 annas in duty we drop we lose 221 lakhs of revenue. 
On our average imports of sugar of 450.000 tons per year a drop of Rs. 10-
per ton (01'/8/ II. owt.) would cost us 45 Inkhs a year. That is the effect. 
of the Honourable Member's proposal. I propOite Re. 4/8 a owt.; the 
Honourable Member proposes ll.s. 4. That means a drop in duty of Rs. In. 
per ton, and that mems a. loss in revenue which we estimate a.t 45 lakhs:' 

Now I shall proceed to show the House that the rate of duty I propose 
will not hurt anybody; it will not hurt the trade and It will not hurt the con-
sumer. (Mr. DevaJd Pra8ad Sinha: "Ma.y I ask the Honourable Member" .. 
.  . ). The Honourable Member will be able to make a speeoh luter. Now what 
is the objection to a high ra.te of duty? The objection of course is (a) that it 
presses hardJy upon the consumer, and (b) that it loses import revenue by 
checking imports. The price to the consume~ of course is made up by the-
landed price pl,U8 the duty. At the re~'ent moment the average price of 
sugar is Us. 14/8. The actual duty we nre levying at the present moment 
is Rs. 4/10 p('r cwt. 'l'ha.t is, we are levying what is equivalent to an aa 
1!Il.ZOrem duty of over 80 per cent. I should like to ask the Honourable 
Member whether that high rate of duty hos checked in any way the· 
imports of sugar into India? I have the actual figures here, Since the 1st 
of October up to the end of January, that i~ to say, in 4 months we have 
importod into In il~ 275,000 tons of sugar. 'l'hat is to say, we are importing 
sugar at this moment at the rate of 70,000 tons a month; and· 
since the 1st of April Inst year we ha.ve imported Ml,OOO tons of sugar. 
LBstyear up to the 81st December our rate of duty was Rs. 4/7. Since ~t e 
1st of January our ra.te has been Re. 4/6. We have imported up to January 
561,000 tons of sugar. That is very much in excess of our normn1 imports. 
I ~  anyone has that checked imports? Do these figures indicate that the 
crinttmmer is suffering'? The answer, Sir, is clearly in the negativc. The· • 
fact is this, t.hnt t.hough our duty has remained at Rs. 4/7 the Rctual price 
of. sugar hilS been dropping. The consumer has had the benefit of that drop-
in prio(', He hllR not fplt t ~ incidlmce of the duty becauRe he hRs had the· 
benl'nL of t.he orop ill priceR; and so far from tlie consumer suffering in any 
wav, on the contrary, the import of RUgfll' into Inoin has been stimula.ted. 
At' present the price of sugar is dropping still further Rnd t,he consumer is 
getting the bf.'DI1fit ·of that droo. He is getting the bene6t at the preRent 
moment of B drop from tfe tariff valuatioJl price of Re'. 17 /Sper cwt. to 1m . 



i.tctual price of Rs. 14/8; the average value cz duty of sugar imported inti 
lndia since 31st September last bas fallen from Rs. 17/8 to Re. 14/8; he 
has got the benefit of the Rs. 3 drop and he does not feel this ra.te of duty. 
Now my cl ~im is this. 'fhe figures I hnve shown indioate that theoonsUUler 
will not suffer by Inu,intaining the rate of duty approximately at its present 
figure. Last yellr it was Us. 4/7; at t,he present moment it is Rs. 4/6, and 
we propose to f>tl1bilise it at Rs. 4/8. I would like to point out to the House 
that since the 1st April 1921 up to the 31st March 1924 we imported into 
India over 41 million cwts. of sugar at nn average duty of Rs. 4/6. All we 
nre doing is to propose to Ht.J1biJise the duty at that rate; and I suggest it 
would he impossible for the House to accept this proposal made by the 
Honourable Mtlmber because we shall lose something like 45 to 50lakhs of 
rupees revenue and there is not the slightest reason why the Government 
of India or this House should give up that revenue. We want that for 
provincial contributions; we want it for the cotton excise duty; and it seems 
to me the House would clearly be stultifying itself if for no reason at a.ll 
they gave up this revenue, especially, as I have shown, it is not hurting the 
trade and it is not hurting the consumer. I oppose the Honourable Member's 
amendment. 

Sir Oampbell Rhodes (Bengal: European): Sir, I am thoroughly in 
~re'ement w:ith the Honourable Member for Commerce in his desire to get 
to specific duties. I have always advocated them and now that so much 
of our income is derived from import duties I still mort! strongly advooate 
t.\lom for reasons into which I need not enter here. But the Honourable 
Sir Charles Innes bas admitted that this is not only 0. tariff amendment 
Bill but is also a taxation Bill, a Finunce Bill. We have passed It. few 
minutes ago with remarkable unanimity the annual Finance Bill and now 
we are having attached t,o it lin appendix. I submit, Sir, that the proper 
place for this particular 'proposal is in the Finance Bill so that we can 
look at the whole subject of taxation as one. This is a question (If the 
raising of the duty which I think I might have supported under the 1 inance 
. Bill; but my difficulty is this. I say quite fr"ankly this imported sugar 
is distributed very largely round the ports-I mean, Calcutta, Bombay and 
Karachi, and thorefora this.,45 lakhs to which the Honourable Sir Charles 
Innes has referred is another tax on my poor rovi~ce. 

Mr. B. Du (Orissu Division: Non-Muhammadan): Sjr, it is seldom 
that this Govt'rmmmt do introduce any method of taxation that goes to e~ 
Ihe industries of India. Well here 1 find the Govornment introducing a 
specific duty on sugar tha.t is going indirectly to help the sugar industry 
of India. 'rime was when India did not irnport any ImgRr from outside; 
hut now as Sir Charlt18 Innes has just told us Ind,io. imports 275,000 tons 
of sugar per annum. Time was when country-made sugar was manufQC-
t·ured in every village and the product was oonsumed thrQughout the 
country. If sugar is now imported it is for consumption in the larger town8; 
and by levying the specific duty which the Government propose, India may 
~et a chance of ma.king some headway in the manma(!tute of sugar in her 
numerous factories and by the country-made process as well. 

My friend Mr. Willson has Raid that the trade condition of the world hilS 
. come t.() its normal state. I agree with Mr. Willson that trade 
6 UI. conditions are normal and are in a much better position now aud it 

~. time that the Indian sugar industry has a chance to revive and hold its 
own head against foreign imported sugar. My sociali8t and· free trader friends 

• 



[Mr. B. DaB.] 

in this House may Bay that they want the duty to be abolished altogeth,cr. 
But, Sir, I am not for free· trade; I alll for tariff protection of InduAD 
industries. One of the intentions of the ont u- ~lms ord Hefonns is 
the fiscal autonomy of India. I am for that, and 1 heartily support Ute 
duty that has been imposed by the Government. I agree with my rieJl~, 
~ir Campbell Rhodes, that if Government CRn !:lee their way to allow this 
pugar duty to be brought into tho l!'illlUlce Hill it will give us a chance of, 
rbvising our decision every year. •. 

JIr. Devakl Pruad Sinha (Chota Nagpur Divis.ion: Non-Muhammadan): 
Sir, I have not been able to understand whether tWs incrense in the 
duty on sugar from 25 to 33 per cent. ad valorem is proposed in order to 
derive extra revenue for the needs of the Stllte or whet.her it is necessary 
to give protection to the sugar industry in India. If additional revenue IS 
7equired for the purposo of the State then to my mind this proposal for  an 
'It'crease in the existing rate of taxation should come in the J!'inallce Bil1. 
H, on the other h8Jld, it is necessary to give 'protection to the sugar 
industry of India by raising the present lcvel of import duty, then a 'Proper 
case should be made out for it. I understood the llonourable Sir Charles 
tUnes to say that. the chief ide~ Government have in their minds in bringing 
!('l'Ward this amending legislation was to change t1 ~ character of the tax 
from ad valorem to specific. Well, Sir, that is very good and I think on 
that point we all agree; but what justification is there for introducing IHI 
itlcrsase in the amount of duty imposed upon imported sugar by means of 
a legislation like this? The principle which ought to govenl /lny legislation 
of this kind is this: that when you require more money you ought to make 
out a case for morc inoney; and when you require additionnl taxation and 
hcrease in customs duty for protecting Indian industries, you ought to 
make out a Qase for protection. I submit, SirJthat at the present moment 
while discussing this Bill we have not heard very cogent arguments for 
~n ncin  the present rates of taxation, and I havo therefore very great 
r·leasure in supporting m~ ~icnd, Mr. Willson's amendment. 

Jlr. President: The question is: • 

II That. in item No.7' of the Schedule for the figures '4- -O ~ and '4-0-0' the fil1lrea 
'4-0-0' and '3-B-0' respectively be &ubst.ituted." 

The motion was negatived. 

Pandlt Shamlal 1Iehru: 011 a point of order, Sir, I was all along Baying 
.. Aye ". 

JIr. Preatd.eDt: 'l'he Honourable Member is usually more vocal than that 
when he has an opinion to express! I did not hl'.arhim when I tinallv 
declared that the Noes had: it. . 

The next amendment in Mr. Acha}'ya's Dame is not in order 118 it pro-
J.loses an incree.ae in taxation. I pass on to the one standing' in the name 
of the Honourable Sir Charles Innes .  .  .  . .< 

JIr .•. K. Ach&rya: Sir, it is not primarily with the object of raising 
the revenue that I have sent in the amendment, but to have my sav 
against the policy of Government with regard to what I consider t ~ 

cheapening of an article, which ought not to be encouraged and on which 
I do not think it is possible to put too heavy a duty. It is with a view to 
co~sider this point that I sent in my amendment and not with the Object of 
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dfecting the revenues; it may have the effect of subtracting or adding to 
it-I wish 'it would subtract-perhaps it may add-but I am indifferent 
&bout it; and if you do not allow me,. Sir, to move this amendmellt, I Can-
not have my say. . 

Mr. PrelideDt: The Honourable Member is quite entitled to argue on 
the item 9 as he pleases, but 'neijher his motives nor his arg\lments can 
[-iter the fact that' the actual proposal he haa on the paper is in effect to 
increase the charge. He cannot move it, but he can speak on the c ~ule. 

The Honourable Sir Gharl .. Innes: Sir, I beg to move: 
.. That to item 9 of ihe Schedule t·he following Note be added: 
• Note :-For the purposes of this item, • value' means real value a8 detlned in 

lection 30 of the Sea Customs Act, 1878; provided that the amount to be deducted 
on aocount of duuOI payable on importation to determine the real value in accordance 
with the provisions of clause (a) of the said sect.ion shall be RI. 7 per thoul&I1d '." 

Well, Sir, the amendment deals with re;ther a teohnical point which I am 
K'rry I missed in the Select Committee. The objeot of this amendment 18 
tv clear up what would be a praotical di.fficulty if we let the Bill go to 
euatoms officers in the form in which it left the Seleot Committee. Our 
proposal was that cigarettes of a value not exceeding RB. 10·8 per 1,000 
IIhould be assessed at a duty of Rs. 7 per thousand, and that oigarettes 
exceeding Ita. 10·8 p.er 1,000 in value should be assessed to a tilltv of 
!Js. 10·8 per thousand. By value we meant landed oost exoluding duty. 
Under the Sea Customs Aot there are two methods of determining value 
for assessment of duty. Either the customs offioer can calculate it from 
i he invoioe or he Can deduoe it from the local wholesale cash prioe. .In' 
woioes are not always to be relied on and the latter is the more usual method. 
vut under this method, value means 1001.1 wholesale cash price less duty 
~. le, and if we leave the item 8S we left it .in Select Committee, the 
customs officer will at once be oonfronted with the difficulty which of lilts 
two duties Rs. 7 or Rs. 10·8 he hal to deduot. Ta.ke cigarettes of 8 local 
wholesale cash price ·of Rs. 18 per thousand. If he deducts .Rs. 7, the 
value will be Rs. 11 per thous8J;ld, and the. oigarettes will be lia&le to a 
c!uty of Rs. 10-8. But under the law he is required to deduct the -duty 
pavable.· Therefore, ht'l sh,.,uld hnve deducted Rs. 10-8. But if he deducts 
}{S". 10-8, the value of the mg8rettes will be Rs. 7·8 pel' thousand and the 
duty payable will be Rs. 7. Thus the whole time he is working ill a circJe. 
It is necessary, therefore, to tell ~m what duty he should deduct, and the 
duty he has to deduct is clearly Rs. 7. I think loan explain that pqiBt 
1 y a very simple illuatratioB. The most val.l;lable oigarettes liable to this 
lta. 7 duty are cigarettes whol!le landed COAt tlz"duty is Its. 10·8 per thous8Bd. 
'The local wholesale cash price of such cigarettes therefore is Rs . .17·8, 
that is, the landp.d cost plu8 duty. ABY oigaret.tes with a hiflher local 
wholesale cash prico than that .. say Re. 18 per thousand, should pay a duty 
ot Rs. 10-8 and you get that re8ult by deducting Rs. 7. Sir, I move my 
lImendment. 
The motion was ~o ted. 

Kr. Prtlldent: The questioB is: 
.. That the Schedule, as amended, stand part of the :Dill." 

Sir OampbeU Bhod .. : Before you put this motiOB, Bir, I would like 
vour ruling on a point on which I have BOIDe little diffioulty, which may 
possibly be shared in other quarters of the House. This is a Bill further 
to Rmend the Indian Tariff Aot ",nd the Schedule oont$ins the operativl" 
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part of the Bill and deals with certain matters such as ru ~er. sulphur, 
postage stamps, suga.r, etc... The point on which I desire your ruling, Sir, 
ie whether the Schedule can be amended and addeel to by us by putting 
in amendments on matters not dealt with in the Schedule 8S it stands, 
for instance, whether we can bring in t4e question of t ~ machinery clauses 
of the Indian Tariff Act. I should like your interpretation 118 to the words 
in the Preamble" for the purposes hereinafter appea.ring "-whether those 
words limit·us to the items named here or whether we can runge over the 
whole extent of the Indian Tariff Act. 

Mr. l l1~t  Honourable Members are aware that ordinarily a ruling 
on a point of order is reserved until the point actually arises in B practical 
oase. The Honourable Member has put to me a question which, however, 
I can &newer without actual reference to any specific item. The scope of 
a Bill is defined in the Preamble read with the clauses and Schedules. 
Where the Preamble to R Bill recit~B such words 6S 80rt used in the present 
Bill-" for the purposes hereinafter appearing "-those pWpOBeS must 
be held to mean the purposes .appeilring in the claU6es of the Bill on 
introduction and not anything tha.t might be introdu.ced therp-after. There-
fore the soope of a Bill is defined by the introd uction of tbmle words and 
is limited to what is actually set forth in the cl us~ DoDd Scheduleaof the 
Bill on the da.y of introduCtion. 

. Mr ••• E. I.chIl'yl (South Arcot C1Jm Chingleput: Non·Muhammadan 
Rural): Sir, before the S.chedule is passed. I desire to express my very 
strong protest against at, least one· it.em which is ~ncluded in thf' Schedule. 
lind I wish to record my very emphatic protest from what I may call the 
general sta.ndpoint. I am aware, Sir, that.I am standing in a House. where 
the vast majority of the ·Members·, for whom ptherwillt'l .1 have great reepect. 
may not agree with me in thinking that srookingis It very bad vi~, . But 
I shall not be true to myself if, as ali orthodox Hi,ndu, I do not Bay whll.t 
1 consider honestly to be. a vice, if I. do not calL fl vice a vice. And the 
greatest pity of it is that this. vice is spreading vf3ry rapidly in this country, 
as I shall be able to show from fsctsnnd figures. It is very unfortunate 
that the smoking evil is spreading very fast and very wide. Little boys 
BIB well ItS old men have taken to it, nnd it is still more unfortuna.te tha.t 
the Government, AS l consider. are helping what is ca.lled the import of 
cheap cigarettes. It is sometimes said thM, smoking has becl'lme a. necessity 
ttf life. and it is aleo said on behalf of the poor man that he must have 
cigarettes. I do not knowdf tobacco is ana.rtiele of food or of necessity 
of any kind, but I. for one, AS an orthodox. Hindu. Rm It very strong anti-
stpoker; and even if I should at any time ta.ke to smoking, which God 
forbid, that would Atill be n vice; and I .should never conRic1er it otherwise. 
Here are the figures in this book, nnel if nnybody cares t.o look into the 
figure. of imports that are given in this fine book which is pllb"lished by the' 
Government, they will see tha.t a very large quantity of cig&rettes is im-
ported into this country, There is also a good deal that is manufactured 
in this country. And when I point out that even school Iwd college bo.vs 
have taken to smoking cigarettes in these days. nohody can dpny the vic(' 
is spreading fast. I say t.hat when I was at school nnd college some thirty. 
years ago, neither Hindu nor Muhammadnn boys, were in the habit of 
smoking. The change that has now come nbout is' most grievous, I CIlJl 
quitE' understand when great men, big men. men who nre held in esteem 
takf'l to ·smokitig publielya.s Rn amenity of Bocial Hfe,--oft.m thnes I am 
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offered cigarettes, and. 118 often I am driven to ~e pa.inful necessity of 
refusing the kind offer of my friends-but little boys cannot help following 
the pernicious example set before them. You are aware, Sir, that I am 
wt in the habit of rising to speak too often; but here is a matter on 
wh.ich I cannot vote in sHence; and although there is a very poor attend-
RllO(. in the House to-day, I wish to record my protest against the import-
I~tion of cheap cigarettes' into this country; this  protest I desire that the 
outside world should know. I hope my worthy friend Pandit Malaviyu 
at leBst will join me in my protest. Dp we Indians really want cigarette" 
to be imported into. this land? All 'l~inds of o ~  pernicious cigaretts'5, 
under fine names such as " Silver Cloud ", .. Scissors ", .. Battle Axes ", 
" Elephant ", all kinds of cigarettes Ilre imported into this country,-I 
really do not know all their names,-nd ~ l1ti ul i ures of m.)U and women 
arc temptingly drawn an placards and· handbills distributed so as to reach 
the handR' of -little boys I 'ahd this has a very undesirable lind pem;ciouB 
influence on their tender minds. These beautiful figures and 
~ctures tempt the lit.tle boys. ev,erywhere, who. ~u .  ~ e  
cigarettes and take to smokmg. ThoRe who are ddlc~ed-to t, Jl~ VlCe, th1s 
very evil vice, not only pollute themselves but a,180 pollute God'li pure air. 
I contend. Sir, that we have Bright· to· God's pure a.ir, e~"Jn tha.t 1 &m 
unnble to get whether I go into a market, or get into a l'aiJwa'y carriage 
o!' trea.d the thoroughfare, and 1 find that I cannot get God's free and 
gr.acious gift unto man, because 80 many men, so many pB':Igengenr, begin 
to smoke and the air is tainted and rendered impure. The drunka.rd 
hurts him.<lelf, while t.he smoker not only hurts himself but hurts others 
6S well. •.. . 

Mr. II. A. oTiDDah: We cannot 'get pure air in this House either . 

. Mr .•. K. AChUya: Yes ;·1 ie~r it is ver.v difficult to get pure a.ir in 
this world even. May 'God help us at least in the determination that 0.. 
f!"r ~II we can ~nde vour  both physically and morally, we should try to 
hve 10 9.S pure air as -possible. I want therefore the smoking vicC' to be re8-
trained: and to that end. of course, I suggest that the duty on tobacco 
should be incr!1ased. twice, thrice or even four or five times; that is one 
way of .checking the evil. It will Illso belpthe Government to put mort' 
money· into their coffers, und 1 would suggesj, to the· Honoura.ble the 
FinaPce Member that he should increase the duty on tobacco if not this 
year, at least next year. I roally do not see why this hixul'y should not be 
t.axed. You want.to tax sugar, why should you not tnx cignrettes ~ Cigar-
"ttes a.re not Ilt all Q matter of everyday neces~dt  whether hore or else-
where. I do lIot believe that tobacco is grown in Europe, it was introduced 
there Rome BOO years ago, but somehow it, i" being used 1\11 ()ver Europe to 
lm alarming ext.ent. Jt. is very difficult to gl'OW roses but prickly pear grows 
overy\vhere .. · I do not waut t.o Qurt -the feeling& of any of my friends, but, 
all the same J trust that even smokers themselves will admit that smoking 
ilr n. vice nod I\. very bad vice for children, I do not minil if grown up 
people who nre addict,ed to smoking .' oul~ oontinue in it, but I am ontirely 
against children taking to smoking or ohildren i~direotl  being encouraged 
t,o smoke. If. old people wllnt to. smqke for their own pleasure,' let them 
do AO in Auoh a way as to MUS.!l the minimum amount of harnt Bnd incon-
venience to ot,hers. I thank YOll, Sir, for having given me the opportu-
nity to record my (!mphatic protest 6ga.ins; anything that may -go to spr£,Rd 
the use of eignrett.es which I consider n most pernicioufl vice.' .. 

JIf.Devaki fruad JJ1Dha: 'What .Ilbput "bidie,"?-
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.... JI. It. Aobaqa: 1 am as keenly a.gainst indigenous .. bidiea .. 
Bnd would urge A. high Excise duty on these. I know it is 
said tha.t "bidies" are hurt by the importation of foreign cigarettes. 
Even in the matter of indigenous cigarettes, I desire no protection; I do 
not mind that there is now competition between the indigenous and foreign 
A.rticle. All I wish to say is that cigarettes, whether foreign, and imported 
or native and indigenous, should be discouraged; and that a very high 
customs or Excise duty should be imposed on them so that we may have 
a chance of getting God's most preoious gift of pure air which, a.s I said, 
is being tainted by those addicted to the pernicious habit of smoking ;-a 
habit unfortunately whioh if! rapidly spreading in this oountry. 

»I."an Bahadur 1,1'. Jl&Dlaoharlar: Sir, having listened to the very 
eloquent appeal of my friend behind me, I am tempted to suggest to him 
that it is open to him as a 'Member of the Assembly and to the huge part.y 
to which he belongs to introduce a Bill prohibiting Imoking 4n this country. 

Mr. JI. It . .Ach&rya: Sir, my honourable friend is a leader, while I run 
only a humble Member of this HOUSE', '.lId r therefore think he will take 
the initiative in this matter. 

The ~c edule, as amended, was added to the Bill. 
Clause 1 was added to the 13ill. 
The Title and· Preamble were added to the Bill. 
'file BoDourable Sir Oblrl .. 11m .. (Commerce Mmeber): !Sir, 1 m"n: 
.. That the BiD, as amended, be pal.ed.'· 

The mofiion was adopted. 

THE PlUSONS (AMENDMENT) BILL. 

fte BOIlO1I1'&ble SIr Al.under Kuddlman (Rome Member): Sir, 1 
move: 
"That. the ameDdment. made by t.he (".IOuDeil of Stat, in the Bill to &menli the 

Prisons Act, 1894, be taken into conllideration." 

Sir, thill is a very small matter. It is merely to correct a drafting mistake 
which was made in the Bill 88 it was introduced and as it was passed in 
this Houee. The etlect of clause 2 of the Bill as here passed was to repeal 
the whole of clause 11 of section 46 of the Prisons Act of 1894. At the 
time it was not observed that the words .. as defined in clause 11" which 
eeeur in clause 12 of the sooilion I have quoted had been retained in the 
Act. The consequence is there is a referuDce to clause 11 which. as a. 
matter of fact, hal been repealed. It is, therefore, to correct this mistake 
that I make this motion. 

Dl."an B&hadur '1'. BaDlacharlar (Madros City: Non·Muhamrn'adaD 
Urb .. n): Bir, I wish to draw the attention ~)  the Honourable Member to 
the very painful spectacle which I see every day almost in driving into this 
plMe of prisoners being dragged eJong the roads chained and manacled on 
their annA and also being hauled like bears along the road probably for 
their trial. I do not know, Sir. if the Honourable the Home Member wilt 
not introduce a mea.sure by which this abomillRble practice will be done 
away with. of u~ n beings being dragged in chains along the street. 

'!'he Honourable air Alaan4er Jluddlman: Sir. I· am not prepared to 
reJ)ly otl·hand to that. I have, of course, seen men in handcutls being 
talel) Jllong but thl't. ia the usual method for dealing witli pri$one.-. in ,,11 



countries.  However, if the Honourable Member will come and have a 
talk with me, I will see wha.t can be done. 

Mr. Presl4ent.: 'l'he question is: 

., 'fhat the amendment made by the Council of State in tho Bill to amend the 
Prisons Act, 1894, be taken into consideration." 

The motion was adopted. . 

Mr. President.: Amendment made by the Council of State in the Bill 
to amend the Prisons ACli, 1894, as passed by the Legislative Assembly: 

.. In sub-clause (d) of clause 2 of tho Bill, after the word I and ' the following worda 
were added ~ • 

I tho words • as defined in clause (11) shall be omitted land'." 

'l'he question I have to put is: 

" 1'hat this House does agree with the Council of State in the men~ent." 

'rhe motion was adopted. 

'I'HE INDIAN STAMP A l ~ND ENT) BILL. 

The Honourable Sir Basil Blacket.t (Finance Member): Sir, I intro· 
duce the Bill further to amend the Indian Stamp Act, 1899, which has 
been already printed in the Gav.ette and ~ircul ted. 

The Honourable Sir Bull Blackett: Sir, I move that the Bill further • 
i.o amend the Indian Sta.mp Act, 1899, be taken into considf'ration. 
The Sta.tement of Objects and Reasons explains fully and amply the 

~ urpose of this Bill and I do not think that I am called upon at the moment 
to a.ttempt to add anything to it. 
The motion was adopted. 
Clause 2 was added to the Bill. 
Cla.use 1 was added to the Bill. 
The 'l'itle and llreamble were added to the Bill. 

The Honourable Sir Bun Blackett: Sir, I move that the Bill be passed. 
'!'he motion was adopted. 

THE INDIAN INCOME·TAX (SECOND AMENDMENT) BILL. 

The Honourable Sir Bull Blackett (Finance Member) : Sir I move 
that the Bill further to amend the Indian Inconie-tax Act, 1~, \e· taken 
into consferatioll. . 

DlwaD Bahadur T. BaD,acharl.ar: Sir, may I take advantage of thiN 
opportunity which the Honourable the Finance Member has given to this 
Assembly of suggesting to him whether he does not conllJder it necessarv 
that Rome provision should be made also for levying income-ta.x OIl securr. 
ties held in England b.y those persons who escape the payment of income. 
tax in India. simply because they nre sterling loans. There is no reason 
wh.Y such a. large volume of ,income·tax should be waived by us. No doub!; 
they probably pay income-tax in England but that is 0. matter for adjUflt. 
ment between the two Governments. I think, Sir, we arc surrendering a 
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lar.,ge source of revenue in this respect. I think t ~ money is earned in 
our country and from our Government. ']'ho money is paid there and 
just as we take measures in this Rill to levy income-tax in England I think 
a similar measure might be introduced by the Honourable the Finance 
Member. and he will find thll support of ,this Assembly for such a measure. 
~e rl  two Cl'ores I think is surrendered by not subjecting that payment to 
mcome-tax. 

The Honourable Sir Bull Blackett: I understand the Honoura.ble Mem-
ber ;is speaking of sterling S(!curities of the Government of India issued 
in England. He hus raised. I\S he is no dcubt aware. a ver.Y large ques-
tion. It is. of coursc" ono of the tenns of contract of the issuo of Gov-
ornment of India sterling 10llns in England that they are not liable to 
Indian income-ta.x. It ill the usual provillion ;in sterling loans  issued by 
foreign borrowers or doulinion borrowers in the n~ted Kingdom or in any 
case where one country borrows in the domain of another. It is UltiUll1tely 
a matter of weighing the balance of advantage whether you are willing 
to include" 11 provision of that sort in your contrac,t with the borrower or 
not. The whole matter has' recently been exan;l,ined at very great length 
by the Finance Committee of the League of Nations. in which I happen ·to 
have taken part at one time, 'and the ultima.te conclus;ion that was reached 
during the iPne that I was concerned wit,h the m .~ter was this that if you as :, 
borrowing country insist on collecting income-tax on the interest which you 
pay to a foreign cred,itor. you will have of course to pay higher rates of 
interest for all your borrowings and in the end 110 borrowing country is likely 
to ge:t better condit,ions from foreign creditors" if it allows those foreign 
('reditors complete exompt.ion from Habilit.y to its internal income-tax than 
if it makes the paJtnf:'Jlt· subject to inconle-to.x and then takes back the 
income,tax. o evl~r, t do not 'think this is strictly germane to this Bill 
and my interest in this subject hus misl.ld me unintentionally into fol-
lowing the Deputy President and getting out of order. 

Mr. President: 1'he question is that the Bill further to amend tho Indian 
Income-tax Act. 1922. be taken into consideration. 
The motion  was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

'!'he Honourable Sir Baall Blackett: Sir. before I move that the Bill b() 
passed. I o~ld like. to correct on~ st tem~nt tbat_ may .possibly hBVtl 
been unintehtlOnally Incorrect. T said that ~t was one of the tenns ')f 
contract with our foreign creditors' tha..t income-tax is not collected. 1 
shoul,! h'ave said an' implied tenn of contract. which we have of course 
always observed. I did not intend to be misleading. 
I move. Sir. that the Bill be passed. 
The motion wae adopted. 

Mr. PresideDt: J observe tha,t Mr. Bh()re is not in his place. 
fte' BoJlOura.ble Sk AJaander Kudcllman: Sir. the Gov.el'nment do not 

desire to prooeed further with the business to.day. 

The ASElenab1y t,hen djourn~d till Eleven of the Clock on ThUrsday. the 
19th March, 1925. . 
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